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LEGISLATIVE ASSEMBLY.; 

Sat1Lrday, 80th March, 1935. 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) m 
t,he Chair. 

QUES'fIONS AND ANSWERS. 

Mr. President (,rlw Honourable Sir Abdur Rfihim): The Chair thought 
of dispensing with questions today, but found that it might rather incon-
venience many Honourable, Members as they had had no previous notice . 
. The Chair hopes that the House will be /tble to finish these demands for 
grants today: if it is necessary, the Chair will be prepared to sit late and 
finish them. 

ROUTE MARCH OF TROOPS IN THE MADRAS PRESIDENCY. 

,1204. *Mr. '1".B. AviDashJlingam Ohett1ar: (a) Will Government be 
pleased to state whether it is a fact that a party of British soldiers is about 
to march from Bangalore to Trichinopoly through the Salem District 6f 
the Madraa Presidency? ' 

(b) [s it also a f ~ that the District Magistrate of Salem haa asked 
the educational authorities of the District to send the school children to 
line the route along which they march. in order to great them? If BO, 
under what authority has he so acted? .  . 

(c) Have Government considered the effects of such action on Il self-
respecting people and the inconveniences caused to the aehool children? 

(d) Do Government propose to take any step to stop this practice? 
If not, why not? 

The Honourable Sir Henry Orafk: (Ii) The 2nd Battalion, South Stafford-
shire Regiment, commenced a route march from Bangalore on the 10th 
. February nnd returned there on the 23rd February through the Salem 
District. 
(b) Yes, but the Local Government considered Ru('h instructionB 

unneceflsary Rnd cancelled them before the route march commenced. 

(c) nnel (d). Do not arise. 

Mr. T. S. AvtnaahlUngam Ohettlar: I am asking "Have GovAmment 
considered the effects of such action on a self-respecting people?" 
I undcr"tand that the particular mnrch has been en.nce1led: but does ~ 

policy eontinue? 

The Honourable Sir Henry Oraik: The route march was not can(',elJed: 
the orrlors directing the ~ :  children t.o tum out to Be'e the troops were 
en\lccllccl. 

( 3125 ) A 



3126 LEGISLATIVE ASSEMBLY. [80TH MARCH 1985. 

Ill. S. S&tyamurti: Under what rules or authority or practice, did the 
District Magistrate ask the educational authoritie" to send children to 
line the route along which the soldiers marched in order to greet them? 

I 
The Honourable Sir Henry Oraik: Under standing executive instructions. 

that children sh::mld b<' given 1I chance of !!8eing troops. which they 
generally do not get. 

I 

JIr. is. Satyamurti: 'Vill Government consider the del!irability of can-
celling this stunning executive instruction, in view of the statement in 
the question that it is likely to hurt the self-respect of the people? 

The Honourable Sil' Henry Oralk: That is not a statement; that is an 
allegation. I 

Mr. 'T. S. Avlnashllingam Ohettiar: Is it giving the children a chance 
or is it compelling them to go? 

The . Honourable Sir Henry Oraik: I take it the orders would be that 
the school should be closed for a sufficient time to allow the children to-
see the troops. 

Mr. 's. Satyamurti: Are Government aware that the order of the 
District Magistrate was that the reachers must ask these school children 
to go and line the routes? 

1Ir. 'President (The Honourable Sir Abdur Rahim): The Chair under-
stands the order has been cancelled. 

r 

Mr. T. S. AvinalhiUngam Ohett1ar: I want to know whether such things 
are going to be discontinued in future. 

(No answer,) 

RlDVISION OJ' THE LAND REVENUE POLIOY IN THE CENTRALLY ADMINISTERED 
AREAS. 

1205. *S'eth Govtnd Das: Will Government be pleased t.o state whether 
they intend to revise their land revenue policy in the centrally administered 
areas, in view of the hardship caused to the agriculturists who are unable 
to pay the revenue, due to the slump in the prices of their crops, and in 
the light of the demands made by the agriculturists that the basis of 
assessment should be the same as that of income-tax? 

Kr. G. S. Balpal: 1 would refer the Honourable Member to the rele-
vant portion of the Honourable the Finance Member'!! speech in this 
House on the 14th February, 1935. 

I 
Prof. B. G. Ranga: Were any remissions given in the centrally adminia-

tered, ,areas? 

lIr. G. S. Balpai: Yes: in H133-34, when floods were bad in Delhi, 
they remitted a sum of Re. 1,82,873 out of a demand of Re. 8,88,000. 



QUESTIONS AND ANSWBJlS. 111'1 

Seth Govtnd D .. : Ar" they going to do anything this year? 

Kr. G. S. Ba!pa1: I cannot say just nolV, because it dppends upon 
the rceommendation of the local authorities. 

I 
CRANGE IN THE CONDITIONS OF SEBVIOE OF CLERKS IN THE AlIJdY 

HEADQUARTElIS. 

1206. "'Dr. T. S. S. RaJan: (a) Is it a fact that conditions of service 
of clerks in Army Headquarters hnve been changed? 

(b) What is the nature of the change? 
(c) What are the reasons for the change? 
(d) What were the defects the Army Authorities found in the previous 

conditions of service? 

JIr. G. R .... Tottenham: (a) Yes. I 
(1)) Thosc clerks, Brit,ish a.nd Indinn, who entered the ministerial 

establishment after 27th September, 1931, have been enrolled in n special 
section of the Indian Army Corps of ClerkE\ instead of being regarded as 
civilians. 

(c) and (d). The experienc.e of the last ten years or 80 has shown tha' 
a militnry orgAnization is more suitable for these milito.ry offices. 

I 
CLERKS OF THE ARMY HEADQUARTERS :rOBOED TO ENROL IN THE INDIAN AlUdT 

CORPS OJ' eucRRS. 

1207. "'Dr. T. S. S. Rajan: (a) Is it a fact that the clerks of the Army 
Headquarters who were given no notice of new conditions of service before 
they joined are being forced to enrol in the Indian Army Corps of Clerb 
under the pain of being retrenched? 

(b) Were they given notice of reduction? 
(c) If so, were they given due notice of the change of conditions of 

lIervice? If not, why not? 

JIr. G. R .... Tottenha.m: (a) No. 
(b) and (c). Do not nrise. 

J 
I 

REDUCTION IN THE PAY 011' THE NEW INDIAN CLERKS AND INCRF.ASE IN THE 
PAY OF THE ENGLISH SOLDIER CLERKS IN THE ARMY HEADQUARTElIS. 

1208. "'Dr. T. S. S. Rajan: (a) Is it a fact that while the pay of the 
new Indian clerkA in the Army Headquarters was reduce'l, the pay of the 
English soldier olerks was raised? 

(b) What is the amount of increase in the pay of the English soldier 
clerks over their previous scale? 

(c) What is the amount of reduction in the pay of the Indian clerks? 
(d) Wns the reduction of the pay of the Indian clerks made to enable 

Governmont to give enhanced pay to the EngUph soldier clerks II 
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Mr. G.B. 1'. Tottenham: (n) Following the reduction!! made for civilian 
personnel in ot,hel' offices under the Government of India, there has been 

,BOroe ·reduction in the pay of Indian clerks in the Army Headquarters, 
The pay of English soldier derks, on the other hand, has not been raised, 
but hal> mel'ely been brought into line wit,h the rates of pay glVen in othel' 
m ili tnry oill ccs in 1 ndia. 

(b) Does not nrise, 
(c) I lny a statement on the table showing the old and the new rntes 

of pay for Indian clerks in Army Headquarters and in the offices of the 
Government of Indiu. 

(d) No. " 

Civilian CierI". 

Old rates of pay in Army HE'adquarters . B.s. 90 to 400 
Old rates of pay in Government of India Seoretariat 

olBoes .. 90 to 600 
. New rates of pay in Ar'my Headquarter8 " 60 to 360 
New rates of pay in Qovernment of India Secretariat 

otBoee .. 80 to ")() 

INDIAN ARMY CORPS OJ' CLERKS. 

1209. *Dr. T. S. S. Bajan: (0.) Is the Indinn Army Corps of Clerks a part 
of ~  organisation? 

'(b) Is field service during war a part of their normal duties? 
(c) Will this Army Corps of Clerks. be requisitioned for service beyond 

India during pence and during war time.? 
. (d) Will the pay and emoluments be enhanced during war time and 
during field-service? 

Mr. G. R. P. Tottenham: (a) Yes. 
(b) Bnd (c). 'l'heir ~  of service csrtainly include a liability to 

serve anywhere on active service. 'fhere is not the least likelihood, 
however, of their being callod upon to serve outside India. 

(d) If t,he clt>rks were employed on field service, their emoluments 
would be increased by the amount of any field service allowances and con-
oessions that might be granted. 

J. ! 
PASSENGER FARES FOR JOURNEY BY THE GRAND TRUNK EXPRESS BETWEEN 

MADRAS AND DELHI. 

J 
1210. ·Dr. "1'. S. S. 1I.alan: (u) Are Government aware or the fact that 

" ,paaaenger fares are .comparatively higher for journey by the Grand Trunk 
. Express between, .l{fi.dr8Sand Delhi 1 



(b) Will Government &tate i the rates C)·f passenger fares per miMi, fQr 
third cluss, intermediate class, second class and first class for journey bytliec 
Grand Trunk Express between Madras and Delhi and on the East Indian 
Railway between Calcutta a.nd Delhi per mile per passenger in the various 
classes? 

(c) Will Government be plea!!ed to state the reasons for the diBerenae, 
if there is any? -

Mr. P. R. Rau: (8) My Honourabl<l friend's question does not· indicate. 
what comparison ho has in .minq. 

(b) The tot91. fares ehnrged and the avera.ge per mile of distances 
travelled are given in the statement which I lay on the table. 

(c) The dii1erenees are clue, in the firllt place, to the scnle of fare. 
on each of the rnilways coneemed not being uniform, as ellch Railwsy 
AdministrRtioll determines for it"elf the fares to be charged on its line. 
'l'hen again, in the case of the journey between Delhi and Madras, ~ 
telescopic t;I(,Rle of fares appl.ving over oaeh of the three railways concerned 
is cal(i;ulllted on t.he loeul distance OVer each railway, whereas between 
Howrah and Delhi, the tele8copic ~ of fares ~  pract.icR.lIy on the 
through ~ .  fig apart, for a short, section of 13 miles between Delhi 
and Ghaziabad only one Railway is concerned. 

S,a.kment. 
(i) Between Madras and Delhi by the G"and Trunk EXpl'el!8 : 

Total fare. per milo, 
Rp. a. p. piOfl. 

1st CI&llll. 146 6 0 20'61 
2nd ClUB 72 11 0 IO'2ii 
Intermediate <.'1&88 44 14 0 633 
3rd C)&SS 23 7 .0 8'31 

(ii ) Between Howrah and Dflhi-
lilt Cl ... 74 13 8 15'92 
!nd CIMS 37 7 6 7'97 
Intermediate Cla!18 20 0 6 "26 
8rd CI8B8 10 6 2'14 

SPEED 011' THE GRAND TRtnfJ[ EX1"1&BS8 inD'l'WEEN )!AnJI.A8 AND DELHI AND 
THE EAS:r INDIAN RAILWAY MAIL TRAIN BETWEEN CALCUTTA AND DELHI. 
1211. ·Dr. T. S. S. BaSan:(a) What is the speed of the Grand Trunk 

Express beiween Madras and Delhi and the Esst Indian Railway ~  
thin letween Caloutta and Dellti? ' 

(b) Will Government be pleased to !!tBte the reasons for the slow speed 
of. the Urand TfunkExpre$ in comparis<Dl -with otherlioes? 

(0) Are Government prepared to consider the desirability of runnias 
faster trains over the trunk lines between Madras Rnd Delhi daily? 
: ' - (d) If daily fast ~ is for QDy reason impouible, are they preparQd 
to coIltlider the feasi.bili:ty Gf.l'UDDing f&ltt ~ train" t.MOo8 a week? ",.l 
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1Ir. P. B. Ba1l: (a) The through speed per hour, inoluding booked 
8toppages, averages approximately to: 

Grand Trunk Ezpl'8llll : 

Madras to Delhi 
Delhi to Madras 

East Indian Railway Mail 

Caloutta to Delhi 
Delhi to Caloutta 

28 miles. 
29 .. 

• 39 " 
• 38 ., 

(b) The slower through speed of the Grand Trunk Express is due to 
.the fact that, except for a short section of 48 miles, there is only a single 
line between Madras and Delhi, and, on the sections of this line, between 
Bezwada and ltarsi. moat of the road-side stations are non-interlocked, 
which necessitates a restriction of speed over points to ten miles an hour. 
Moreover, through traffic on these trains is comparatively small and the 
trains have to stop at a comparatively larger number of intermediate 
stations to pick up traffic en route. 

(e) lOnd (d). These points will be considered. 

WAN']) OF A RES'DAUBANT CAR IN THE GRAND TRUNK EXPRESS. 

1212. *Dr. T. B. B. Kajan: (a) Are Government aware that there is no 
restaurant car attached to the Grand Trunk Express? 

(b) How long do Government propose to take for such a provision in 
the long journey of 48 hours? 

Mr. P. K. Rau: (LL) and (b). A third class refreshment Cal' runs 
between Balharshah and Delhi. and a dining car for upper e1a.ss passengers 
hetween Balharflhllh and ~H . 'l'he number of upper cla8s po.i1sengers 
travelling does ~ justify the running of a t.hrough dining car between 
Madras and Delhi. but su{1i(·itnt time has b()cn allowed for meals ali 
refreshment. room etatiollB over thoi!e sections on which a dining car is 
not provided. 

I 
IN8UFFlOIENOY OF WATER SUPPLY IN THE TANKS OF THE PASSENGER COAQlIE8 

01' ALL CLASSES 01'1' THII GRAND TRUNK EXPRJ!:ss. 

1213. *Dr. T. B. S. Balan: (a.) Are Government aware that water supply 
in the t.anks of the passenger coo.ches of all classes on the Grand Trunk 
Express is insufficient, and where it is suffioient the tanks a.re full of coal 
dust? 

(b) Are Government prepared to take effeotive measures to prevent coal 
dust ;from spoiling water tanks in the carriages.? 

. (c) Do Government propose to i.ssue necessary instructioD;s to the 
Ageats of the Railways concerned to refill empty tanks or parttally filled 
tanks three times a day during the journey from Madl'8ll to Delhi? 
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~ .  . 

Kr. P. R. ltau: (1\) No. 
(b) and (c). I am bringing the H ~ Member's ~  to the 

notice oj the Hallway Administrations concerned with a VIew to suitable 
action being taken to remedy matters. 

I I 

OLD AND RIOKETY CoNDITION OJ' PASSENGER CARRIAGES ON THE GBARD 
TRUNK EXPRESS. 

1214. "'Dr. T. S. S. Bajan: (a) ~  Government aware that the passenger 
carriages of all cla!'ses, particularly the first, second and intermediate 
classes, on the Grand Trunk Express are old and rickety, having lavatories 
with disjointed, leaky taps and rattling doors and windows? 

(b) Are Government prepared to dismantle them as unfit for use, and 
if not to issue instructions to the Agents concerned regarding conditions of 
these carriages and see that necessary repairs are done? 

I 
Kr. P.R. Rau: (a) Government have not rece.ived any other complaints 

of a similar nature, since it was decided in 1933 to ask the Great Indian 
Peninsula Railway to provide the stock. 

(b) 'I'he matter is being brougnt to the notice of the Agent, Great 
Indian ~ Railway. 

GRlEVANOEB OF THE EMPLOYEES OF THE POSTS AND TELEGRAPHS DEPART-
MENT IN BIHAR AND ORISSA FOROED TO DEAL WITH INOREASED WOB][ 
AFTER THE EARTHQUAKE. 

1215. *Kr. B. B. Varma: (a) Are Government aware that while the Posts 
and Telegraphs Department resumed work immediately after the Great 
Bihar Earthquake of last year in t.he affeoted regions, other public Depart-
ments like Patna High Court, Civil and Criminal Courts, were closed for 
some time? J • 

(b) Are Government aware that on acc,ount of the earthquake the 
volume of postal and telegraph work increased tremendousl v' and if 80, will 
Government be pleased to state the probable additional earnings of the 
Department due to the earthquake, and details regarding the estimated 
additional traffic? 

(c) Are Government aware that the additional work was pedormed 
in spite of the panic oaused by earthquake without requisitioning additional 
.taft? J 

(d) Are Government aware that the strain of work on the employees 
pf Posts and Telegraphs ,Department in Bihar was at least equal to ~ 
of other Government employees and in many cales greater? 

(e) Are Government aware that the Locul Government exempted their 
servants, working in Bihar, from wage outs for six months as a partial 
relief, while the Government pf Iodia have not yet taken any action in 
giving the same relief to postal and telegraph workers? 

(f) Is it a faot that the Director General pf Posts and Telegraphs, 
during an interview he gave to the representatives of the Bihar Poetal 
and Railway Mail Service Employees' Association, assured them that the 
.,!8Ule concessioDs granted by the Local Government to its servants, will 
be given to the servants of the Posts and Telegraphs Department a180? 
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(g) La it a fact that the employees of the ~  and Telegraphs l:>epart-
:~~  ifi. Bihar have requested Government to convert the advance of one 
month's pay given to them, into bonus ,on the ground, among others, 
tha.t the Department had increased its revenue due to the earthquake-
and the employees of the Department worked. hardest under most difficult 
conditions? If so, will G,overnment be pleased to state ~  they propose 
to do in t·he mntter? ' 

TIle Honourable Sir J'raDk Noyce: (a) As regards the first part of the 
~ ~ ,  facts are substA.ntiallya'Ei stated by ~  Honourable Member. 

As regards the second part, Government have DO information. 
(b) It is u fact: that for 11 ShOl-t period immediately nfter the earthquake, 

,there was 8' large increase in postal and telegraph traffic but Government 
l'egret they are unable to estimate the additional traffic and earnings duEt 
to this cause. 
,(0) Tho ,£nets arc not as stated by the Honourahle Member. Additional 
.staff WU'8 given where needed t.o Cope with the extra work. 

(d) Government luwe no reason to uelievetlmt. the strain was less ~ 
,in some other departments. 

(e) As regards the first part, the fact is us stated by the Honourable 
Member. As regurds the second p!ut, it hus been decided to exempt from 

,the emergency cuts certll'iu members of the Posts and Telegraphs Staff in 
:the affect.ed area for a definite period, and orders are under issue. 

(f) Yes. 
(g) As regards the first part, Government understand thut the Director-

General, I)osts and Telegrophs, hUB received certain representations' On the 
,subject ment.ioned by the Honourable Member, but these have been based 
on the loss und hardships caused to the staff and not on the fact that there 
has been an increase in the Post and Telcgrtlph revenues as a result of 
the earthquake . 

. ' As rega,rds the second part, no such concertsion was granted by the, Gov-
ernment of Bihar and Orissa to their empluyees, und Government do not 
consider that t.here is sufficient justification for treating the employees of 
the Posts and Telegraphs Department differently from those of the Local 
Government. 

, P&OVISIONOF A SUII'1!'ICIENT Nl1MBER OF QUAaTBRS rea DUFTRIBSIN SIMLA. 

1216. ·Jlaulvi Byed lIurtUla Saldb Bahadur: (a) Is it a fact that Gov-
ernment have built at Simla a large number of quarters for aU olasses of 
employees of the Government of India, except for duftricB?, 

(b) If the reply to part (a) be in the affirmative, will ~  
state the ~ H why ql10rbrs for duftrillll have not, been provided ? 

(c) What was the approximate numbel'of duftries who requited Govern-
rMntquarterB .in Simla ~f  lIumn'ler. and wb&t 8.OCO'IDmodation" if sny. 
swas allotted to them? . ' ," 

~: ~ ~~~ f ~ ~ f: : ~, f  ~ ~~~~  ~~ : ~~, 



QUBSTiONS AND AN8WXtiS. 

Th'e ~ ~ Bir. I'rank No,yci (a) an«(I}). Ap4rt ~  , : ~
tioll set aSIde for mfenor servants employed. 1ft the ForeIgn Office and 10 
Army Headquarters, Government htWe provided 401 quarters for allotment 
to inferior servants in Simla. 'j'hese quurters are dist.ributed to the 
Departments of the Governtnent of India Bnd du/hies may be accommodated 
in them at the discretion of Departments. . . 

(0) In view of the method of allotment the information is not readily 
available, and Government do not consider tbwt the labour involved in its 
collection would be justified by the .result. 

(d) No. Government do not propose to build more quarters for inferior 
servants in Simla until the question of the Delhi·Simla move is finally 
settled. 

J[aulvi Syed J[urtuz& Sahib Bahadur: In view of the fact that it is 
difficult to get ~  in the euse 01' du/trie8, will Government be 
pleased to reconsider the question and see that some ~  is made 
for these' du/tries vl'ho are, after all, Ilssistant clerkS: in each Bnd every 
,office? 

. The HODOurable Sir !"rank Boyce: 1 have iy1ready.replied to that: I have 
laid that Government are, not prepared to reconsider. this question :until 
the question of the Delhi-Simla move is finally settled. 

Prof. B. G. Ranga: When will that question be finally decided? 

The BODourable Sir !"rank Boyce: I will not venture to attempt ~ 
prophecy. 

Prof.B. G. RaDga: Is .it under consideration? 

The Honourable Sir !"rank Boyce: That question has already been fully 
answered in reply to questions in this House. 

DEATHS FROM MAl-41t.U IN BRITISH INDIA. 

1217. "1Ir. II. S. Aney: Will Government be pleased to state the 
number of deaths from malaria in every proVince of British India ~  ~ 

from 1924 to 1984? 

Mr. G. B. Bajpat: I lay a statement on the table. 

The ellClosed .tatements show for the 'years 1924 to 1933: 

(1) the number .of deaths .from ~  in ~  provinces. 

(2) the ~ f deatha,from f ~. in the 'various ~  in British India. 
':. ,~, 

. ~  -from malaria are not. recorded in all ~  and even for ~  ar .... s 
ldD ~ they are recorded the figures are not reHable. It is allO impo8IJiule to 

~  what proportion of the deaths regiBtered under fever. i. dUll to malaJia, but.. 
apProxUDately one-t.hird of th_ death. may be aid to be due to '11ularia. 
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. LEGISLATIVE- AIlSBMBLY. [8OTn MARCn lOOt) • 

Dr. G. V. Deahmukla: Is malaria on the increase steadily or is it de-
creaSing? 

Mr. a. S. Bajp&l: The figures fluctuate from year to year. 

Dr. G. V. Deahmukb: From the figures that the Government have col-
lected, what is the general impression so far as malaria is ~  

Kr. G. S. Bajp&l: The fact of the matter is that it is impossible to draw 
any definite conclusion from the figures as to whether it is on the increa'Be 
or on the decrease: the figures are only for the provinces for which separate 
malAria statistics are available: they fluctuate according to the seasonal 
conditions of the year. 

Dr. a. v. Duhmukh: Anyway, it is not definitely decreasing. 

Kr. a. S. Bajpai: No: I am not prep!l'red to say that it is definitely 
decreasing: nor am I prepared to say that it is d.efinitely increasing. 

Mr. M.S. Dey: Is there any province for which figures are not avail-
able? 

IIr.B. S. Bajp&i: The fact of the matter is this: that only the pro-
vinces of Bengal, Bombay, United Provinces, Delhi, and Coorg maintain 
eepalate statistics for mnlaria: for India as a whole we have statistics for 
all kinds of fever. That is thc position. 

Prof. If. G. :aaqa: Are Govenlment expenditure for the prevention of 
the spread of milIaria increasing from year to year? 

1Ir. a.s. Bajpa1: As my Honourable friend is aware, public health is 
a provincial transferred subject: I have asked for infonnation from tho 
provinces, and, until I have received it. I cannot say whet.her it is increas-
ing or not .. 

SALE OF QUININE. 

121R. -Kr ••. S. Dey: Will Government be pleased to state the 
quantity of quinine sold in each province and the amount recovered for 
its price pm- year from 1924 to 1984? 

1Ir. G. B.Balpa.t: Information is being coilected from Local Govern-
ments nnd will be communicated to the House in due course. 

EXPENSES INCURRED FOB THE PURCHASE OF QUININE AND FOB ITa 
DISTBIB'UTION AND SO\LE •. 

1219. -Mr.M. S. hey: Will Government be ~  to state the 
expenses incurred by thew'per year from 1924 to 1934 for (i) ~  purchase 
of quinine and (ii) the distribution alld sale of the . same in different prJ-
vinces? . 

Kr. G. S. Balp&l: (i) No quinine was purchb'Sed during this period. 

(ii) Government ore trying to obtain the information. 



QOES'l'IONB AND ANSWERS. 

INOBBAsE IN TIlE QUANTITY AND VALUE Oll' QUDlINE SOLD. 

1220. *Kr. M. S. hey: (It) Hus the attention of Government been drawn 
10 pamgraph 32 on page 16 of the Annual Heport of the 111 dian Posts and 
Telegraphs Department for the year 1933-34, which shows that there was an 
ir..crease of 14·98 per ceut. ill quantity of the quinine sold and of 17·6 ~  
cent. in the value of the sale during the year under report over the sale or 
the preceding year? 

(b) Will Government be pleased to state the reasons for: 
(i) this great increase in the qua.ntity of the quinine sold; and 
(ii) for the larger increase in the value than the quantity of the same? 

(c) Is it due to any enhancement in the rate at which the quinine was 
sold in the previous year? If so, why was the rate increased? 

.r. G. S. Bajp&i: (a) Yes. 

(b) Rnd (c). Information is being collected and will be communicated 
~  the House in due course. 

Prof. If. G.RaDga: Do Government propose to set apart a portion of 
;this one crore of rupees for the prevention of malaria? 

1If •. G. S. Bajpal: I think the Honourable the Finance Member stated 
that the question as to how best the money could be spent would be con-
sidered in the light of proposals received from Local Governments. I can-
not anticipate what the reccmmendations of the Local .Governments would 
be. 

Dr. G. V. Deahmukh: Is the stock of quinine ",;th the Government of 
India increasing? What is roughly the amount of stook at the present 
time? . 

1Ir. G. S. Bajpal: The stock of the Government of India has been 
1llowly but stead.ily decreasing. At the present moment, we have a little 
over 260 thousand pounds, I think, of which 150 thousand pounds we 
propose to maintain 'a'S (\ reserve for emergency, and the question, as to 
how best we could dispose of the remainder, is receiving consideration. 

Dr. G. V. ~ : What is the cause of the increase of the rate? 

JIr. G. S. B&jpal: So far 8S we 8re concerned, there has been no in-
erea,se of rate. We have sold to Loc8l1 Governments at exactly the same 
price for the last four or five years, Rs. 18 a. pound. 

Dr. G. V. Deahmukh: Have you sold only to Local Governments or 
have you sold to any outside agencies as well ? 

Mr. G. S. B&jp&i: Upto the present. we have not sold to Rny outsido 
agency. W c ha'Ve supplied quinine to t.he Governmcnt of Ceylon because 
of the rccent havoc of malaria in that island. 

Dr. G. V. Deshmukh: nas any quinine been supplied to the I{ina 
Bureau? 
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Mr. G. B. Bajpal: No quinine has been supplied 00 the Kina Bureau 
but, as I informed the House la'St Session in Simla, the question of ~ 
so is under consideration. 

Mr. B. Batyamurtl: Are Local Governments bound to sell the quinine 
at the price they get it, or can they increase the price? 

1Ir. G. B. Balpal: The Local Governments, 80 far as the local bodies 
are concerned, supply the quinine at the price at which they get it from 
th.e Government of India pluB charges of distribution, but Qn what con-
ditions they sell to the public we really do not know. 

Dr. G. V. Deahmukh: You are going to hold the stock of quinine for 
emergencJ'. Have you any estimate as to how much, in your opinion per 
tead you are going to hold? ' 

Mr. G. S. Balpal: That is a matter of arithmetical calculation. If you 
divide 150 thousand pounds by 851 millions of people, you get the result. 

Dr. G. V. Deahmukh: Has the Honourable Member made the calcula-
tion as to what it will come to? 

Mr. G. B. Balpal: I have not got the logarithmic tables with me. 
Otherwise I would work it out just now. 

Dr. G. V. Deahmukh: That might have been supplied to us, instead of 
leaving it to us, because it is a'll important question as to how much 
quinine you allow per head, per case of malaria? 

Kr. G. B. Bajpai: I do feel that I could not anticipate that my Honour-
able friend would ask me to perform an arithmetical process which a child 
of six could do. 

Dr. G. V. Deahmukh: I should have thought that you hold some stook. 
There must be some estimate as to how much you are to allow per caSe of 
malaria. It is not a question of arithmetical calcula'tion. It is a question 
of mere practical working of the medical subject. 

IIr. G. S. Bajpa1: As regards that, nIl I can say is that we have decided 
upon this figure of 150 thousand pounds on tho advice of the Director 
General of the Indian Medical Service and the Public Health Commis-
sioner with the Government of India. Whether they have based this ca1-
culation on any mathematical estimate or 011 a general est.imate of what is 
likely to be required, I cannot say. 

Dr. G. V. Deahmukh: You do not feel interested in knowing as to what 
it was ba'&led on? 

Kr. G. S. B&ipa1: I think Government do feel interested in maintaining 
ft res.erve which, so far as I know, no other Government dQe8. 



QUBSTIONS ABD ANSWJIJlS. 

TO'IAL QU.ANTITY OF QUININE OBDDBD, OONSUlrIJIID AND THB QUANTITY ·-IX 
STOOK A.T THB END OF EA.OH YBAR. 

1221. ·Mr. II. S. Dey: Will Government be pleased to state the figures 
for the years 1924 to 1934 of the total quantity of quinine ordered, the 
tot&'l quantity consumed, and the quantity in stock at the end of each 
year? 

Mr. Q. S. Balpai: A statement is laid on the table showing the quan· 
tity of quinine issued from the Government of India stock and the quantity 
in stock at the end of each year during the period 1924·25 to 1933·84. 
The Government of India ordered no quinine during this period. The Gov· 
ernment of India have no information as to how much of the quantity 
iE>Bued from their stock was actually consumed. 

SIGt,,,,.en' IIhou>inil ,h, quanlity oj quinine illll1ledJrom 'he GOt-em,,"me oj India BtocI-, afld tll • 
.took tn hand ,d the end of eash year, during the ptrio1- 1924·26 to 1933.31. 

Quantity 
Quantity 
in atook 

Year. isaued. at. eml 
of Y&lr. 

Ibs. ~. 

l11U·26 12,159 303,180 

11115·28 13,999 33',781' 

11128·17 16,678 337,7'" 

1927·28 18,261 881,'''' 

1928.29 32,1a. 889,ste 

1929·30 23,312 319,62fi.. 

1930·31 19,987 306,661 

11131·32 ]6,952 !!90,1" 

1032-33 11,368 282,71S8 . 

.. 
1033·34 12,050 249,23' 

Prof. 1Il. Q. It&Dg&: What is the cost price of quinine and the sale price' 
at which it is sold by the Government of Indin to the provinces? 

lIr. Q. S. Bajpal: I have already informed my Honourable friend that 
the price at which we sell to the Locnl Governments is Rs. 18 8 pound, 
and if the rent element were included in the calculation, the cost would' 
be in the neighbourhood of Re. 17 eI pound. 
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~ T  STATEMENT SHOWING THE NUMBER OF DEATHS FROM MALARIA 
, IN INDIA AND IN CEBTAJNOT:HE:a COUNTRIES.' 'I 

1222. ·lIlr. M. S. Aney: (a) Will Goyernment he pleased to publish a 
comparative statement showing the n,umber of deaths from malaria in this 
country and England, France, Gertriany, Italy, Spain, Portugal, Turkey 
and Greece in Europe, the United States and Mexico and Brazil in Ameri-
ca, China and J span in Asia? 
, (b) If they have no information on the above point now, will Govern-

.ment be pleased to state whether they propose to collect the above inforpt. 
:ation and publish the same? 

Mr. G. S. B&jp&l: (8) and (b), A statement containing such inforplatiQn 
as is readily available is laid on the table. 

,SIaUIIU"t .howing cleath.!rom Malaria in England and Walu and in .arne otl,er loreip 
counlriet. 

England and Wales (1927) • 

,:Prance (1926) 
Gemtany (1926) • 

.Italy (1926) 
Spain (1927) 
~ . (1926) 

(1932) '. 
(1933) • 

United States of America (1928) • 
:,~  (1927) 

Number of deaths 
from Malaria. 

311 
29 
2J 

160 
'6 

1,683 
831 

',02' 
.,167 

172 

Dr. G. V. Delhmukh: May I request the Honourable Member also to 
find out how much quinine is distributed per head of malaria in areas whera 
malaria is prevalent? 

Mr. G. S. Balpa1: I shall endeavour to obtain that information f ~  
Local Governments, 

.rEBCENTAGE OF MUSLIM EMPLOYEES I1( THlI CLERICAL A}(D READING BRAN008 
OF THE GOVJ!lUMEliT OF, INDIA PRESS, NEW DELHI. 

1223. ·Syed Ghulam Bhlk Haireg: Will Government be pleased tl.) 
state the percentage of Muslim employees in the Clericnl and Reading 
Branch of the Government of India Press, New Delhi? . 

The Honourable Sir ~  Noyce: The ~  of the'Musliin ept-
]>loyees in the Clerical and Reading Branches of the Government of India 
Press, New Delhi, is 22 and 25 r.espectively. 
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Nt11ba<W Mtr&DU aU'D Nmr.M1JsLDI8 BK7LOYED .AS A88I8'1'AliT MAlUOEB. 
~ H.ans op ~  m TO GO'VllBlilllD'l' OJ' I:MDJA PJlESSES ~  
III TKE CBNTBAL . T ~ •• 

12!4. ~  Ghulam Bbik _&lraDg: (a) "Will ~  be pleased' to 
stat:e the number of Muslims and non· Muslims respectively employed a8 
AssIstant Managers and Heads of Branches in the Government of ~ 
Presses of Simla, Aligarh, Calcutta and New Delhi, and in the Central 
Publication Branch, Delhi? 

(b) How many of such non·Muslims are Bengalis? 

The Honourable Sir I'rank Noyce: Information has been called for and 
a reply will be placed on the table of the House in due course. 

own OJ' '1'B1I: AsSIS'1'AN'r MANJ.bElt OP ''l'itE Gon1nQnl:" OJ' bDlA FREsse 
- ~ DlIlLlII, :lJdl' 'to GIVE ANY FU:SH WORK TO THE COllU'OSITOB8. 

12215. *8,e4 Ghu1&m BhflI: ..... : (a) Is it a facti that the preael't 
Assistant Manager of the Government of India Press-, New Delhi, bal 
passed an order to the effect that no fresh work is to be given to the com· 
positors? . 

(b) If the answer to part (a) be in the affirmative, what is the effect 
of the said order on the earnings of the compositors? 

'!"he Honourable Sir I'rank Noyce: (a) No. 
(b) Does not arise. 

Nunn OJ' PERSONS B:mL'ONGING TO DrJ'I'EBENT PRoVINOES EKPLOYliiDIli TBlI 
CLEluO.AL, READING, l\IONOTYl'9I; LmifOTYPE, W ARBHOUSE AND COK1'osmG 
BRANCHES OJ!' THE GOVERJlllllil'T.oJ' INDIA PaESS, NEW DELHI. 

1226. ·Syed Ghulam Bhik Nairan,: Will Government be plea'8ed 00 
state the number of persons belonging to the different provinces, province 
hy provincc, employed in the clerical, reading, monotype, linotype, 
warehouse, and composing branches of the Govcrnment ()f Tndia Press, 
New Delhi? 

The. Bonourable Sir I'rank Hoyce: I regret that I cannot furnish the 
information required by the HOl1ourable Member. Its collection would en-
tail considern,ble amount of labour nnd, 3S recruitment is not made on a 
provincial basis, it would not yield any valuable result. 

ADMI'NlSTBATIVE POSTS IN THE GOVERNMENT OF INDIA PRESS, NEW DELm. 

~ .  Ghulam Bhlk Halrang: (1\) Will Government be pleased to 
state how many and what administrative posts there are in the Govern· 
ment of India Press, New Dfllhi 1= _ .. -, 

(b) Will Government be pleased to state how many of the said Bdminis-
I trative posts are held by Muslims? . 

(c) Is it a fact that the present General Foreman of the said Press ~ 
about to retire in May next or thereabout? 

B 
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. (d) If tbe answer to part (0) be in the' affirmative, are Government', 
prepared to see that a Muslim section-holder is promoted and appointed to 
the vacancy to be created by his retirement? 

. The JIonourable Sir J'r&Dk Noyce: (8) Three: the Manager, Assiat&D.t 
Manager ana Oversee!:. 

(b) One. 
(c) ']'he General Foreman is due to retire in May if he does not ,. 

a further extension of service. 
(d) Departmental promotions are regulated by merit and seniority 

without reference to communal considerations. 

NUMBER OF EMPLOYEES IN THE GOVERNMENT OF INDIA Puss, NlIlw DlIlLBl, 
RETRENOHED SINOE 1922. 

1228 ·Syed Ghulam BhIlI: Nalraug: (a) Will Government be pleased to 
state how many employees of the Government of India Press, New ~ , 
were retrenched in 1922 and thereafter? 

(b) Will Government be pleased to atate how many of the employees 80 
retrenched have been re-employed? 

The Honourable Sir :rr&Dk Noyce: (a) About 200. 
(b) 74, 

\ 
DEBARRING OF PERSONS FROM EMPLOYMENT IN THE GOVERNMENT OJ!' INDIA 

PaESS, NEW DELHI, ON THE GBOUND OJ' RELAmONSHll' TO ANY OJ'TBlIl 
EMPLOYEES OF THE SAID PRESS. 

1229. ·Syed Ghulam BhIlI: Nairang: (a) Will Government be pleased to 
state whether there is any rule or Government order to the effect theJt a 
person whose relative is employed in the Government of India Press, 
Simla, is debarred from getting employment in the aaid Press? 

(b) If the answer to part (a) be in the affirmative, are ~ 
prepared to cancel such rule or order? 

(c) If the answer to part (a) be in the negative, are Government 
prepared to issue orders to the officer concerned not to debar any persons 
from employment in the said Press on the ground of relationship to any 
of the employees of the said Press? 

The Honourable Sir !'rank Noyce: (a) No. The Controller of Printing 
and Stationery has issued instructions to the effect that the recruitment ot 
a large number of relatives in a Press or a branch should be sedulously 
avoided. 

(b) and (c). Do not arise. 

NUUBBB OJ' LOAVlIlS OlVD TO PBISOltllBS Il'I' TUlIl .A.noIB J.AlIo8. 

1280. *Pandlt Sri Erl8hn& Dutta PaUwa1: Is it a fact tha.t in Ajmer Jail 
only two and a half or three breads are given to prisoners as against five 
to six given in other jails, such 6S those of the Unite.d Provinces? 

1Ir. B. A. 1' ... tcalf.: No. The scale of diet is the same as in t.be 
United Provinces Jan •. 
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.l'uett, 8rt KrlahDa Dut'" l'aliw&l: What is the number of breads IU':: 
!pbed? ", .. ~ 

Mr. Bo. A. 1'. l!Ietcalfe: I do not know wha.t the Honourable MembK 
means by the term "breads", but the scale of diet is the 88me as ill thf1 
United Provinces Jails. 

CLoTHING GIVEN TO PRISONERS IN THE AntlER JAIL. 

1231. *Pandlt Sri Krishna Dutta Paliwal: lEI it u fact that in Ajmer Jail 
-only one pair of clothing is given to prisoners? 

Mr. B. A. 1'. Metcalfe: No. Two pairs of "clothing" and a Ohadda, 
-are gIven to each prisoner. 

SUP1!IBINTENDENT 01' THE AJMER JAIL. 

1232. *Pandit Sri Krishna Dutta Paliwal: (a) Is it a. fact that the Super-
int,endenl of the Ajmer Jail is the Civil Surgeon of Ajmer Hospital as well 
as the Medical Officer for ~ , Central Indill and Rajputana? 

(b) Is it also a faet that he is often on tour and therefore visits Ajmer 
.Jail only once a week for a few minutes? 

Mr. B. A. 1'. Jletcalfe: (a) He is a Ci\'"il Surgeon of Ajmer Hospital 
:and Medical Officer for Ajmer-M.erwara and Rajputana but not for Central 
India.. 

(b) No. 

JAILOR OJ' THE AJMER JAIL. 

1233. *Pandit Sri Krishna Dutta Paliwal: Is it a fact that the jailor of 
the Ajmer Jail is an ex-police officer? 

JIr. E. A. 1'. Jletcalfe: He is on lent servioe from the Police Force. 

ESCAl'E OF PBlSONEBS I'BOM THE AJMBlR JAIL IN 1930. 

1234. *Pandlt Sri Krishna Dutta Paliwal: Is it a. fact that several 
-prisoners escaped from Ajmer Jail during the period of a few months in 
1930? If so, what step1!, if any, were taken against those respomdble for 
these escapes? 

JIr. B. A. 1'. Iletcalfe: No escapes took place from inside the Jail but 
there were two escapes from' prisoners working in extra mural gangs duriD,g 
the yea.r 1930 and the officials responsible for the escapes were dealt with, 
one by the Court and the other by the Inspector-General of Prisonl. 

HB.ur.mo OJ' A.pPE.lLS BY THlII DIVISIOIUL SUPBlBINTBNDIlNT OJ' TIm 
~ . .  DIvISION, EA8'Il b'DIAN RAILWAY. 

1285. *PaDdlt Sri ID'Iahna Du",- Paliwal: (a.) Is it 8. fact that in the 
Allahabad Division no appeals are heard or decided or enquired into by the 
Divisional Superintendent himself and Bre always left to be disposed of b, 

B! 



~  ve-q. 0ffiC8l"B who initiate the punishment and thus the employees ue in 
practice deprived of all rights of appeal? If so, why? If not, in how malJ;1 
appeals did the Divisional Superintendent make personal enquiries and 
reverse the initial punishments? 

(b) Is it a fact that, under the rules appeals of C8ses decided by th.-
Divisional Superintendent, lie only to the Chief Operating Superintendent? 

(c) Is it also a fact that this officer does not hear the appeals himself 
and sends them back to the Divisional Superintendent for disposal and he 
in his turn, passes them on to his subordinate officer&-the very men who-
initiated the punishment? 

(d) Is it permi88ible under the rules? If not, are Government prepared 
to call for records of the cases in which the Chief Operating Superintflndent 
has heard the appeals and reversed judgments of the Divisional Superin-
tendent, Allahabad? 

Kr. P. R. Rau: Information is being obtained and will be laid on the 
table in due course. 

CoNSTBUO'JION 01' A DoWN PLATII'OBM AT THE TALEGAON STATION IN TIm' 
POOlU DmTBIOT, G&lDAT INDIAN PENINSULA RAILWAY. 

1236. *I[r. It .•. Jedhe: (0.) Is it a fact that Talegaon Station in the 
POOilQ District (Great Indian Peninsula Railway) has no down platform? 

(b) Are Government aware that quite a la.rge number of ~ 
entrain and get down at the same station and have often complained about 
the incollvenience? 

(c) Do Government propose to construct a down platform on the said 
station, and when? 

10'. P. R. Rau: (a)-(c). Government have no information but 0. 001>, 
of the queRtioTl hns been forwarded to' the Agent, Great Imlian l)euinsultl 
Ro.ilway, for consideration. 

NEW TUNNEL OONSTRUCTED NEAR TluNA. 

1237. *)[r. K ••• Jedhe: Are Government awarE' of the fact that the 
new tunnel construct.ed near Thana, a few years ago, has reduced the 
distance between Kalyan and Thana? If so, has t,he Railway Administra-
tion reduced the passenger, as well as goods rates ~  

lIIr. :Po B. Rau: Yes, the tunnel which w.as constructed in 1917 redueH 
the distance by 1-1/8 mile-II. relatively trifling reduction. No cbsll¥e WlIII 
me.de in the distance for oharge for either passenger or goods ttBffio. I 
may add that the cost of realigning the rR.ilway line Was about 16 l.kIM. 

PASSES TO ATTEND SCRO'OLS FOB !Clt:ILDBEN 01' RAtT.WAY SERVANTS POSTED' 
AT ROAD-SmE'STATIONSON T1IE GBl!IAT IN'DUN PENl'NSULA RAILWAY. 

, 1238. *':1'" It .•. ledhe: (a) Win Governlneni bepleesed ,to state 
whE)ther children of Railway servants posted at road-side stations of the 
GreR.t Indian Peninsula Railway, ~ given passes to attend schools? 
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(b) Is it a fact that the Agent of the Great India.n Pell1naula Railway 
issued orders that this concession will not be available after lab of April 
1935, except to Railway servants working on the line between Bombay and 
Kalyan? 

(c) If so, are ~  prepared to ask the Agent concerned to continue 
the concession, and are Government aware that there Ilre no schools at 
!many of the road-side stations? 

Mr. P. B. ~ (8) Yes_ 
(b) No, 
(c) Does not arise. 

Loss IN PAY AND PENSION TO PERSONS RETRENCHED ON ACCOt:NT OF TlDIl 
, RE-AMALGAMATION OF THE PAY AND ACCOUNTS OFFICES. 

1239. -Mr. D. X. Lah1rt Ohaudhury: (3) Is it a fact that the Goven1-
mcnt of Madras and the Railway Board lHlve allowed the old seales of pay 
to the re-employed lJersonnel, temporary or officiating, who entered service 

yrior to 15t.h August, 1931 and 15th July, 198,1, respectively, irrespect,ive 
:of any break in their service? If so, Rre Government prepal'ed to extend 
the same eoneessione to the l'C'-employed personnel under their admin!Q-
tl'ative control also 1 If Dot, why not ~ 

(b) Rai> the attention or G(,veruDlent· been Jra-wn to the resolution No. 
e (8) and (b) of the All-India Audjt and Accounts Conierence passed at 
Allahabad? If so, will Government bt' pleased to state what action they 

'propose to ~ in the matter ~ 
(c) Are Government aware that the persons retrenched on account of 

"the l'e-amalgamation of the Pay and Accounts Offices have lost muC'h in 
~  Bnd pension and future prospects by the applielltion of new sCBles of 

pay, being already too much advanced in life? If so, what are the reusODS 
for applying the new conditions of service in their case? 

(d) Will Government be pleased to state whether the re-employed per-
iKlnnel were given to understand that the special retrenchment gratuity, 
the actual monetary value of wbieh is fnr leu than that of the life-long 
loIS Iiluffered by them, shall not be refunded? If not, does this fact stand 
in the way in the matter of pay on re-employment? 

(e) Will ~  be plelmed to mt-e the pay which an ordinary 
-graduate was drawing in the different Pay and Accounts Omces when dis-
charged,say after rendering four years' service, the amount of gratuity 
granted to llim, and the pay which was allowed to him on re-employment? 
How many years will he take after ~  to earn the Bame pay 
he was drawing at the time of discharge? 

(f) Is it not B 'fact that the re-employed personnel in the majority of 
-cases in the different Accountant. Genera1 4s offices entered ~  luPre 
t·han six or seven yesl'R ago with ~ result that if the hem,fit of Funda-
mental Rule 22 and Fundamental Rule 31 is not extended to them, I\S done 
by the Railway Department and the Madras Governmmt. they will nflither 
rench thA maximum of their soale, nGr he able to earn the full amount of 
~~~  ! 
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'1'lle Honourable Slr James Grigg: (a) No definite information is avail· 
able in regard to t,he orders issued by the M.udns Government. As regaJOIj 
the Railway Boe.rd, old scales of 'pay have been allowed only to such of the 
persons who were in service on or before the 15th of .July, H131, as ~ 
borne on the waiting list and are re-employed before the 1 st of April, ~. 
Conditions in the Railway Services differ very considerably from those i'l 
the Oivil Departments of Government .nnd the retrenchment concessioM 
given to the Hailway Staff were generally IesB liheral than those given itl 
persons retrenched from the Civil Departments. Tn view of this. GovelT'-
ment are not p'l"epared to extend the concession of old pa,v scales on po 
employment to the retrenched staff in the Civil Departments. 

(h) Yes. The action taken by Government is indicated in the repliPi 
to parts (c) and (d) of the question. 

(c) Retrenchment concessions were granted to these men despite tM 
fact that they were temporary employees, nnd this speeilll treatment wllS 
considered as nhsolving Government from· any further liability. If the" 
option of refunding grntuity and counting pac;t service for pay, leave and 
pension was allowed to these men, it would also have to be extended to-
other retrenched personnel whet,lier permanent or temporary and the extra-
cost would be heavy. 

(d) The terms to be offered on re-employment were settled, after the 
retrenchment concessions had been gmuted tG persontl retrenched, and the· 
question of allowing re-employed persons to refund gratuity did not ~ 
nor is it one which could be considered generally. To mitigate hszdabip 
in individual oases the Auditor-General has. however, been authorised t,o. 
grant suitable advance increments to tempora.ry men retrenched with ~ 
cessions while fixing their pay under tlie new seales of pay. 

(e) The required information in respect of two Pay and Accounts OmeN 
is given in the statement, Q copy of which is laid on the table. 

(£) The presumption of the Honourable Member is substantially correct. 
By the grant of advance increments in the new scale, however, Goven.-
me.nt have gone as far RS they consider- reasonable towards removing 
these disabiliti.es. 

Name of Ofllce. 

Pay and Aooounte Oflloe. 
U.uited Provinoes. • 

Pay and Aooountl Oflloe, 
o,.lcutta •• 

Statement. 

I I 1 Number of 
Pay whioh an years' servioe to 

ordinary I Amount of I Pay be rendered after 
, graduate was! gratuity !a.nowed on re-employment 
, drawing when I. granted I re-employ- to earn the sam. 
I discharged I to him at I ment. . pay 118 was 

alter 4 y8&l'8' the time o( I hemp; drawn at 
I service. diaoharge. the time of 
I I disohwge. :. I:: 1-:. -- -- ~ ~~. ""-
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,FALLING DoWN OJ' ACmLD J'BOM A RUNNING T1ulN BETWEEN HAVERI AND 
BYADGI ON THE MADRAS AND SOUTHlUUi MAliRATTA RAILWAY. 

1240. *1Ir. N. V. Gadgil (on behalf of Mr. S. K. Hosmani): (n) Is it a 
fact that Q child fell from a running train 011 the 22nd February, 1935 bet· 
ween Haveri lind RYlldgi on the Madrae and Southern Mahratta Railway? 

(b) Is it a fact that the accidont was due to the carriage door not being 
shut? If so, did the doors of the carriage in question shut inward or out· 
ward? 

(c) Are Government prepared to enquire and state who was responsible 
for the accident? 

Mr. P. R. Rau: (a) Yes. 
(b) and (c). The Agent., Madras and Southern'Mahratta Railway, hM 

reported 3S follows: 

"My information is that the child fell through the carriage windcnv. 
The child was aged about 2l years and was accompanied by it. 
mother. It met with only slight injuries." 

Mr. LalchaD4 Navl1r&1: Ma.y I know if the door of that carriage ~ 
inside or outside? Was it actually used or not? 

Mr. P. 11.. ltau: The child fell from the window, Sir. (Laughter.) 

TBANSlI'BR OF THJD STAn' IN THJD B:a:uSAVAL DIvISION OF THJD GBJDAT INDIAli 
PJDNINSULA RAILWAY. 

1241. *Kr. X. M. Jedhe: (a) Will Government be pleased to state 
what are the considerations that weigh with the Great Indian Peninsula 
Railway administration in effecting transfers? 

(b) Is it a fact that there lire a number of clerks in the various sections 
and Station Masters who are detained in tha Bhusaval Division for years 
ranging from 8 to 25? 

(c) Have Government received any complaints that partiality is shown 
in effecting transfers in Bhusaval Division? If 110, are Government 
prepared to take immediat,e steps to see thut. equal treatment is meted 
to all? 

Mr. P. R. Rau: (8) Transfers arp generally mMe in the interests of the 
public service. 

(b) Government have no information. 
(0) The reply to the first part of the question is in the negative nnd the 

second part does not arise. 

DIliNIAL OF THE BENEFITS OJ' TIlE PRoVIDENT FUND AND OmER PRIVII&GB8 
TO THE CREW STAFF OF TIlE GREAT INDIAN PENINSULA RAILWAY. 

1242. *Kr. X. 11. Jedhe: (a) Is it a fact that the Crew System is in 
existence on the Great Indian Peninsula Railway for the laet seven yean 
and that about 50 young men are employed as a result? 
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(b) Is it a &oct that these temporary young men are not given the 
benefit8 of provident fund and other privileges, although similar benefits 
have been extended to those working in the Crew System on the East 
Indian Railway and Bengal Nagpur Railway? 

1Ir. P. :B.. :&.au: (a) The sanctioned strength of the Crew Staff. on the 
Great Indian Peninsula Railway. is 124. Out of these, 78 are temporary 
~~  the rest have been transferred from other permanent establishments. 

(b) Under rule 2 of the St,ate Railway Provident Fund and Gratuity 
~  only permanent non-pensionuble employees are allowed to subscribe 

to the Provident Fund. The Agent, East Indian Railway. reports that 
~  temporary employees in the Crew System were erroneously allowed to 
subscribe t,O the Provident Fund but their cases have since be,en regullWsed. 
It is not clear to what other privileges my Honourable friend is referring 
to. but, I may mention, that the tempornry staff employed in the Cre", 
System on the Great Indian Peninsula Railway are allowed free pasa.ea, 
privilege ticket orders, leave, ~  allowances as are allowed to other 
staff. The Agent, Bengal Nagpur Rtl.ilwuy, states that the Crew System 
is not in foree on that railway. 

·])apABTMBlNT OF PUBLIO SERVICES DIBBlOTLY UNDO THE ADMlNlBTRATOlN OJ' 
THE GoVERNMENT OJ' hlDU. 

1243. *JIr. N. V. QadgU: (a) Will Government be pleased to state the 
Departments of Public Services directly under the administration of the 
,Go;vernmentof India and at what places ,their Headquarters ~ situated 
in the ,Bombay Presidency? 

(b) Was the present retrenchment of clerks and officers ~  posts 
in the Departments under the eontrol of the Government of Indla, brought 
into effect from November 19S1? If so. how many clerks and officntS an 
permanent establishment. were retrenched from different Departments, nnd 
from what dates? 

(c) Are there any rules framed with the mutual consent of the Govern-
ment of Bombay for the re-employment of the retrenched clerks of the 
Government of India. in the offices under the control of the Bombay 
Government? If not, are they likely to be framed? If so, when? 

The Honourable Sir Henry Cra1k: (a) The information is being collected 
and will be laid on the table in due course. 

(b) The reply to the first part of the question is in the affirmative. As 
regards the second part, to prepare a list, as desired by the H ~ 
Member, with dates, for all retrenchments carried out in all Departments 
under the Government of India, would involve an amount of labour which 
Government do not consider would be justifiable. 

(q) There are no rules of the kind mentioned and it is not necessary to 
hame ~ rules. The conditions for re-emplDyment under the Bombay 
Government are mutters for determination solely by that Govenlment, 
:whether the persons re-employed were, previous to such re-employment. 
in the service of the Government of India or of the Government of Bom-
bay. ' 



()LBUIJ WOBKING IN 'PO 01'l'I01II8. 0)1' TO PoS'8UJPl'lUl8 G:8lOB.AL .4.ND Cr.:nD 
AND SOBTlIIBS WOBltING IN THE DIVISIONS O:rPOSTAL CmoUS. 

1244. *lIr. N. V. Gadgil: Will Government be pleased to state: 
(a) whether there Ilre distinct cadres, one for the clerks working 

in the offices of the PostmastE'rs General and the other for the 
clerks and sorters working in the divisions of the Circles; 

(b) whether the sel':lction grade posts jn the General Line in the 
Circle offices are meant only for the clerks working in those 
offices; 

(c) whether there are separate selection grade posts in the General 
Line meant fo1' clerks and sorters in the divisions of thE' 

~  and . 
(d) whether the clerks in the Circle Offices have any claims over the 

General Line selection grade posts mennt for clerks and 
sorters working in the divisions, and vi06 tl81'.a? 

lIr. G. V. Bewoor: (a) to (d). The., reply to the first three parts of th,) 
~  is in t,he affirmntive and to the last part in the ncgativl(. 

TlIISTS l'RBSORIBED :rOR ApPOINTMENTS TO THE POSTS OJ!' INSPECTORS OJ!' POST 
OIrIrIOES, HEAD CLERKS TO TUB SUPERINTENDENTS OF POST OFFICES, 
AND INSPEOTOBS, RAILWAY MAIL SERVICE. 

1245 .• 1If. N. V. Gadgil: Will Government be pleased to state: 

(a) whether a test h.as been prescribed for appointments to the 
Posts of Inspectors of Post Offices, Head Clerks to the 
Superintendents of Post Offices and Inspectors, Railway 
Mail Service; 

(b) whether officials, selected t.o nppear for the test, are required to 
be clerks in the Post Office or sorters in the Railway Mail 
Service, and should be pra.ctical men in the Post Office and 
Railway Mail Service work; and . 

(c) whether Inspectors attached to the Circle Offices are merely 
attached officers Rnd are not borne on the establishment of 
the Circle Offices? 

lIr. G. V. Bewoor: (a) Yes. 
(b) The selection is not confined to th,e classes of officials mentioned by 

the Honourable Member. Men employed in the Circle and Dead Letter 
Offices are also eligible for selection if they fulfil the prescribed conditions. 

(c) Yes. 

CANDIDA'DIIS SET UJ.> AG,UNST CoNGBB88 CANDIDATES DtTBING THE LAST 
ASSEMBLY ELEVTION. 

1246. *lI'r. Ram Narayan Singh: Will Government be pleased to state 
Whether they Bsked, by means of circular letters. all Local Government. 
~  set up and help candidates against Congress candidates during the 
UIIIt Assembly election? 
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The BOllOurabie Sir Henry Oralk: The Government of India issued no 
instructions of the nature suggested. 

Xr. Satya Narayan Sinha: Are Govf>rnment aware that provincial 
satraps moved from district to district under the pretext of making a general 
tour in order to find out suitable candidates to fight against the Congress 
oandidates in t.he last Assembly elections? I am referring particularly to 
the Government of Rihar, und I uRk-ure Government aware that provincial 
satraps or provincial Governors 'moved from district to district under the 
pretext of making a genera! tour in order to find out suitable candidates to 
fight against the CongreRs candidates in the lust Assembly elections? 

The Honourable Sir HeDl')' Cralk: Sir, so far as I am aware, t,he conduct 
of Provincial Governors cannot be made the subject of interpellation in this 
House. 

JIr. Satya Nuayan Sinha: Are G-overnment aware that the Honourable-
Ministers and the Executive Counrillors in Bihar openly canvassed against 
the Congress candidates in the last Assembly elections? 

The Honourable Sir HeDl')' Oralk: Government are not aware of t.hat. 
So far as Ministers are concerned, I do not see any objection to their 
canvassing. 

JIr. Kohan La! Saklena: What about Executive Councillors? Am I to. 
understand that the Honourable the Home Member means that he sees no 
objection to the Executive Councillors going about canvassing for candi-
dates? 

The Honourable Sir HeDl')' Oratk: I said "Ministers". In the case of 
Executive Councillors, I do see fin objection. As regards Ministers, I see 
no objection whatever to their taking any Hart t.bey like in elections. 

SeUl. Govtnd Das: f~  T Ilsk if it iR not the ease that, not only Provin-
cial Executive Councillors, but other Government. officiltls-District 
Magistrates and officials of that category also toured in their districts and 
helped those candidf\tes who stood '1gainst Congress candidates? 

The Honourable Sir Henry Oraik: No. Sir, I am not uware of that,. 

111'. Satya Harain Sinha: Are Government nwarp that It Deputy Magis-
trate of the district of C'..aya went about canvassing against the Congress 
candidate? I give his name-Mr. Lachmi Narayan Singh. 

The Honourable Sir Henry Oraik: How could I be aware of that? 

Mr. D. K. Lahlri OhaucBlmy: Will Government tal{e 1\ note of this and 
inquire into this matter? 

"The Honourable Sir HeDl')' Oralk: No. 

JIr. Prealdent (The Honourable Sir Abdul' Rahim): The Honourable 
Member has already answered that question. 
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1Ir. Koban Lal Saksena: Are Government aware t.hab the Commissioner· 
of the Gorakhpur Division gave a ~  of introduction to certain Zamindar 
candida.tes ? 

The Bonourable Sir Benry Oraik: No, Sir. 

Prof. N. G. Ranga: May I know the reason why Government will not 
make inquiries into these serious a.llegations? Are they not interested in 
having pure elections, free from Government in:8uence" 

The Bonourable Sir Benry Cra1k: The reason is that the matter is solely 
one for the Local Government. 

Seth Govind Das: Is it a function of a Local Government to interfere 
in elections" Are not Government interested in seeing that. the Assembly 
elections are free from corrupt influences" 

The Honourable Sir Benry Ora.tk: The conduct of their officers is 8 
matter for the Local Governments. 

JIr. Kohan Lal Smena: Is it not a matter for the Government of India" 

The Honourable Sir Henry Ora1k: No, Sir. 

JIr. Mohan Lal Sakaena: Are Government aware that the allegations. 
against the Commissioner of the Gorakhpur Division were published in the 
HindUBtan TimeB? 

Mr. President (The Honourable Sir Abdur Rahim): All those questions 
have been answered. The Honourable Member has already said that the 
ma.tter is one for the Local Governments. (Interruptions.) Order, order. 
The Honourable Member hall said tht\t it is a matter for Local Govern-
ments. 

Mr. T. S. AvinaabtUngatn Ohettiar: May I ask whcther t.he Gorllkhpur 
Division is under the Indian Government or not,-whether the actions of 
the Commissioner of Gorakhpur are under the jurisdiction of the Govern-
ment of India or not? 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member ought to know that questions cannot be put except those which are 
primarily the concern of the Governor General in Council. 

TOTAL AMOUNT OJ' FINES IMPOSED ON CONGRESSMEN AND OTHERS FOll 
DISOBEYING LAws AND ORDERS DURING THE CIvIL DISOBEDIENOlI. 
MOVEKBNT8. 

1247. *lIIr. Ram Narayan Singh: Will Government be pleased to state: 

(a) the total amount of fines imposed on Congress men and alI 
others who disobeyed laws and orders during the civil dis-· 
obedience movements in 1930, 1932 and 1933, separately;. 
and 

(b) the total amount of the said tines realized till to-day? 
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fteBORouable Sir .~ 0raIk: (a) and (b). I invite attention to the 
reply I have given to part (ii) of Prof. N. G. Ranga's question No. 1075 
on the B8me subject. 

PrOf8880f •• G. Ranga: In view of the fact that the reply was in the 
ne.gative, would the Honourable the Home Member consider the advis-
ability of trying to ascertain and collect this information and supplying it 
to this House, namely, the totul amount of fincs imposed upon the civil 
disobedience movement prisoners and recovered in the different provinces 
!by the Government of India as well a8 by the Provincial <rovernmente? 

The Honourable Sir Henry Ora1k: I have already answered that question. 

Kr .•. S. bey: What do you mean by saying that the reply was in the 
negative? 

Prof. N. G. Ranga: I asked for this particular information, and the 
Honourable Membor stated that he was not going to collect that information. 

There is no answer, Sir? 
(No answer.) 

PSOJIIIOTS FOB THB CONS'DBU01lION OF FEEDER RAILWAY LINES ON BOTH BANKS 
OF THE INDUS IN SUrD. 

1248. ·SirGhulam Hussain Bidayatallah: Will Government be pleased 
~  .tate: I 

(a) if any projects for the c.onstruction of feeder railway lines on 
, both banks of the Indus in Sind were under investigation 

during the last twenty-five years; if so, the places between 
which such lines were proposed to be constructed; 

(b) what was the result of the investigation in the vari.ous cases; 
(c) if any projects for the COIlJ8truction of feeder railway lines on 

both ba.nks of the Indus in Sind are under investigation at 
present; if so, the places between which such lines are 

.• pr,oposfld to be constructed; • 
(d) if it has been decided to proceed with the construction of any 

such lines; if so, the ~ between which such lines are 
decided to be constructed; and 

(e) if the reply to part (d) or (d) be in the negative, the reasons 
therefor? 

Kr. P. 11.. lI.au: (a), (b) and (c). In 1926, a survey was carried out of 
:the Sind Left Bank Feeder Railways consisting of: 

(a) a. loop line from Mebra.bpur to Pa.d Ido.n via Tbarushah; 
(ii) a loop line from Nawabshah to Tando Adam via Sakrand; and 

(iii) 3 chord line from Tharushah to Sakrand. 
As a result of the survey, these lines were constructed amd opened to 

&rartio. 



In 1927, a ~  survey 'Wallcaz:riQQ Qut for a).iDe ofr.,;.}v;ay fft,>m. 
aiM Read to J acobabad with .a oross connection from Dost Ali to Larkana 
whioh is known as the Bind. Right Bank Feeders Railway. 

On examination, the scheme was held in ab,eYBIlC6 for the time being, 
but a revised traffic report has juat been made of the above mention1!ld lines 
&I1d also of the following: 

(i) Shahdadkote Dagh Tail, and 
(ii) Various alignments between Shahdadkote and Jacobabad, one or 

more of which pal'ls through Garhi Khairo, U Ita, Rojhaa, 
Jacobabad, Jaffel'8bad, and Mauladad. 

Proposals for lines between Nawabshah and Khadro and Tando Mitha 
Khan and Pithoro are now being investigated. 

(d) The revised report referred to above has JUBt been ~  and .. 
still under consideration. 

(e) Does not arise. 

Ill. LalcllaDd lI.vaIral: May I ask if the Honourable Member would be 
prepared to allow a deputation or a representation from the Sind public 
before the feecWr ra,ilway question is conclusively decided by the Board? 

1If. P. It. Rau: Sir, if the request for a deputation is received from 
responsible people, Government will be prepared to consider it. 

Kr. II. S. hey: Is not the Honourable Member, who is putting that 
question, a responsible Member? 

1Ir. P. It. Rau: A deputation cannot reprCE:ent one person. 

1Ir. Lalchand lfavalrai: I think the Honourable Member in charge· 
knows that receiving of a deputation has been asked for, and may I requelt 
the Honourable Member in charge to kindly say whether that deputation 
will be received? 

The Honourable Sir J08ephBhore: My recollection is that the deputation 
has been asked for for another purpose. 

Kr. Lalchand lfavalrai: ~ . One of the railways, namely, the Sind· 
Bombay Railway, has been the subject of the report of Mr. Stubbs, and, 
therefore, a deputatiollwauts a hearing. With regard to the other feeder 
railways, I am asking the Honourable tho Financial Commissioner for 
Railways whether he will give an opportunity to receive 0. deputation. .1 
bope the Honourable Member will consider that request and give them an 
opportunity . 

. The Honourable Sir Joseph Bhore: With regard to the Sind-Bombay 
Rrulway, I have already personally assU!"ed my Ronourable friend that no 
decision will be taken until the deputation has been given an opportunity· 
?f placing its case before the Railway Board and the Honourable Member-
In charge. 
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Mr. LalcbaDd Havalra1: Now, with regard to the other railways, I re-
quest the Finanoial Commissioner to kindly also give an opportunity to 
those who are concerned with these railways. Will the Honourable Mem-
ber do it? 

JIr. P. R. Rau: I presume the deputation is not intended to represent 
only the views of m} Houourable friend. 

lIIr. Lalchand Ji&valral: Not my own, but the views will be expressed by 
the deputation on behalf of the whole of Sind. Therefore, I 8m requesting 
the Honourable Member to kindly consider this request and give them an 
opportunity. 

JIr. P. R. Rau: \Vhen the reports are received and have been considered 
by the Railway Board, and if there is a general desire for a deputation to 
be received by the Railway Board, I do not think there will be any diffi-

. eulty about it. 

JIr. Lalch&nd Kavalra1: May I ask the Honourable Member that, with 
regard to the Shahadkote and Jacobabad Railway, Mr. Stubbs' report has 

:left that question yet undeoided. Has that question been oonsidered by 
Mr. Stubbs or not? 

Mr. P. B. Bau: I am afraid, I must ask for notioe of that question . 

. DISPUTE BETWEEN THE SOUTH INDIAN RAILWAY AND THE 1'INNEVBLLY 
DISTRIO'D BOARD R1DGARDING TJlE WORKING OJ'THE BRANOH RAILWAY. 

1249. *lIIr. P. S. Kumaraawami Raju: (8) Will Government be pleased 
to state whether there exists a dispute between the South Indian Railway 
and the Tinnevelly Distriot Board regarding the working of the branoh 
railway? 

(b) Is it. a faot that the Madras and Southern Mahratta Railway is 
getting only 45 per cent. of the gross earnings by working the Bezwada 
Masulipatam Railway, that the South Indian Railway is demanding 
practically 70 per oent. of the gross earning, and that the Tinnevelly Dis-
trict Board have agreed to give 55 per cent. of the gross ea.rnings for working 

. Tinnevelly Tiruchendul' Railway on the recommendation of Government? 

(c) Is it a fact that tbe Senior Government Inspector of Railways 
recommended that the Distriot Board's share of the cost of the junction 
arrangement at Tinnevelly should be fixed at Rs. 1,19,234, inoluding several 
items not strictly debitable to the Board, that the Railway Board have 
demanded Ra. 2,40,000 from the District Board and that this is protested 

. against by the latter? 

(d) Is it 0. fact that practically interest at five and a half per cent. ia 
claimed by the SO\lth Indian Railway as rental from the Tinnevelly District 

'Board for ~ the brancb line, and that this is not the return on State-
owned Railways? 
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(e)WiU Government be i)leased to state whether it is a faot that the 
Distnct Board have been notified of the termination of the working of the 
branch line by the South Indian Railway, if the terms of the latter are not 
acceded to? 

(f) Will Government be pleased to state whether they a.re prepared. to 
appoint an impartial committee to go into the present dispute between the 
Railway and the District Board to avoid closing down of an important 
branch line of a railway? 

lIIr. P. R. Rau: (a) The terms of working of the Tinnevelly Tiruchendur 
Railway have for some considerable time been under discussion with the 
District Board. All the points with the exception of two have ,been settled. 

(b) The reply to the first part of the quest,ion is in the affirmative but 
the agreement for working the Bezwada Masulipatam Railway was entered 
into 27 years ago when the conditions were different. In the case of the 
Tinnevelly Tiruchendur Railway an agreement has been reached between 
the South Indian Railway and the District Board that the line should be 
worked for 55 per cent. of earnings, including 5 per cent. as hire charge for 
the use of South Indian Railway rolling stock. 

(0) The Senior Government Inspector of Railways reported in 1924 that 
in his opinion the District Board should be liable for a sum of Rs. 1,79,317. 
His opinion was not accepted by the South Indian Railway who claimed 
Rs. 3,32,241. The matter was discussed informally in September, 1930, 
between the Financial Oommissioner, Hailways, the Agent, South Indian 
Railway and Mr. Kumaraswami Reddiar, President, District Board, Tinne-
velly. At this meeting the Agent, South Indian Railway, and the President 
of the District Board agreed that Rs. 2,40,000 would be B reasonable sum 
.to take as the District Board's share of junction arrangements at Tinnovelly. 

(d) I Bm not Bwa.re of any such claim. 

(e) In communicating the final terms in 1932, the Railway Board re-
marked that if the District Board refused to accept them the South Indian 
Railway would be authorised to give notice to the District Board that they 
would after one yellr from the date of notice ceuse to work the line for them. 
Somewhat similar remarks were made in November, 1934, when a settle-
ment could not be reached on the two points referred to in (8) above. 

(f) A proposal has reeently been made by the District Board suggesting 
a further conference between the representatives of the interested parties to 
settle the two outstanding points, which are: 

(i) the rate of interest on expenditure on junction works after 8th 
September, 1930; and 

(ii) the period for which the agreement should be operative. 

As regards the first, the Government of India have acoepted the opinion 
?f the Madras Government that the rate obtaining for the time being for 
~ ~  on Government borrowing should apply. As regadra the second, 
10 VIew of the fact that the terms agreed to five years ago at a simDar 
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oonferitrUleha'Ve ~  yet been finally ratified by the Distriot Board, the-
~ .  of Indill. consider tlaat Q freah conference is not' likely· to ~ 
to useful reiults . 

•. 1. SatyamurU: Have Government considered the desirability of 
settling thie mlftter, in some amicable manner, considering that the Railway 
Company want five per cent. and they win agree only for five years? De> 
Government cODsider that this is not a case for the good offices of the 
Government of India to be used to settle the dispute between the Distriot 
Board of Tinnevelly and the South Indian Railway? 

Kr. P. B. Ban: The good offices of the Government of India B'l'e always. 
at the disposal of the District Board, Tinnevelly, but, as I have already 
pointed out, this matter was discussed in September, 1930, between the 
Agent of the South Indian Railway and the President of the District Board 
whh the Fimrncial Commissioner of Railways. Some terms were agreed 
upon in that Conference, but the District Board has not yet ratified those 
terms. 

:Mr. S. Satyamurti: Forgetting the past, may I ask the Honourable the 
FinaDcial Commissioner to consider the possibility of reducing the interest, 
and making the contract at le8'8t for 15 years if the District Board wants. 
it in order to give them a chance? 

Mr. P. R. Rau: If the provisional terms are finally ratified by the 
District Board, I shan be quite prepared to ask the Agent, South Indian 
Railway, to meet the District Board and consider the possibility of arrange-
ments for the next ten ycars. 

Mr. S. Satyamurti: May I ask if the only outstanding matter of dispute 
between the District Board and the railway is as regards the rate of 
interest? 

:Mr. P. R. Rau: That is not the only matter. There is another matter, 
namely, the period for which the agreement should be operative. 

Xr. S. S&tyamuni: On that matter, the Honourable the Financial Com-
missioner is willing to UBC his good offices. Apart from the period of the 
contract, is it not a fact that the only substantial matter of dispute 
between the District Board and the Railway Company is as regards the 
rate of interest on ihe mnnE'y spent on the Tinnevelly junction? 

Mr. P. R. Rau: As regards the rate of interest. the Railway BOB'l'd, as 
woll as the Madras Government consider that the rate obtaining for the 
time being for. interest on Government borrowings should apply. I think 
it is a perfectly fair and reasonable solution of the difficu1ty. 

~  ·S. Satyam1U'ti: Is the rate. of intereBt' now be. percent. ? 

... P. B .... : The rate at tht'l ~  was expended. 
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111'. S. Satyamurtt: Will Government consider the possibility of reducing 
the rate of interest, in view of the very low rute of interest which is now 
prevailing? 

.1Ir. P. R. Bau: Government are paying that interest on the money 
borrowed at that time. 

JIr. T. S. Ayinwmnl&Dl Ohett1ar: May I ask, Sir, for how many years 
they have made contracts with other District Boards? 

111'. P. R. Bau: I should like to have notice of that question. 

ESTABLisHlIBNT OF THE SUl'BBINTENDBNT, VIOEREGAL ESTATES. 

1250. *JIr. A. :1;. I'ualul .uq: (a.) Will Govemment please state in 
the foUowiitg tabular form details of the establishment of the Superin-
tendent, Viceregal Estates, at Delhi, Bimla and Calcutta under the control 
.of· the SUperintending Engineer, II Circle, Central Public Works Dep8.lt-
mint, 88 it stood on 1st August, 1929, August 1982 and August, 1984: 

for (i) Permanent Establillhment: 

Building Supervisors; J 

Electrical Supervis.ors; ; 
OVel'lBeers and Sub-overseers; I 

Clerks and Draughtsmen. I 

(ii) Temporary E8tabli8hment: 
aB in (i) above. 

No Designation of 
the post. 

I Community I 
Nallle of the to which Qualiloa- Pay. 
inollJDbent_j he belongs. i tioua_ I Allow- Remarb. 

anOe8. 

(b) What is the reason of the abnormal increase in the pay and number 
of non-Muslim staff as compared with the Muslim staff? 

The Honourable Sir Prank NOfce: (a) Statements giving the information 
asked for by the Honourable Member fire laid on the table. 

(b) So fill' as the permanent establishment is concerned, there has been 
no "abnormal increase" in the number and pay of non-Muslims. Communal 
proportions have not been taken into consideration in appointing the tem-
porary establishment who are liable to discharge at Imy time. 

CJ 
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11166 LEOISLATIVl!l ASSEMBLY. [3<h'H MARCH 1936. 

ALLBGA.'I!IONS AGAINST CERTAIN OFFIOERS OF THE SIMLA. VXOEREGAL ESTATE. 

1251. *JIr. A. It. hUul Huq: (a) Is it a fact that in September, 
1982, when Rai Bahadur Narain Das, Building Supervisor, was in the 
'Simla Vioeregal Estate, one Lachhmi Narain, late Head Clerk of the 
Vioeregal Estate Offioe in Simla, fell ill and remained in the Ripon 
Hospital, Simla, as an indoor patient up, to the end of December, 1982? 

(b) Is it a faot that during the above period, three coolies, namely, 
Moti Ram, Shiv Ram and Nikkoo Ram, who were -coolies on the roster 
.pf the Viceregal Lodge, Simla, Estate labour, were deputed to attend on 
the Head Clerk, day and night in the hospital and that during this period, 
they wel'P shown as present under the orders of the Rai Bahadur on duty 
and got their wages regularly from the Estate Fund? 

(0) Is it a fact that one of the coolies named Nikkoo Ram also fell 
sick while attending on the Head Clerk and was admitted as an indoor 
patient from 20th September, 1982, to 24th October, 1982, but was 
-shown 8B present on the Viceregal Lodge Estate labour roster and got 
his regular wages? 

(d) If the reply to parts (a), (b) and (0) be in the affirmative, will 
oGovemment please state if they have taken any action against: 

(i) the person who signed the monthly . pay sheet and drew the 
amount from Estate Funds and gave the necessary oertificate 
of these coolies having actually wQl'ked on the Estate during 
the period they remained in the hospital; 

(ii) the perEion responsible for thel'oll call during the above period; 
and 

(iii) the Rai Bahadul'? 
. "(e) Will Gov.ernment pleaSe state whether the removal of Mr. Ahmad 

Hasan, late Building ~  ~  ~, Delhi, and the 4epriva-
tion of his title, was due to a man having been shown on duty, but, who 
was actually not doing the work for which he was paid, and the 

-consequential misappropriation of Government money? 
(f) Will Government please state whether any time-keepers' are engaged 

in the Viceregal Estat,e establishment to note the daily attendance of 
labourers and prepare their pay sheets ~ If so, will GoverniDent please 
state the name of the time-keeper who ,:not,ed,the daily attendance and 
prepared the PGy sheets of the man ~ .~  aotually absent from duty, 
but wns tihown by him asactuully present on duty, on account of which 
Mr. Ahmad Hasan was removed from service? '" 

(g) Will Government please state what action was taken a.gainst the 
time-keeper? 

(h) If no action was taken against the time-keeper, will Government 
please state why no action was inken? . Do Government propose to take 

.action against him DOW? 

'The Honourable Slr Prank Noyce: (n) Yes, 
(b) No, I am prepared to take it fl'olOthe Honvul'able Member that 

'the men whom he names spent some time at the hospital, but 80S they are 
.. chirimey sweeps whose work is confined to certain hours of the day there is 
no reason to suppose that their absence interfered with the performaDce of 
;their duties. 



QUBSTIONS AND ANSWJmS. au", 
(0) I have not verified the admission of Nikkoo Ram to the hospital, but 

he was shown as absent from duty in the records of the Viceregal Estates 
lrom the 21st to 30th September, 1932, and his name does not appear 9.t 
.aU after the latter date. 

(d) Does not arise in view of the l'eplies to parts (b) and (c) above. 
(e) Yes. 
(f), (g) and (h). Time-keepers are engaged for the work of noting daily 

attendances, and the preparation of pay sheets. In the case referred to, 
however, the attendances were noted by Mr. Ahmad Hasan, and by no 
one else. In the circumstances, there was no occasion to take action 
against anyone but Mr. Ahmad Hasan. 

GRANT OF AN ALLOWANOE TO TRB ~  EMPLOYED ON TlI1I 
EASTERN BBNGAL RAILWAY. 

1252. Dr. P. K. Banerjea: (a) Is it not a fact that the crews-in-charge 
employed on the Eastern' :Bengal Railway (Traffic Department) are'" not 
allowed any allowances, whereas on the East Indian Railway Rs. 20 and 
Rs. 15 are given as consolidated allowances to the ~  grade and ,junior 
grade Crew-men respectively? 

(b) Are Government prepared to consider the desirability of granting 
them an allowance? .. 

Xr. P. 2. Jl.tu: Agent, Eastern Bengal Railway, reports: 
"(a) Yes. 
(b) The seale of pay origin&lly fixed for crewa-,in-charge was a oons.oIiaat-

ed scale which included travelling allowance. This was done to avoid pre-
para1iion land check of travelling allowlmce bills. The question of splitting 
this consolidated scale into pay and kavelling allowance separately as on 
East Indian Railway is, under cons.ideratjon". 

Dr. P. If. BUlerjea:When dq Gbvernment CXpetlt to arrive at a decision 
on this question? 

lIr. P. 2. Rau: I think it is for the Agent of the Eastern Bengal RRi!-
way to settJe this question. 

REORUITMENT 01' OUTSIDERS AS CREW INSl"ECTORS BY THE EASTERN BENGAL 
RAILWAY ADMINISTRATION. 

1258. -Dr. P. N. BanerJea:(a} Is it f\ fact that the Eastern Bengal 
Hailway Administration recruited outsiders as Crew Inspectors on· Rs. 200 
per month, in September, 1934? 

(b) Are Government aware that there are members in the crew staff, 
as well as in the other sections of the 'rra.ffic Department, who have reached 
their maximum pay long ago? ' . 

(c) Are Government prepared to c<>isider the cl.aims of the ~  
staff in f ~  up four vacancies of Crew Inspectors on Rs.200 per meosem? 

Mr. P. 2. Rau: (a) Yes. 
(b) and (c). Possibly the Railway BOaTd do l10t interfere in the recruit-

~  for ~  posts which is a matter within the powers of the Agent. 
e questIon has been sent to him for consideration. 
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LowBR GUDE STAFF OF THE EASTBRN BENGAL RAILWAY POSTED AT STATION8-
WIlDE NEITHER RAILWAY NOR PRIVATE QUARTERS ARE AVAILABLE. 

1254. *Dr. P. If. Banerjea: (a) Is it not a fact that many of the lower-
grade staff of the Eastern Bengal Railways are posted at stations where 
neither Railway nor private quarters are available? 

(h) Tn Vif'W of the fllct that rupees t'WQ lakhs have heen provided in 
the Railway ~  for the construction of staff quarters, are Government. 
prepared to consider the desirability of apportioning the grant 80 88 to re-
dress the grievance mentioned in part (a) above? 

Mr. P. R. Rau: (8) Government have no definite information. 

(b) A copy of the question has been sent to the Agent, Eustel'n BengM 
Railway, for considering the point in lUaking allotments from the grant. 

c.-TAIlf PAB'!lOULABS UNDER THE HBAD " TRACK RENEWALS" OF THB 
. RAILWAY BUDGET. 

1255. *Dr. P. N. Banerjea: Will Government be pleased to state under 
the head 'Track Renewals' of the Railway Budget of this year: 

(a) the exact amount provided for purchasing rails and sleepers; 
(b) the exact amount provided for renewal work; . 
(c) the exact number of wooden sleepers and steel sleepers; 
(d) whether the ,steel sleepers are to be purchased from Europe .)r 

locally; . 
(e) whether the wood sleepers are to be purchased from Bengal Or 

from any other province; 
(f) whether Government are aware that wooden sleepers are avail-

able in Bengal and whether Gove.rnment propose to make 
their purchases from Bengal? 

Mr. P. R. R&u: (a) ApproximlltelJ 2'63 crores. 
(b) The totul umount under track renewals jaRs. 502,88,000. 
(c) The requirements of railways !:Juring U135-36.are as follows: 

Wooden Broad gauge sleepers 
l\oIet,re gauge . ,le,perJl .. 
Narrow gauge sleeper! . 
Steel Broad gauge sleepers 
Mlltre gauge sleepers 

12,4'9,000 
16,24,887 

) ,16,000 
1,86,400 
2,56,688 

(d) Steel sleepers will be purchased in ] ndin if prices und deliveries are-
latisiactory. '. 

(e) and (f). Wooden sleepers!&e pUrchased from Bengal 8S well as from 
other Provinces. Government do not propose to restrict sllch purchase to 
anyone Province. 

Prof. N. G. Rapga: What. is the proportion ~  wooden and steel 
Ileellers? 
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1Ir. P. Jr.. lr.&u: 1 hllve given the figurcs, und my Hotlonrahle fi1end can 
himself work it out. 

Prof. If. G. Banga: Is there uny working proportion fixed for the guidance 
.{)f the Railway Board? 

Mr. P. Jr.. llau: Thet'e is no definitc proportion. 

Mr. T. S. AvtnaahlllDlam Ohett1ar: Why should not the Government use 
·only wooden sleepers'! Why should they use steel sleepers imported from 
-abroad? 

Mr. P. :8.. :B.au: titf'el sleepers are also obtainable in Indin, and we also 
use them. 

Dr. P. N. Banerjea: What is the necessity for the pnrchln!c of steel 
sleepers when wooden sleepers are obtuinable in large quantities in Bengal 
and in other provinces? 

1Ir. P. :8.. llau: If railways restrict themselves only to wooden sleepers, 
then their pl'ice will rise considerllbly. 

frof. N. G. ltaDga: Is it not 8' fact that the Local Governments them-
selves are the biggest suppliers of wooden sleepers from their forests '? 

1Ir. P. :8.. Rau: I am quite aWlLre that Local Governments derive a con-
siderable portion of t.heir revenues from their forests. 

Mr. T. S. AvillashiliDgam Ohettia.r: Why not replace the imported steel 
sleepers by wooden sleepers? 

1Ir. P. :8.. llau: The point is that railways have to distribute their orders 
for sleepers between steel, cast·iron and wooden sleepers so as to see that 
there is a market, left fo1' all these sleepers. It is not in the interest of the 
railways that they should restrict themselves to one or other kind of these 
sleepers, because the result would be that the price of these sleepers would 
rise out of all proportion. 

Seth Govilld D&8: Do Government (lare more for the interest of the 
railways than for the interest of the country? 

Mr. P. :8.. :B.au: The interests of the railways are inseparable from those 
of the country. 

Prof. H. G. Rania; Are Government aware thllot the proportion of steel 
sleepers is increasing to the detriment of wooden sleepers? 

Mr. P. B.. llau: From which figures does my Honourable friend gather 
that the proportion is increln!ing? 

Prof. H. G. :B.anga: Prom t.he published reports of the Railway Board for 
the last three years. 

Mr. P. :8.. :Baa: I am not aware that the proportion is increasing. 
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.... •• S. Aney: May I ask since which yeST are steel sleepers being: 
imported? 

Xr. P. It. Bau: I want notice. But, 80 far 8S I remember, for a con-
siderable period railways have been ordering wooden, steel and cast-iron, 
sleepers, and their policy is not to restrict themselves to only one kind. 

Prof. N. G. Banga: Is it not 8' fact that wooden ~  are being 
imported? 

Kr. P. It. Bau: Not in recent years. 

Pandlt NU&k&nth& D&8: Will Government consider the advisability of 
stopping all imported metallic sleepers coming into this country? This was 
possible in 1929-30? -

The Honourable Sir Joseph Bhore: Does my Honourable friend suggest 
that there should be an embargo on all steel sleepers coming into this 
country from abroad? 

Pand1t NUakantha Das: What I mean to say is that all steel sleepers, 
and cast-iron sleeperl:i should be purchased in this country from Indian 
firms, bec8'Use this was possible in 1929-80. I do not suggest any embargo. 
I only want the sleepers to be purchased in this country. Will Govern-
ment consider the advisability of purchasing them here Bnd not sending: 
orders outside which Bre perhaps being sent by mistake? 

The Honourable Sir Joseph Bhore: As far as it iii possible, we buy in 
this country, but we must, to some extent, be guided by considerations of 
price, though, BS a matter of fset, as my Honourable friend is aware, 
under the Stores Purchase rules, a price preference is given in many cases-
to articles of Indian manufacture. 

Seth Govind Das: Were no sleepers imported into this country in: 
19W-SO? ( 

The Honourable Sir Joseph Bhore: I want notice. I cannot tell what 
W8'B imported into this country in 1929? 

Mr. S. Satyamurtl: Apart from the possible cornering by manufacturers 
of wooden sleepers, are there any mechanical or engineering reasons why 
railways should prefer steel and cast-iron sleepers to wooden sleepers? 

The Honourable Sir JOieph Bhore: There are engineering considerations 
also. I quite admit that engineers differ among themselves, but there are-
strong opinions held by various engineers as to the comparative merits of 
the three kinds of sleepers. 

1Ir. S. Satyamurt1: Are Government aware that America' is going in for 
wooden sleepers, more and more? 

The Honourable Sir Joseph Bbore: I think wooden sleepers are un-
doubtedly bought in large quantities in America and we are doing 80 too. 
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Mr. 8. SatyamurU.: Do Government accept the principle of Swlideshi, 
and that, as far as possible, they should buy wooden, or metallic sleepers 
such as steel and cast-iron made in India? 

'!'he Honourable Sir Joseph Bhore: As far as possible, we are doing so' 
and we will continne to do so. 

Mr. S. Satyamuni: Then, why is the plll'chase of steel sleepers going 
up? 

The Honourable Sir Joseph Bbore: We cannot entirely eliminate the 
consideration of the comparative price of sleepers. 

DBPABTlIONTAL OI'J'IOIALS APPOIlfTED AS SUl'BBINTENDENT 0]1' POST Ol!'l!'IOE$.: 
ON PA.SSING '110 PBlDSOBIBED DlDPABT1IJINTAL EXAIlINA.TION. 

1256. *Dr. P. N. Banerjea: (a) is it a fact that departmental officials 
who are appointed as Superintendents of Post Offices on passing th" 
prescribed departmental examination cannot in most of the cases reach 
the maximum pay of the Superintendents' grade? If so, why? 

(b) Will Government be pleased to place before this House, a list ot 
Superintendents of Post Offices recruited (i) from outside and (ii) from 
amongst the departmental officials who retired or were confirmed as SUPeT. 
intendents of Post Offices during the last Hix years, showing in each c.use 
the date of entry in the department, the date of passing the departmental 
llxamination, the date of permanent appointment a8 Superintendent of 
Post Offices, the pay drawn at the t,ime of confirmation, at the time of' 
retirement and at the present time? 

Mr. G. V. BewOO1': (a) Yes, sometimes. In such ('ases, the reason is 
that they reach the age of superannuation before they reach the ml\ximum 
of their time-scale. 

(b) Government regret the information required is aot readily available 
and they do not propose to collect it as its collection would involve an 
expenditure of time and labour which they consider would be incommen-
surate with the value of the results. 

DEPARTMENTAL O]l']I'101llBS WHO HAVlII PASSED THlII EXAMINATION J'OB 
ApPOIlfTMlIINT AS SUPEBIN'l'IlNDBN'l' OJ' POST OITIOES, 

1267. *Dr. P .... BanerJea: (a) Are Government aware that there are-
as many as thirty departmental officers whO have palsed the exami-
nation for appointment as Superintendents of Post Offices, including 
some who passed the departmental examination as far back as 
1924, awaiting their chances either for confinnation or for officiating· 
arrangements? Is it a fact that cases have occurred where departmental 
officials qualified for appointment as Superintendents of Post Offioes have 
been confirmed in such appointments so late as within a few years of the 
date of their retirement from servioe? 

(b) Are Government al80 aware thBt meanwhile Probationary Superin-
tendents of Post Offices have been recruited from outside and even: 
confirmed in moat of the cases? 



I;MiSLATfVB- AS8DBLY. [8OTa MARoa 1985. 

(0) If the reply to parts (a) and (b) be in the affilmative; will GovEirn-
ment be pleased to state if Probationary Superintendents recruited subse-
, ~  as well as those who pass their examination subsequently are 
glVen precedence over departmental candidates in the matter of confirma-
tion? If so, why? . , 

(d) Will Government be pleased to state what measures the Govern-
mlmt propose to take to remove the anomalies referred to above? 

The Honourable Sir :rrank Ifo)'ce: (a.) and (b). Yes. 
(c) No, beoause a depart.DlI!ntalofficiAl is confirmed as a Superintenden. 

·of Post Offices in every alternate vacancy. ' L • 
(d) Government do not agree that there is any anomaly in the arrange-

ment under which Probationary , ~  ~~  cfJi(}iala 
are confirmed in alternute vll.cancies: they do not proJ)Wle to take any 

:action to change the existing system. ' 

INITIAL PAY OJ!' T~  F ~ ~T  AS A$81$TAliT 
ACCOUNTAN'rS GENERAL ~ T~  AUDIT AND ACCOUNTS DBPABTMENT. 

, \" 

1258. ·Dr. P. If. Banerjea:\(a) Is ,it a fact that in the Audit and 
Aucounts Department the initral pay of departmental officers who are 
appointcd as Assistant Accountant,s General is fixed at the fifth stage in 
the grade for enrolled officers on their appointment in such capacities and 
that their position in the gradation list is fixed accordingly? If so, will 
'Government be pleased to state why the same course is not adopted in the 
Post" and Telegraphs Department so far as Superint.endertts of Post Offices 
recruited from amongst the departmental officers are concerned? 

(b) Is it a fact that the departmental officers who have passed the exami-
nation for appointment as Superintendents of Post Offices are prorpoted to 
any higher post or granted any special increment in their own grade of pay 
,on their passing the departmental examination unless they are appointed 
immediately to officiate as Superintendents of Post Offices? 

(c) Is it 8 fact that in the Audit and Accounts Department, the depart-
mental officers who pass the examination fur promotion in the S. A. S. grade 
are granted double the usual increment in their own grade until they are 
promoted to the S. A. S. grade? If 80, will ~  be pleased to 
sl:.ate why this course has not boon adopted in the Posts and Telegraphs 
Department in respect of the departmental I>fficials eligible for appointment 
as Superintendents of Post Offices and why similar special increment cannot. 
be granted to such officials until they are confirmed 88 Superintendents of 
Post Officos and their pay and position in the gradation list fixed in Accord· 
ance with the principle referred to in part (a) above? 

Mr. G. V. :8ewoor: (a) and (0). With regard to the first parts, the 
facts are not as stated hy the Honourable Member. The second parts of 
the quest.ions 00 not, therefore, arise. 

(b) No. 
:pr. P. If. Banartea: In wh8t respects are ~ facts different? 

JIr. G. V .•• "001: The facta are not as stated hy the Hrmoul'f\ble 
Member. 
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¥f. II. ADq: What are· the facts then? That is the question? 

JIr. G. V. Bewoor: It is only necessary to read the question: 
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"II it a fact that in the Audit and Accounts Department, the initial pay of 
departmental officer. who are appointed ae Auiatunt Accountants General ie fixed at 
the Illtha ltar in the grade for enrolled officer. on tbeir appoin:.ment in IUeb capacitial 
and t.hat theIr posiLion in the gradation list iB fixed accordingly t" 

My answer to that question is, no. 

Dr. P. N. Banerjea.: Then, what is the f4ct? 

JIr. G. V. Bewoor: I want notice. J have to consult the Auditor Gen-
eral. 

JIr. II. S. Aney: Was not the notioe of the origin 01 'Question enough? 

JIr. G. V. Bewoor: No, Sir. I was asked whether a certain thing 
was a fact, and I say, it is not a fact. 

JIr. II.. S. Aney: Could not the Honourable Member anticipate that 
if it was Dot a fact, a question as to what are the fRcts is likely to be 
asked on the Boor of the H ~  Could he Dot have inteJJigently anti-
cipated that? 

III. G. V. Bewoor: No, Sir. 

~ ... 01' TJIlIl CASES 01' DBPA,BTKDTAL OnIOBBS Ql1ALIJIDD I'OB A.nOIB''l'-

JlJIIN'll AS SUPJllBIN'rBNDEN'l'S 01' POS'r OJ'I'IOBS. 

1259. *Dr. p. N. BanerJea: (a) Is it. a fact that in pursunnce of the 
orders recently issued by the Director General, Heads of the Postal Circles 
undertook about a year ago 8 review of the case of each and every depart. 
mental officer qualified for the appointment as Superintendent of Post 
Offices in order further to curtail the waiting list? 

(b) Will Government be pleased to state when the lust batch of the 
departmental officers who passed the departmental eXBm.ination for appoint-
ment 8S Superintendents was selected? 

1Ir. G. V. Bewoor: (8) Yes. The review was mnde net with the 
object of curtailing the waiting list but for the pUrpOS3 oJf weeding out 
the inefficient who had failed to make good use of the ample oppor-
tunities provided to them during officiatins periods to show their fitness 
for advancement. 

(b) In 1980. 

ProI ••. G. lI.aDia: What i, the economy effected by thia weeding 
procesa? 

III. Q. Y. ..WOOl: ~. 
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8U8PBlitSIOll1' O. TID ~ T T . T : ~ ~ T F  OW 
P08T OUICE:SI'BOM OUTSIDE:. 

1260. ·Dr. P. H. Baner!ea: Are Government prepared to consider the 
question of suspending as a temporary and special meH.Sure, the recruit-
ment of Probationary Superintendents from outside pending the confirml\-
·tion of the departmental officers who huve alt'eudy passed the ~  

examination for Superintendents of Post Offices? 

The Honourable Sir !'rank lfoyce: The reply iii in the negative. It i. 
the considered opinion  of Governmen\ that .. certain number of vadAilcies 
in the cadre in question should be filled by direct; recruits through an 
9pen competitive examination and Government liN' no reasOn to depart 
from this principle. Departmental officers who pass the dcrartmentat 
examination for Buperintendentships are given Du guaruntee that they 
will ~  be appointed to such posts. 

Dr .. P. If. Bantri"': Will not the departmental oftieersbe mora IIssi-
duous in their duties if they had ~  chances of promotwn in _heir 
omces? 

TIl. Honourablt SIr I'r&Dk Jl'a,Ot: They get half the .chauoe8, and that 
~~ M .uftic:iellot to make lhem aS$iduoull in the diichorgeof their 
dutIes. 

12tH. ·1Ir. I. Satyamurtl: Will Government be pleased to Wtnte: 
.(a)·ihe agenda f()l! the Rewmll Officer's Conference this month'; 
(b) whether the public ~ consulted on lItDy of the 

matters; and 

~  the conclusions of the Conference will be placed b,Qfore 
this House? 

-fteJ[oBoarab1e lir :Rriptlld1'a Ilrcar: (a) I have nJreQ(ly. in answer 
to his question No. 1033, informed the Honourable Member t.hat the 
Conference was held entirely on an ,informal basis in regard to ~  

connected with electoral ~  and I gave certain supplementary 
. auawen too. For his fuller information I will DOW add that the Confer-
eur'e, which was designed merely in order to prepare the ground for fur-
ther consideration, was convened definitely on an infonnal blu.is for the 
purpose of mutual enlight.enmentand exchange of V;iCW8 md, ~ the unlier-
ttanding tbat the opinions ~  by Refonns Offil'ers would in no· senle 
-ocmmit their Governments and th"tno report 01 the procef'dingB would be 
if..rued. In these circumstances, the agenda of the ConfelleDee Q&Ilnofi, 
with due regard to public interests, be made availllble. . 
(b) Consultation of public opinion is a problem which ~  at the 

ate.ge when the authorities propose to make up their ~ . IIpd. haa no 
relennce to the stBR8 or mutual enlightenment ana ~ of . ~ 
between Reforms Officers. 

(0) The foregoing remArk should make itc1tW , . f ~ ,.  .~ no 
eonclullioD8 which oan be placed before the Houet'.·· .. ... 
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JIr. S. Satyamurti: May I take it, Sir, that . ~ nove'lIil'ient'ni8le 
up their minds Qn the ~  or recommendations of this or --oiher 
('<lQierences, they will consult the opinion of this House? - , 

.-
The Honourable Sir lfripendra Sircar: May 1 I,flow what is the specific 

matter to which my Honourable friend's question is direc:ted? _What are 
the matters on which he wants the House to be consulted? 

-, 
Irtr. S. Satyamurti: On oM ma,tters which are now ~ . Il,Ccorqmg 

to the Honourable Member, the attention infonnally of the lieforms Offi-
cers' Conference_ 

Tbe Honourable Sir lfripendra Sircar: I have no authority :.t the pre-
sent _m,oment to give any undertaking to this 1Iouse All that I can .,.y is 
that I shall be prepared to consider this matter and Ree what nttitude Gov-
umment are going to take. But, at. the present moment, I am not aut·ho-
:-ised to give a.ny undertaking. 

Irr. S. Satyamurtl: HB-ve Government Rt least suspended thei,r judgment 
on the question of ~ the opiuion of this  House before they make 
up their minds? 

The Honourable Sir lfripendr& Sircar: I think this question is the same 
lI& thb one I have answered, n$Ulely, that I -OaBDob .give an undertaking, but 
I will certainly consider it. 

Mr. S. Satyamul"tl: H 8S the attention of' GoVerTlmflnt-been drawn to the 
work in t.he Frontier Province on the de1imitation of constitu"nC'ietl which is 
'reported in this morning's papers? .  . 

The Honourable Sir HripencUa Sircar: No, Sir; _ ~  sorry 1, h.!,-Y,e not 
~  it. 

. . il ~ II": 
1Ir. S. Batyamurti: Are Government in " position to lIay. tb.at J:.ocal 

Governments will not take action with regard ~  deliInitpt!on _ 'of T ~
l1tituenQies, without the saDction of the ~ : 0/ ~ f  ~  

fte . ~  ~ . f~ ~ f: I do n()t j tbln,\ .~, f  ~::~  
any RctlOn Without gIVlllg IDfonnRtlOn to the Government Of tn8ia; It 
must come to our knowledge. But, Sir, I regret I e.ann,ot g:i:"eaIl:,nder-
tuking.-, ~ _; :,.1,; 

iIIr. S. Sa\yamurti: But will they ~  the conserii of the, ~. ~
tnent of India? . : ) 

The Honourable Sir Krtpendra Sircar: That is B ~  ~ 
tion. but it will depend on the nature of the orders ~  are ~  to 
be iftued. . 

", ., 
MI: .. S. ~: In-new ~  ~ . :. ~ ~ the ~ ~ ~ of' ~  

lire w)IJin<;\,to Ml'lmder the quest)M rl# talnn!.!tbtl ol'lTrl1on /" .th,P ~, 
I am asking whether we may not be presented. with 8 foJt ii'ccompli'in 

n2 
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e.crtain provinces and then told that they have taken Detion. I am 
48king in regard to that contingency what the position is. Will the LocaJ, 
Governments be told not to tl\ke any irrevocable action in this matter, 
~  firat consulting and taking the sanction of the Government of 
India? 

.... ft. Honourable Sir lfrlpendra Slrear: That is eXBctl" what I have 
I!&id, that I oannot give any undertaking to this H H ~  now at this 
moment, but that is a matter equally to be considered by the Govern-
ment of India. 

UNlVEBSITIlCS IN INDIA. HAVING UNIVEBSITY TRAINING CORP8. 

1262. *1Ir. S. Satyamurtl: Will Government be pleas.ed to state: 

(a) the names of the Universities in India who have University Train-
ing Corps; 

(b) the period for which those Corps have been in ~ . 

(c) the purpos.es for which they are maintained and the result. 
thereof; 

(d) the Universities who have asked for extension or fresh creation 
of such oorps; 

(e) whether those requests have been granted. and, if not, why not; 
(f) whether there is any proposal to grant Officer's Commission in 

the regular Army to the officers of the ~  Corps; and 
(g) whether ~ has been or is any proposal to include military 

subjects in the University curricula. and the attitude of Gov-
ernment in this matter:' . 

1Ir. G. B. J'. 'l'otteDham: (a) and (b). The Honourable Member will 
find the information he requires at pages 588 to 592 of the ~ 
Indian Army List. 

(c) Their primary object is educational and they are also intended to 
fOrm a recruiting ground for other units of the Indian Territorial :Force. 
'!'he result_, from the educational point of view, are 1\ matter of opinion, 
but, as a recruiting ground for other units of the Indian Territorial 

. Poree, they have in fact proved of little or no value .. 
. (d) Bombay, Nagpur and Andhra. A request was also re('.eived from 

the Islamia. College, Peshawar. 
(e) No, on financial grounds. 
(f) No, but members of University Training Corps are of course afl 

liberty to take the open examination for entry into the Indian Military 
AORdemy. 

(g) The subject of Military Science is already included in the cur-
ricula of certain Indian Universities, for ~. Agra, Punja.b and 
.Nagpur Universities. . The . introduction of this subject in any Indian 
Univenity is a matter with which the University authorities are prima-
ft.1, ooJ:!.oemed. 
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Mr. S· Satyamurti: With regard to the answer to clause (c) of the 
question. why have these UniversIty 'framing Corps proved of little or', 
no benefit. 88 ~ manning the otlic,es or, ranks of the Indian Territorial 
Force? 

JIr. G. B. W. '1'otteDham: I cannot say why. but. it is a f .. ct thab few 
members of the University Training Corps have subsequently come fo,.. 
ward and asked for Commissions in the other umts of the Indian 'lerritorial 
~ . ' -

Mr. S. Satyamurt1: 80 it is not a case of their having come and then' 
having been found unfit. but a. case in which they have not really offered 
to come forward 1 

JIr. G. B • .,. '1'ott8Dham: That is so; they have not COIne forward. 

Kr. S. Satyamurti: Have any inducements been offered to them to 
come forward and offer themselves?' 

Kr. G ....... ToU-bam: There are the ordinary reguJatioDl under 
which commissions are given to Indian gentlemen who wish to take up 
commissions in the provincial units of the Indian Territorial Force. Thoe 
regulations are published and are well known. I do not think any addi-
tional inducements have been given. 

Mr. S. Satyamurt1: Will Government take any steps to t.ring them t9 
the proper notice of these young men. so that this career IDay be made 
better known to them? 

Kr. G .... ". Tottenham: I think the regulati.)ns nnve been clroul"ted 
to all universities. 

Mr. S. Satyamurtt: With regard to the answer to clause (e) of the 
question. may I know if the difficulty of financial (;onRiclorations was 
really accepted by the Army Department or whether they appronched the 
Finance Department or the Standing Finance Committl'e or this House 
at any time, and those authorities turned down this extra expenditure? 

111'. G ....... Tottenham: No, Sir; we have not approached the Stand. 
ing Finltnce Committee. We have at times considered an inclease in whd 
is known as the civil grant for this purpose, but that hIlS bep.n impoasible 
for financial reasone. I think the Honourable Member should recollec\ 
!-hat, during the last five or six years, we have made very large reduction 
1D the cost of the anny. somewhere about ten crores, Rnd th:\t, during that 
period, there has been prBCtical1y no reduction in the ('.()st of the Indill!l 
Territorial Force. In fact, it is the only bl'8nchof the army which h .. 
not been subjected to very drastic retrenchment. 

lIr. S. Satyamurtt: Have Government considered the need for ~ .  
~  ~ :vonng men to take to this career, and will. therefore. 
Oonrnment eonsider the desirability of ~ the Finance Dep"" 
ment or the Standing Finance Committee of this House with a request to 
vote. extra monieq for snnctioning University Training Corps for the tJnf.. 
~  which desire the creation of such Corps? 
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~: : .. Q •. B •• ~ ToUeDham.: The aotual 1lmount of eathusiaSm MOwn in 
pu.oe.. where there .are ~  Training Corps does not h:ad Govern-. 
u..ot to BuPPOsethat the·formation uf University 'l'rnining UOrpil in these 
other Universities would be very much more successful. At the PIne 
time, I can give an undertaking that we will consider this maUer, e,nd, 
wilen financial· conditione improve, no doubt the possibility of opening 
new University Training Corps in 'Othel' Universities will receive due COD-
sWeI'abion. 

1Ir. S. Satyamurtl: Are Government aware that, so far 1\6 the ~  

~ ~  is ~, all ~ places open hav!:! heen rillf-d, and there 
~ ~  appliCl.I.llliS . ~ be provided in the University Training Corps? 

Ill. Q. B .... Tottenbam: That does not tally exactly with my inform-
ation. I have bC011 told that the University 'lraining l:orps in Madras 
was under strength. 

JIr. K. Qh1asuddlD: Is it a fact that Government huve not so far en-
coUraged these gentlemen to come forward and join the formatio1l8 in the 
reguttV' army '/ 

, ....... 11'. ToUeIdl.a: 'that is hOt & fact, and I would 61s(\ remind 
tle HODo\ll'8ble Member that the Territorial force Committee, which went 
iMo. this matter :SOme yeal'i ago, definitBly recommcaded that. the en-
cO\wagement and pl'amO'tibn of t,beterritorilil movement was .. mattM ilhM 
rested with the non-official leaders of the people l'ather than with Gov-
ernment. 

SHORT NOTICE QUESTION AND ANS\\'ER. 

TRANSFER OF BARAVAM.VrLLAGES iN THE WESTERN INDIA AGENCY TO 'l"BB 

CllIKF OF LIMBDl. 

Mr .•• V. Gadgtl: (a) Will Government be pleosed to state whether 
•  " Baravala villages in the Wllstern India. Agency are being trans-
'..NOOIr. !erred to the Chief of Limdi? 
(b) Are Govemn.lent aware of the fact the.t the people of the Bara.vala 

villages, Western India Agency. have been assured by the Government of 
Bombay from time to time tha.t Iio transfer from British (:ontrol to th,e 
colltrol of t.he Chief of Limdi will be effected without consulting the re81-. 
dents of t.he villages concerned 'I 
: .(c) Will Govemmeut be pleased to state whethel' they ore willing to 
consult the residents ot the villages before the control is b'lnded over to 
the Chief of Limdi? ' 

Jib B. A. 1'. JletcaUe: .rrhe m,.tter is under consideruticlll; but DO deci-
sion U; transfer the admini'Jtrat.ion of the BIU'avala vil1a.g2ato. the. R.uli:!.' 
of Limbdi will he t¥enwithoutfirst ascertaining the wishes of the !DhabI-

,~ f the. villllgc.s: '. ,", .. 
, . 
. :: 111'. N. V. 81d1l1: Will i; bebypl$biMite? ' 
-: .. l(r. H. A. P •• e'calf.: i have no jnfol'mation as to the (''Cact method 
which will be empioyed. 
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, .... [80TH MAROH 1985. 

Information promi8ed in repZ, -:t6 "tnrred queationa N08. 674, 676 .ud 
MJO aaked by MT. MUMm1lt4d A.har Ali, on the 96th February, 1'36 . 

• 
GBAlrT OF EUROl'KAN LEAVE RULES '1'0 CERTAIN STAFF ON THE EAST ~  

RAILWAY. 

514 &lid 575. The Agent, Eut Indian Railway, reports that the East Jndian 
!taU.y Company's leave rulea do not a.PPly to persons other than those who W!I1'S 
• tIM EMt Inflian Railway Company's service on the 31st Decembl!T, 1924, and were 
tia.keQ ,over by the ~  on th6 1st JallU&1'1. 1925. The Agent .tates that he is not aWare that. any other. per80Ds have been grant.etl lea," aooording io the Eut indian 
Ba.ilway .company'. ltu1e. hut if any instancea are given, he will examine them. 

PAY OF STATION MASTERS AND ASSIS1'ANT STATION MAB'lBR8. 

580. With reference to the latter part of the reply given by me to this ~ , [ 
have placed in the Library of the House a ~ showin, the '1M, ~  and 
~ .• PSM) eeal .. of PI\oY applicable to Station Masters and AuiatantStation 

- I 

In/ormation promi8ed in reply to starre.d question No. 696 asked by M,.. 
, Muhammad A.haT AU, on the 27th February, 1936. 

VISION TEST OF THE STAFF ON THE EAST INDIAN RAILWAY. 

The Agent, East Indian Railway, reports that: 
(a) Staff on the East Indian Railway are exan;aiDed in -.,:eailfht, according to the 

proc,du"J laid , ~  in the Regulationa for the ~  examination of candidates 
and employees, Non-gazetted (including inferior) and Labourers' grades Indian State 
:Jailways, a copJ of which ·it in the Libra1'J of the B01llle. 

. (h') The vision of an sployee is determined by the exami_tion of each eye 
II8puately. 

~ An empll)J'ee i. required to paaa the teet with both eyes separatt>ly. 

(et) Yo. 

(e) Indication ~  are nob ~. A. special. apparatna ~  carrying Ollt the 
. lleatsfor visut. ~ , oolOlir perceptlon,.ntght btiDdneaa etc., 18 ~. . 

(I) The obieet far ~ is not a 'e' but armg with a spHt in it. Thil split 
1Jean .• cleftniteprQ{lOrtion ,:'<I the aize of·1he ring. . 

(g) The split riD3 ~  and can be placed in any position. 
(h' No. " 

(i) Govemment are DDt aware what improVelDeDt is deaired by the Honourable 
Kember. ) 
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'188 LBGISUTIVII ABSBIIBLY. [SOm MOCR 1985. 

I,./ormatio,. prcnni.ed in reply to Btarred queBtion No. 707, cuked by Mr, 
M •. Asal Ali on the 70th March, 1935. 

W ATBB-COURSES FOR IRRIGATION OF LAND IN TRB DELRI PROVINCB. 

(a) The water·counea in the Delhi District have not been narrowed, but certain 
outlets have been remodelled. The figures for irrigatilln in 1934·35 are not yet avail· 
able, but irrigation in 1933·34 was very much lower than irrigation in 1930-31. T' e 
reGIons for the decrl'laae are not yet certain and enquiries on the subject are being 
made from the Irrigation Authorities. 

(b) It is a fact that prices of agricultural produce in the Delhi ~  bav. 
fallen in comparison with the pricu of 1930. Water rates on the Western J\&DlDa 
Canal, which is responsible for moat of the ~  in the Delhi Province, were 
reduced in 1934 in conformity with general reductlol18 in the Punjab. The reductions 
made were not necesaarily proportionate to the changes in prices. 

Information pf'Omi'fJd in reply to .tarred que.tion No. 714, asked by 
Mr. B. B. Varma on the 7th March, 1935, 

,WANT OF LATRINBS IN THIRD CLASS CARRIAGES ON THE BENGAL AND NORTH 
WESTBRN RAILWAY TRAINS. 

Latrine accommodation ia provided on all trains in compartments rlH"cd for 
femalea. Twelve out of the 22 trains referred to in the qullltion run for abort 
diatancu not exceeding 26 miles. But in moat of these trains and in the other ten tl'ains 
there i8 one carriage with latrine ~  for male palllengerL The '1uutioa 
of increasing the number of third clau carriages fitted with latrines is being t.akea 
ap with the Bengal and North Weat.ern Bailway Adminiatration, 

DEMANDS FOR SUPPLEMENTARY GRANTS-concld. 

TaANSFllR TO THB FUND FOR THE DEVELOPXBNT OF BnOADCA!'ITING. 

The Honourable 8lr .Tamel Gria (Finance Member): Sir, I beg to 
move: 

"That a IIIIpplementary IIIIm, not. exceeding RI. 00,00,000, be granted tI.I the 
Governor General in Council to def ... y the eharlres which win come in course of 
payment during the year ending the 31st day "f March, 1935, in respect. of 'Tl'Ilnafer 
to the Fund for the Development Df Broadoaating', .. 

111', Prul4ent (The Honourable Sir Abdur Rahim): Motion moved. 

"That a IIIIpplementary IIIIm, not exceeding Be. 90,00,000, be granted to the 
Governor General in Council to defl'&Y the chaJ'v:eI which will come In ooft1'l8 of 
payment ~ the ,ear ending the 31st day of March, 1935, in rer.pect. of 'Tranafer 
to the Fund for the Development Df BroacJcaating' ... 

There are several motions for reduction . 



DEMANDS FOB SUFFLBMBNTABY GRANTS. 3189 

JIr. S. Satyamurtl (Madras City: Non-MuhaIlUlUl.dan Urban)' Sir, on a 
point of order, I want to ~  my submission, and indeed raise four points 
of order on this particular matter. I will state them, one by one, for 
your consideration and ruling. My first point of order is thtlt section 67A 
of the Government of India Act (page 73 of the Manual) I:Inys; 

"(2) No proposal for the appropriation of any revenue or mouey for any purpote 
thall be made except on the recommendation of the Governor General." 

If you will turn to Standmg Order 74A, at page 128 of the Manual, 
you will find; 

"Communications from the Governor General to the Assembly afe made by written 
melll&ge through the President." : 

I made an inquiry of the Assistant Secretary this morning bere, and 
he tells me-I speak subject to correction, and, if I !lDl wrong, I shall be 
glad to be corrected-that, so far as his knowledgIJ goes, no (:I)mmunica-
tion recommending this demand has been sent to t·he Assernhly by the 
Governor General, through you. Therefore, my first point of order, for 
your consideration and ruling is 

JIr. President (The Honourable Sir Abdur Rahi!ll): The Chair does 
not think that has been the practice so far . 

JIr. S. Satyamurtl: I am not concerned with that: I am merely con-
cerned with drawing your attention to the section of the Act and the Stand-
ing Order, as they stand. It is my duty to raise it, and your duty, Sir, 
Ind privilege, to rule on it. If it has Dot been the practice before, I am 
Dot responsible for it, nor are you 

JIr. President (The Honourable Sir Abdur Rahim): The Chair simply 
wanted to know. 

Mr. S. Satyamurti: I ~  no information on thAt rr.atter. I am new 
to this Assemhly, and I lahour under that ~ : but no flmallntof 
practice, for any number of years, can ever over-ride Statutory provisions. 
I tnlRt I have made that point clee,r. 

Kr. Preatdent (The Honourable Sir Abdur Rahim) ~ 8tanding Order 
74A provides as to how these communications are to lIe mnde. 

Ifr. B. Batyamurti: You are the channel, Sir,for eommunications to the 
~ . . 

Mr. President ('Mle RrmollrabJe Sir 'Abdur Rahim): Is this not a eom-
munication to the Assembly? 

1Ir. S. Bat.Yam111'tl: This reCommendation of the Govllmnr Genfl1'81 
m11st be ('.ommliniosted through you, Air: bow elso will it be c:lmmunica-
ted? 

JIr. Pr8lldent (The HonOllrallle Sir. AbdUl' ~  : . The Chair takes it, 
the recommendAtion of the Governor General wal! communicatl!.d to the 
Governor ~  in Council. 

• 



3190 LKGISLATIVE ASSEMBLY. [30TH MAROq 1936. 

Mr·. S. Ba\yamurtl: No, Sir: this proposal comes before UP, J:rud we are 
entitled to know, if the Governor General has re':Olmnended this proposal 
being submitted to the vote of the House: my submission is, h.Jw are we 
to know that? 

:Mr. President (The Honourable Sir AbdUl" Rahim): Why not ask thE' 
Member of the Government. The Chair thinks they will infoml you. 

Kr. B. Batyamurtl: Should they not inform the HOllse, or should 'not 
the Governor General send through you to the House liud recommend th.\ 
the following demands be submitted to the House il 

]l(r. Prealdent (The Honourable Sir Abdur Rahim): The Chair does not 
find . ~ there which requires that such communications should be 
made through the Chair. 

Kr. B. Satyamurtt: How are we to know that the rt'commendlltion haa 
been made·? 

:Mr. President (The Honourable Sir Abdur Rahim): The communica-
tion is perhaps made to t.he Governor General in COUTlcil. 

1Ir. B. Satyamur\t: This section does not say that: BCCOrding to this 
section, this House has a right to know. Sub-section (1) of section 67A 
says: 

"The est.imated annual expenditure and revenue of the Governor General in 
Council . shall be laid in the fol'JD of a statement before both Chambl!l'l .of tho 
Indian Legislature in each year." 

Then followe this sub-section, and, therefore, I submit., f,lr your con-
sideration, that it is a recommendation which is not really bet"\veen the 
Governor General nnd the Governor General in Council. We have got to 
consider this demand, which comes before us, lDd we must be satisfied 
that there is R recommendation. So far as I know, there is no recom-
mend"tion. That is my first point. 

My second point is this: this so-called demand IS not 1\ demand at 
all. You will notice, Sir, that sub-section (1) of gection 67A says that 
the estimated Rnnual expenditure and revenue shall be laid llefore the 
Legislature in each year. The proposal should, therefore, be for expen-
diture for the year . 

111'. Prealdent (The Honourable Sir Abdur Hahim): The Honourable 
Member means there should be no supplementary demands? 

1Ir. S. Satyam1l1't1: I will deal with that presently. Mv ilrst point. is 
that it is not a demand: my point is that a demand sbould be fOr expeB.-
diture for the year .. 

. Ir:r. Pre114en\ (The Honourable Sir Abd)lr RBhim): For the whble year? 
It mBY be sl10wed more tlJan once? . 
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Mr. S. Satyamurt1: I concede that: but it must he for ihat year: 
there can be no demand for the future. It must be annual, ... nd you will . 
notice, in coming to the facts of this particular case . 

Mr. President (The Honourable Sir Abdur Rahim',: The Honourable 
Member means, it must be for the current year? 

Mr. S. Satyamurtl: Yes; no demand for future ~ . It must be n 
demand for the coming financial year: but if you will notice the facts of' 
this Clise, turning to page 29, this is merely a supplementary demand for 
n grnnt. This is transfer of a part of the revenue surplus to the fund for 
the development of broadcasting; and, if you will kindly turn to the Pro-
ceedings of the Standing Finance Committee, Volume XIV, No.5, which 
gives the details of this expenditure, you will find under the heading 
'Financial effect of the proposul': ' 

"No detailed plana have yet been prepared. It ia roughly estimated that the 
Delhi station will cost in the ~  of three lakhs. The recurrent expendi· 
ture during the financial year 1934-35 cannot yet be estimated." 

I do not want to read the whole thing, but you will notioe that, as Ii 
matter of fact, all theE'e proposalR are merely nebulous. I thought thAt 
the Honourable the Finance Member would make a statement this morn-
ing, as to when this Director is going to be QPpointed and when t.his Delhi 
station is proposed to be constructed. I find no speech, and, in the para-
graph on broadcasting, in his own speech introducing the bud'get, paragraph, 
32, he simply says that it is propol*ld shortly to construct a large trans-
mitting station in Delhi, and we hope later to undertake the construction, 

JIr. Preatdent (The Honourable Sir Abdur Rahim): The Honourable 
Member's objection is that there 8'l'e no sufficient particulars. 

Mr. S. Satyamurtl: There is no proposal for definite expenditure in any 
definite period of time. It is merely the transfer of a fund. 

JIr. Pr8lld'8nt (The Honourable Sir Abdur Rahim): The Honourahle 
Member says, it is not definite? 

Mr. S. Batyamurtl: Yes, in one sense. I would add that there are no 
details given even a'B to the matter of the time during which the expendi-
ture is to be incurred. It is not a case in which we definitely know when 
the money is proposed to be spent. 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member's point is that partioulars are not given at all? 

Mr. 9. Satyam111'U: That is again another matter, and, as my friend. 
the Leader, reminds me. if the expenditure /loes beyond the next financial 
year in the case ·of an original estimate, it will be out of order. They caD-
not go on transferring money to the funds to be spent. as and when the 
need B'l'ises for that, in their judgment beyond this financial year. 

~. Preatdent (The Honourable Sir Abdur R,ahim): T H ~ 
Member can object to the demand on that ground thatsufticieJ).t particulars 
are not given to enable the House to come to a ooJ)clusi9n. '. 

_2 
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III. I. latyamurt1: That is on, the merits. My point is that, in the 
oaIe of ~ supplementary demand, the expenditure must be in the present 
financial year. In the case of an' original demand, you cannot get a de-
mand to be spent beyond the next financial year; and, so far as I can read 
the original proposal as well as t,he Standing Committee's details, it 
means it will go beyond the next year. My third point before you, which 
I raised the other day, but not illS a point of order, is this. They have 
created a new demand called 69A. If you will kindly turn to the list of 
demands,-I believe it is the same as last year,-in this bulky volume, you 
will find that 69 consists of a number of miscellaneous departments, and 
then broadc8lBting is 69H on page 487. They have a demand for broad-
casting, including officers and various other things; and, when they have 
got that, I say that it is not open to my Honourable friend to open e: new 
demand, unless it comes within the provisions of the Government of India 
Act. On that matter, sub-section (5) of section 67A lays down the proce-
dure with regslrd to demands. It says that the proposals of the Governor 
General in Council for the appropriation of revenues or moneys, relating 
to heads of expenditure not specified in the above heads, that is army, and 
80 on, shall be submitted to the vote of the Legislative Assembly, in the 
form of demands for grants. Then, Rule 44 on page 96, lays down the 
fDrm of these demands: 

,. A separate demand shall ordinarily be made in respect of the grant proposod for 
each department of the Government, provided that the Finance Member may, in his 
diacnltion, include in one demand grant. proposed for two or more departments, 
or make a demand in reapect of expenditure which cannot readily be cllUllified under 
particular department.. "-I pause there, and in1·ite your attention to the fcord8-·'·or to 
make a demand in respect of expenditure which cannot readily b.. classified under 
particular departments.' 

If you will kindly look at demand 69. original demands for grants. which 
1 presume is the same for last year as this year, you will find 69H deals 
with broadcasting. It has been brought under an original demand and, 
therefore, the Honourable the Finance Member cannot now create e: new 
demand. 

111'. Prll1dent (The H ~ Sir Abdur Rahim): Is that broadcasting? 

1Ir. S, Satyamurt1: Yes. If you will kindly see 69H. it contains the 
demand under the Miscellaneous Departments. Broadca'Sting is a· demand 
u,nder 69H. The point I am submitting to you is this. Each demand 
shall contain, first. a statement of the total grant proposed, and then a 
statement of the detailed estime:te under each grant, divided into items. 
Demand 69A as now proposed merely contains a statement of the total 
grant proposed. It does not cOntain a statement of' the detailed estimate 
Under each grant divided into items. If you will tum to the Standing 
Committee proceedings, you will see how nebulous the propoaais are. On. 
page '164, Volume XIV, No.5, you will find that the Government of India 
propose 'to iirltiate' their programme of expenditure almost immediately, 
and the first two steps will be to engage a broadcasting expert on a COD-
hot' for a period of fi-ve years, and to eatsblish 8 new broadcatingstation 
iD. Iriaia. No details are given here as regards the pay proposed; and if 
you ~ kindly turn to 165, you will find that DO detailed plans have yet 
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been prepared. It has been roughly estimated that this will cost in the 
neighbourhood of three lakhs during the first and subsequent years; and 
at the end of it, they say.: 

"By a supplementary grant duriug the current year to 8uch extent .. mal' 'be 
necessary and by Budget provision in BubBequent years." 

That was the original idea. Now, they have given up that idea. The, 
do really want this grant to be spent, 8S and when they want it. On page 
166, you will find it stated that: 

"The plans for the Delhi station are not yet ready" 

and the Committee's opinion is this: 

"The Committee approve the proposal DIl the under8tanding that further infonDlt-
tion will be circulated when detailed ~  have been prepared." 

Therefore, I submit, on my third point, that there is no power on the 
part of Government to create a new demand, unless it is in the case of 
expenditure which cannot rightly be classified under existing demands; and 
the substance of it is that this demand does' not contain the necessary de-
tails, and this House cannot be expected to vote block grants. It must 
get details, because the vote is for particular sums. 

My fourt·h and last:. point. Sir. is that:. this is not a Rupplementary de-
mand. I must invite your attention to rule 50, to which 1 hwve been 
turning aga.in and again during the last few days. In actual words, thii 
is not a supplementary demand, and I submit that with confidence. Now, 
Rule 50, clause (1), sub-cla'Use (i) says: 

"The amount voted in the Budget of a grant. i. found to be insufficient for the 
purpOStll of the current year." 

Now, Sir, if you will take this supplementary demand' for grant :~ 
you will find that they say: "original grant, nil" at page 29. 

Kr. Prelddellt (The Honourable Sir Abdur Rahim): This is not entirel, 
for expenditure during the current year. Is this not as well for the next 
year? 

. Mr. S. Satyamurtt: I am now, Sir, on this point that it is not ~ , 
In words or in spirit, by rule 50. Sub-clause (i) of clause (1) of that Rule 
says: 

"That amount voted in the Budget of • grant is found to be insufticient for the 
PurP0Be8 of the current year." 

The statement is: "no grant is voted". Therefore, it follows, that 
money which is not voted at all cannot be found to be insufficient for the 
purposes of the current year. 

Kr. President (The Honourable Sir Abdur Rahim): Is not that amoun' 
voted in the budget? 
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" . JIr. S. Sityamurtl: They cannot have it both ways. If they had 
brought forward any original demand on this subject and then asked for a 
supplementary demand, that would have been a different matter. If they 
say it is an original grant now, in that case, since there can be no demand. 
there cannot be a supplementary demand. 

Kr. Prealdent (The Honourable Sir Abdur Rahim): Is it not possible 
for the Honourable the Finance Member to make provision for a new ser-
·vice, when the need arises? Is it not possible to have a combination of 
both? 

111'. S. Sa'Yamurt1: But not a combination of "neither", Sir. A com-
bination of neither is not possible. The second point, Sir, is that the need 
arises during the current year for expenditure for which the vote of the 
Assembly is necessary upon some new service and-mark the following 
words-"not contemplated in the Budget for that year". It is not as if 
they can call it a new service; this is not a new service not contemplated 
in the Budget for that yea'!. So neither under clause (1) nor under clause 
(2) can it be called a "supplementary demand". That is my fourth point. 

Mr. Presld'8llt (The Honourable Sir Abdur Rahim): As regards the ~ 
of order raised, does the Honourable the Finance Member wish to say 
anything? 

111'. E. Sanjlva ltow (Government of IndilPo': Nominated Official): I pro-
pose to say something, Sir, if you will allow me. Sir, my Honourable 
friend said that it is not a demand at all, as it is not "expenditure". But 
you will see, Sir, from section 67A of the Government of India Act ~ 
the words used there are: 

"Appropriation of revenues or monies for any purpose." 

(VoiceB: "We cannot hear." "Louder, please.") Sir, the words used 
in section 67A of the Government of India Act, in sub-section (1), are: 

"The estimated annual expenditure and revenue of the Governor General." 

In the first place, I say that, it is well-known that it is one of the 
principles of book-keeping that, if money is transferred from revenue to 
any fund or any other suspense account, it appears as a revenue expendi-
ture of the ye8ft in which the transfer is made. That is the first point. So 
I say it is revenue expenditure of the year. And then in other sub-sec-
tions of that same section you will find the words: 

"The appropriation of any money or revenues." 

It is not actual "expenditure", but only appropriation; again, in sub-
lIection (3), it is said: 

"The proposals of the O'overnor General in Council for the appropriation of lovenue 
01' monil!B relating to. . ... 

lIere also, it is not that the expenditure from the suspense account 
.!Jhould be incurred during the year in which the amount is put into the 
suspense account. The 8.'Ctual transfer to the suspense account will be 
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made in the year in which the grant is voted by the Assembly. Then, Sir, 
the next point raised by my friend is that this is not a supplementary 
demand at all, as it is not covered by sub-rule (1) of rule 50 of the Legis-
lative Rules, as it is not 8 case of the amount voted in the budget being 
found insufficient for. the purposes of the current yesT. Then he said that 
it does not come under clause (ii) of the sub-rule as it is not a new service 
not contemplated in the budget. Now let us first see what the demand 
18 for. It is for the transfer of a certain sum of money from the revenue 
of the current year to a special fund to be util.i.zed for the development 
,A Broadcasting. It is quite true that Broadcasting, by itself, is not &' new 
service and ordinary expenditure on the development of Broadcasting may 
not be a new service, but we cannot be quite sure about the latter, especi-
ally in view of the various decisions of the Public Accounts Committee. 
Here I must mention that the question "whNt is a new service" has been 
.engaging the attention of the Public Accounts Committee for the last 80 
many years, and, with the help of the Auditor Generai, they have been try-
109 to come to some solution as to what .definition to give to the term "new 
service", and, after a very careful consideration, they came to the conclu-
sion that it was impossible to give a precise definition of the term "new 
service". They, therefore, decided, on the advice of the Auditor General. 
that they should build up a body of case law on the subject. (Ironical 
Cheers.) This is what the Committee said, Sir, in the Report on the ac-
counts of 1926-27: 

"We agree wit.h the Auditor General that, as in England, t.here ahould be DO 
cut·ironrule and that the application of the term "New Ser.vice" could bCIIL be 
IfOverned by the evolution of a body of case law." 

This is what the Auditor General said: 

"Parliamentary practice in England has alwaYB recognised a new work of any 
importance as a new service. The practice in India is tending I·') crystallise in the 
lame way." 

According to this criterion, Sir, every big scheme of expenditure will 
have to be treated as a new service. 

1Ir. Prea1dent (The Honoura'ble Sir Abdur Rahim): The Honourable 
Member says that section 51(2) applies. 

Itr. X. Banjiva Row: Yes, Sir. 

Mr. Preadent (The Honourable Sir Abdur Rahim): Is it proposed to 
spend the amount this year? 

Mr. X. Banjlva Row: The amount will appear as expenditure in the 
revenue accounts of the GOVilrnment of India this yea'r, because according 
to the rules of book-keeping when a transfer is made from revenue to a 
suspense account, the amount appears as expenditure in the revenue ac-
counts of the year, and for any item appearing in the revenue a'Ccount .w 
a charge, the vote of this Assembly is required so long as it is not a non-
voted item under the Government of India Act. Then, Sir. we may aw 
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[Mr. K. Sanjiva Row.] 
examine it from another point of view. The demand js for the creation 
of a ~ fund for the development of Broadcasting; it is not for ordi-
nary expenditure on Broadcasting. It is true that the Assembly has ac-
cepted the principle of expenditure on Broadcasting but it cannot be said 
that they have accepted the principle of creating a fund for the develop-
ment of Broadca:sting. So, this involves a new principle which has not 
been accepted by the ABSembIy, and, therefore, it should be classified as a 
new service. Here, I think, I must make it quite clear that the point 
1'8ised by my Honourable friend about the creation of a fund is not right. 
The ABSembly has been voting, year after yeaT, a block grant of over a 
crore of rupees for the development of roads, and even this year they 
voted it. You will find, Sir, from page 498 of demands for grants that 
they have ·voted a sum of Rs. 1,81,00,000 as a block grant for expenditure on 
road development. That expenditure has not been BlCtually incurred in 
the year and this is also a similar case. It is debited to civil works and 
transferred to the suspense head 'Road Fund'. i'hen my Honourable 
friend said: 'Why was a new demand created?' It is rather curious that 
this question should have come from the Opposition, because, according 
to the Parliamentary procedure, the larger the number of demands. the 
greater the control of the Legislature. It has always been the practice for 
80'11 Parliaments to insist on a larger number of demands than on a smaller 
number. Under rule 44, the Finance Member has got full discretion. H. 
can make a demand in respect of expenditure which cannot readily be 
classified under particular departments. We say that this expenditure 
cannot be classified under any of the existing heads under Demand 69. 

][r.B. B&tyamurtt: Broadcasting. 

Kr. It. Banl1va Row: It is Broadcasting, but it cannot be classified 
under any of the heads existing under Broadcasting beca'Use it is an amount 
which is voted by the Assembly simply for a transfer to a fund for the 
development of Broadcasting. Therefore. We thought that it would give 
greater control to the Assembly because it would prevent the executive 
from transferring funds from this grant for ordinary expenditure on Broad-
casting. So faT as the Assembly is concerned, whether we call it 69 or 
69-A, I do not think it deets the discussion in the House in any way. 

Mr. President (The Honourable Sir Abdur Rahim): What about the 
particulars that are wanting? 

Kr. E. Banjlva Row: So far as this dema'Dd is concerned, it is simply 
a transfer from the revenue to a suspense account and there cannot be any 
particulars in respect of a transfer. It can only be a block grant and 
there cannot be any details. I might mention that it is the intention tha. 
all detailed schemes should be placed before the .Standing Finance Com.-
mittee for their approvaL 

Iir. Pl'Ul48nt (The Honourable Sir Abdur Rahim): What about the 
sanction of the Governor Gener8o'l? 
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The BODourable Sir James Grtgg: May I just elaborate that. ~ . I 
think the question of detailed control by the Assembly or of detatled info"," 
mation to the Assembly can perfectly be well met, and, in my view, the 
sole point of substance in this list of points raised by the Honourable Mem· 
ber opposite is that when we propose to incur eX'penditure on individwat 
schemes out of a fund which has been set Up', details should be submitted 
to the Standing }'inance Committee and the House by means of token 
votes for appropriation of money from this fund. That seems to me to he 
the real point of substance in the whole of this discussion. 

111'. Prlld4ent (The Honourable Sir Abdur Rahim): What about the 
recommendation of the Governor General? 

Sir Lancelot Graham (Secretary, Legislative Department): So far 811 I 
can understand, this (the blue book of demands) is the recommendatiOll 
of the Governor General. It has been supplied to all the Members, aDd 
it can be oalled His Excellency's message. I am sure, this is sufficient 
compliance with the Standing Order. 

1Ir. Prea1dent (The Honourable Sir Abdur Rahim): But ought it to be 
communicated to the Assembly through the Chair or not? 

Sir LlDce10t Graham: I do find a statement in the Standing Orders 
that communications by ~ Governor ~  to the Assem?ly "are" m.ade 
by a message to the PreSident. That IS a somewhat cunous expreB81on. 
I see from the provisions of Standing Order 74 that communicat.ions ~ 
the Governor General "Bhall" be made through the President. I am not 
quite sure what the Rigniticance of this is, but I observe in the uotu .. J 
provisions of the Act that no new proposal for the appropriation of revenp6 
or moneys shall be made except on the recommendation of the Governor 
General. I understand from the Finance Department that that recommend· 
at:on is there, and I understand it is sufficiently communicated ~  
thls book (the blue book of demands). 

1Ir. President (The Honourable Sir Abdur Rahim): In fact, there hRI 
been a recommendation of the Governor General. 

Sir Lancelot Graham: Yes, Sir. 

111'. Prestdent (The Honourable Sir Abdur Rahim): The first question is 
that there has not been compliance of section 67A, clauses (1) and (2), 
because there has been no communication made by the Governor Generlll 
to the Assembly recommending this appropriation. As regards that, the 
Chair does not find anything in the law or Hules or Standing Orders saying 
that a recommendation of the Governor General for a certain appropriation 
of revenues must be made to the Assembly through the Chair, and the 
Chair is informed that the recommendation has already been received hr 

~ I"inance Department. That, in the Chair's opinion, sufficiently com· 
plies . with the requirements of the Rules and Standing Orders, and tho 
practIce has all along been in all Legislatures that the recommendation 
lS communicated to the Department concerned. 
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[Mr. Preaident.] 
The second point is that. '88 a matter of fact. this is not a. demand, 

within the meaDlDg of Rule 50. because there is no question of expenditure 
of this amount during the current year. But. as bas been very clearly 
explained. this demand is for the transfer of a fund to a suspense accoW't 
from the revenue. and the Chair is not prepared to hold that a demand 
like that does not come within the purview of the Hules. Then. it hp.8 
been said that a new demand hilS been created as 69-A. In fact.. tho 
original demand for grant was under 69 with respoect to Broadcasting; aDd 
Broadcasting has already been included in the demand. and there is no 
authority for this new demand. The Chair really fails to understand th'.) 
point of this objection. 'fhe real objection of substance. if valid. would he 
that suftieient particulars have not been given to enable the House to deel 
with this demand on its merits. But the explanation for that is that whRt 
has been proposed by the Government Rnd what has been placed befoM 
the House for its acceptance is that a certain amount should be transferred 
from the revenues in order to form a fund for the purpose of meeting the 
expenditure for development of Broadcasting in the future. The Chair ~ 
informed that precedents exist for such transfers and this demand is now 
being made for such a transfer following those precedents. In matters 1)£ 
this nature. regarding the procedure and practice of the House, too 
Chair is not prepared to hold that there is any illegality in making a de-
mand for such a transfer. It mlly or may not be desirable that such '\ 
transfer should be made. That is another matter. but, having regard to 
the established practice. the Chair cannot hold that the transfer BOught 
to be _ proposed for which the sanction of the House is asked is illegal. 

1Ir. S. Satyamurtl: You have given your ruling on three of the points 
raised by me. You have not given II. ruling on my fourth 'Point. namely, 
that this is not a new service. 

JIl'. Prea1dent (The Honourable Sir Abdur Rahim): On that point the 
Chair has already given its ruling that it is a new service in the senBe thAt 
there is a fresh programme which is not oontemplated in the origin .. 
demand. 

There Is an amendment· in the name of Pandit Nilakantha Das to omit 
the entire grant. As it is a direct negative. it is out of order. 

Pandlt BUak&ntha Du (Orissa Division: Non-Muhammadan): Then. I 
will speak opposing the entire demand. 

JIr. Prestdtnt (The Honourable Sir Abdur Rahim): Not now. The Dext 
'amendment is in the name of Mr. Mohan Lal Sa.ksena. ' 

JIr. Kohan Lal Swena (Lucknow Division: Non-Muhammadan RUJ'81): 
Sir. I beg to move: 

"That th .. demand for a lIupplementary grant. of a. 8um. not : ~.  ~ . ?O,O4'!,OOO, 
in reapect of 'Transfer to the Fund for the Development of Broadt::f&s.mg bo ret;, ilced 
to ODe rupee." 

• ~T ~ the demand for a 8upplementary grant of a lIum. not exceeding Re. 20,001000, 
in renpect of 'Tranafer to the Fund for the Development of Broadcastmg be 
omitted, " 
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Sir, let me inform you at the very outset that I have not moved this 
out, beoause I am opposed to llroadca.sting or its development, ~  becaullo!l 
I do not appreciate its value or importance, but I have moved It, ~ ~ 
I feel that, under the existing circumstanoes, the transfer of a blg sum 
hko t·went.v lakhs from the so-called surplus revenue is not 11 proper expel'.· 
diture. When I say so·called surplus, I say it deliberately, because ~ ~  
and maintain that, so long as the Government of India have at theIr dill. 
POSAt such large amounts in the shap'El of stores, depreciation fund, reductio'l 
or avoidance of debt and other funds, they can easily manipulate surpll1" 
I)r defic:t to suit the purpose of Government for the time being. Sir, YO'\ 
are aware that, till 1923-24, only a sum of 3,78 lakhs used to be ~ 
for reduction and avoidance of debt. In 1924-25, it was increased to 6,PQ 
lakhs, and that was the year when the Railway Budget was. separated 
from the General Budget. Since then, it was expected that this would 
bring in an income of five crores to the general revenue from the railway", 
and the Government, instead of utilising the whole of thiR amount in redu".. 
ing the taxAtion and in financing the expenditure on nation-building itemll, 
bave doubled nearly the 'Provision for the avoidance and reduC'tion of debt. 
A few ;venrs later, when, because of the economic slump, GovernJrtent weI'!.. 
faced w;th a considerable fall in revenue, they cnme out with prop()88la fot' 
additional taxation, and, Sir, you, as the Leader of the Opposition, the", 
made the Iluggestion to the then Finance Member that such a big 8U1"!l 
should not be provided for the reduction and avoidance of debt, but tbr. 
suggestion was spurned by the Finance Member with the remark that ~ 
would amount to a raid on the sinking fund. Later on, we find that. tlvJ 
same F;nance Member came before the House and provided only thrp& 
crores under this item for 19143-34 And 1934-35 and he did so with a vie ..... 
to get the approval of this House for his proposals fm additional tl\X8tio!l 
which as usual were accompAnied bv assuranoes that. the taxes would M 
removed as soon as the finanoial position improved. Now, Sir, but f(>ll' 
this comiderable reduction in this item of the budget, we would have been 
fBced with a deficit of 7,78 lakbs BncI not a surplus of 3,89 lakhs. Let ll"l 
see what the !i'inance Member has to say on this subiect. In his spMC'h 
while referring to this ~ of avoidanoe of debt he said: 

"I. therefore, accept all reasonable for the time a provision 01 three crorell now 
prevailing bllt I Mould like to make. it. clear that in my view an ircreaaed proviaioll 
for debt reduction ought to be a firet charge on any contribution from the railway 
in future." 

Now, may I ask the Finance Member if he felt that way, why did .,., 
not provide for an increase under this head. As a matter of fact it is ... 
strange coincidence that the surplus is exactly the difference between the 
amounts that have been provided for under this head nnd that wouldh.-. 
been provided if the practice prevailing before had been followed. . 

. Now, Sir, we know what is the reason why he did not provide for it. He 
dId not want to have a deficit bugdet. If he had provided for the full 
amount under this item, he would have been faced with B deficit ~. 
but he did not want t,o come be-fore this House with B deficit budget ~ 
he wanten to restore the five per ('ent. cut on the salaries. Sir, again WI" 
find thBt the F:nance Member has t,hreatened us and he says that if ~ 
are not going to &jlpTove of his proposals for the disposal of this surph'l 
money, this surplus would automatically go to the reduotion and BvoidanM 
of debt fund. . 
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[Mr. Mohe.n La! Saksena.] 
Sir, the other day, Pandit Govind BI\lUlhh Pant challenged him to ~ 

the rule under which that was going to take place. But two days hav<p 
elapsed, and the Honourable Member has not been pleased to enlighten u.· 
on that point. Sir, I may also remind him that even the surplus of 8,A19 
lakhs, according to his own statement, is made up of two figures; first 
Rs. 66 lakhs which is the surplus for 1933-34 and the surplus of 8,28 lakb. 
for 1984·35. If the prRctice were followea and if what the Finance Mem-
ber said were a fact, then this amount of 66 lakhs ought to have lap8Nl 
or would have gone to this heading on the 31st March, 1934. I may 
respectfully tell the Honourable the Finance Member that we are n'" 
schoolboys and we are not going to be cowed down by his dogmatic aBBV. 
tions or by his petulant threats or by his angry looks. (Laughter.) We 
are here as the elected rer,lresentatives of the people, and I may (ltate, f1'OPl 
my own personal knowledge, that with one exception, that is my own self, 
everyone sitting on these Congress Benches. 

L At this stage, as the Honourable the Finance Member was speaking· 
to t.he Honourable the President, t.he speaker sa.t down.] 

Mr. Presld8n' (The Honourable Sir Abdur Rahim): The HonourablE 
Member will go on. 

Mr. Kohan I.t SakHDa: As the Honourable the Finance Member wu 
talking to you, Sir, I thought I would sit down. 

JIl. P1'eIldent (The Honourable Sir Abdur Rahim): The Honourable 
Member ought not to make these remarks. If any Honourable MembPl' 
wants to communicate anything to the Chair, he is at liberty to come tip 
here and make that communication. 

JIl. Kohan Lal Baklena: But the case of the Finance Member WIIIIJ 

different, beca.use, at this stage, I was particularly drawing his attention. 

The Honourable Sir James Grlgg: No, Sir; all he was doing was making 
lOme offensive personal remarks, and I was not called upon to listen to 
those. 

JIl. PreSident ('i'he Honourable Sir Abdur Rahim): The HonoutabJe 
Member had better go on . 

• JIl. Kohan Lal Saaena: Sir, I was saying that every one sitting on 
even the Congress back benches, except myself, holds a front position in 
the public life of bis prO\'lIlce and is aD unquestioned leader in his district; 
Bnd they are here by virtue of the sacrifices und suffering which they have 
undergone in the service of the 'People. And the Honourable the FinanM 
Member will concede that we, on this side, are a little better acquainted 
with the conditions of the people Qnd we are in more intimate touch with 
them than he or, for the matter of thnt, most of the Members sitting on 
the opposite benches. 

Sir Muhammad Yakub (Rohilkund and Kumaon Divisions: ~ 
madan Rural): Question. 
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111'. I'reatdent (The Honourable Sir Abdur Rahim): So far thelloDour-
able Member has not said one word which is relevant. 

Kr. Kohan Lal Sakaena: I have been so far dealing with surplU8et!. 
Now, Sir, I may say that the exhibition of temper does not add to tPe 
reputation of anybody, nor is it conducive to efficiency. A fit of ~ 
only gets the better of one's judgment and blurs one's reason and le ... 
one into mistakes and errors. 

Mr. Prellldant (The Honourable Sir Abdur Rahim): What is all thip? 
'l'he Honourable Member must confine himself to the demand before tM 
House. . 'l'he ChaIr will not allow the Honourable Member to indulge in 
all sorts of general remarks. This is not the occasion. 

][1'. Kohan La! Smena: The question before the House is whether it 
would be conducive to the best interests of the people, whom we claim to 
represent, that a. sum of Rs. 20 lakhs should be transferred to the fund f~ 
the development of Broadcasting. Sir, I think the Honourable Membm.w 
will agree with me that the first claim on the suI'i>1us should be of the 
taxpayer by whose sacrifice it has been possible for the Government to 
tide over the period of finBncial stress. But, if it be against the canona 
of public finance to reduce taxes out of the non-recurring surplus, as tbe 
.l<'inance Member would have us believe, I hope the House will agree wit.b 
me in the other proposition, namely, that it should be utilised on expendi. 
ture that is absolutely obligator,V. And on this point this House receivM 
an Bssurance from the predecessor of the Honourable the Finance Member 
and I am going to read it. In his budget speech last year he said: 

"We are still searching for further economies, and have rigidly maintained our 
rule that no new item of expenditure shall be submitted unle88 it is absolutely ohliga. 
tory or nnle88 it is likely to be economically productive." 

Now, Sir, I put it to the Finance Member that he has not placed any 
scheme before us. Does this item of expenditure or his proposal satisfy 
these two conditions which were promised to be fulfilled by his predecessor 
before any new item was to be sanctioned by this House? I know !.hat 
the Finance Member believes in pledges. He has tried to redeem the 
pledges which his predecessor gave to the services. I want to know what 
he is going to do with the pledges which he gave to this House, pledges 
which he gave to the taxpayer. Is he going to redeem them or is he going 
to have the cuts restored and go on with the expenditure as usual? Now, 
Sir, I put it to you in all seriousness, if a person came to you "for advice 
8S to how he should invest his savings, you will naturally inquire about his 
circumstances, And if he were to tell you thlrii one-third of the members of 
his family did not have two square meals a day, if he told you that most 
of them were ill-fed and ill-clad, if he told you that there were no proper 
arrangements for medical aid, and if he 81so told you that his young 
children were not going to school and there was no arrangement for their 
education or the employment of the grown up ones .... 

lIr. Prellldent (The Honourable Sir Abdur Rahim): The House has heard 
,all that, the Chmr does not know how many times. If the Honourable 
Member would address himself to the particular demand, it would be far 
more useful to the House. 
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Kr. Kohan Lal Sakltna: The question is whether these 20 lakhs should 
be spent on Broadcasting or on BOme other item which is more necessary, 
80 far B1I the welfare of the people is concerned. And that is why I put 
this question to you. Now, if he were to tell you that this was the sta.te of 
affairs in his family, will you advise him to go in for a radio set and leave 
the members of his family to starve and undergo all sorts of privations 
and sufferings? I know your reply will be like that of the ant who, when 
the mosquito approached it and offered to give lessons in music to its young 
ones, replied: "I refuse your proposal. If my young ones were to learn 
music, how will they manage to live and when will they work for their 
food?" So the whole problem reduces itself to this Is the Finance Member 
prepQTed to inform this House whether any lullabies or talks have been 
composed which, when hroadcasted, will quench the pa.ngs of hunger, which 
are likely to make the listeners immune from the effects of cold and from 
the ravages of disease? If not, my submission is that under the existing 
circumstances, this expenditure on Broadcasting is a. criminal waste of 
money. Sir, the :Finance Member said that Broadcasting is an immensely 
important factor in the intellectual and cultural development of a country 
and India cannot afford to fall behind other countries in this matter. This 
is what he said in his speech with reference to the Broadcasting programme. 
Now, I myself am not only anxious, but impatient that India should not 
lag behind Ilny country, lIot only in respect of Broadcasting, but in respect 
of anything. It is the ambition of my life to see India schieve and maintain 

Ip .•. its rightful place in the free comity of nations, so that it may 
have its legitimate share in the international trade, and it may 

be able to contribute its full shaTe towards the happiness and well-being 
and peace of the world; and we, on this side of the House, are doing our 
level best to work to that end. But the question before us is-whether there 
a.re other crying and pressing needs. What about illiteracy? Is not India 
much behind other nations of the world so far as literacy is concerned not-
withstanding the 150 years of British rule about which, the other day, 
Mr. Bajpai spoke so eloquently? Our percentage of literates is not more 
than ten. What about other countries? '1'he other day, the Finance 
Member said: "We have spent so much money for nation-building depart-
mentsduring 15 years". True, you have spent that Q'lIlount: but with 
what results? During this period, what have other countries done? 
What about Itussla? WhutabouL Japan? Germany came out crushed and 
crest-fallen from the 'War, economically worse off than India, and, now, 
we find that shc has regained hel' old place and other nations in the world 
are locking at her with respect. In Indin, during the last 15 or 20 yeurs, 
so much money has been spent, of which the Honourable the F . ~ 
Member boosted, and yet we know that the percentage of literacy has not 
increased much: we know that the number of unemployed has gone up . . . 

Mr. Prealdent (The Honourable Sir Abdur Rahim): The Honourable 
Member is really wasting the time of the Home: all these are matters 
that are relevant to the general discllssion of the budget or the Finance 
Bill, not now. It is sheer waste of time. 

. ~ Lal Buena: I was submitting that there are other Pfe,sing 
needs ~  the Gove:nment should ~  to them and. this surplus should 
be utUiaed on those Itoms . . . . . 
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111'. Bam Barayan Singh (Chota Nagpur Division: Non-Muhammadan): 
Hear, hear. 

JIr. Kohan La! Sa.ksena: After all, I was referring to illiteracy. What 
about unempioyment? The other day, I put a supplementary question to 
the Honoumble Member for Labour and Industries, as to what steps had 
been taken by Government, to tackle the problem of unemployment in the. 
Centrally Administered areas: he wanted me to put a new question; he' 
wanted notice. I say, in this country, when reports are appearing in the, 
papers daily of suicides by young men because of unemployment, do 
Government need any notice to rOllse it to it,! sense of duty to these un· 
fortunate young men? I think a scheme to have a crusade against illite-
racy and against unemployment is more 'necessary . . 

Kr. President (The Honoura.ble Sir Abdur Rahim): The Chair t.old the 
Honourable Member that all these matters are not relevant, and it will not 
allow him to go on further with them. 

[At this stage, Prof. N. G. Ranga was noticed walking between the 
C"hair and the speaker.] 

Mr. President (TIle Honourable Sir Abdur Rahim): Order, order: the 
Honourable Member 0ught to know that he ought not to cross the line 
between the speaker and the Chair. 

Prof. B. G. Banga (Guntur cum NeHore: Non-Muhammadan Rural): I 
am sorry, Sir. 

111'. Kohan La! Swena: I will not make any suggestions about th08t'! 
matt61'S. I will now confine myself to the department of Broadcasting, 
and t,he Broadcasting activities of the Government of India. It has got 
two sides: firstly, the official and the other is tlll' non-official side. So far 
as the official activities are concerned, we find the SRme old story .. Vle 
find that in this department, there are about 183 technically qualified hands 
employed; aDd out (\f them only ·f6 are India.ns and one is Q Burman and 
the others are all non-Indians. We also find, that in 1934, seven Inspec-
tors were appointed aDd none of them was an Indian. We find, the pel" 
som; appointed are all pen£lioncdofficers and they were not Indians. We 
find, that the transmission a.pparatus was purchased from Marconi hy the 
High Commissioner: it. was not purClhaeed through the Store. Purchase 
Department in India: no tenders were invited from firms in India, although 
there are at least four firms which deal with transmitting apparatus . 

Itr. President (The Honourable Sir Abdur Rahim): Is there any such 
statement? . 

Itr. Kohan La! Saksena: Yes, in the Standing Finance Committee 
proc.eedings, As a matter of fact, I may inform the House that originally 
~  Idea of the Finance Member was to bring a supplementary demand only 
In respect of the amount that was approved by the Finance Committetl in 
August; but now, because he could find so much money out of the surplus, 
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[Mr. Mohan La! Sabella.] 
therefore, instead of bringing the originally estimated supplementary 
demand, he says that the expettditure for that also should be met out of 
the money transferred to this fund. Therefore, I am relevant in discussing 
that scheme or proposal of the Finance Committee. I was submitting that 
after all what steps have the Government taken during these years for 
training Indians in wireless? So far 3,S this demand is concerned, we have 
got no memorandum: we are only referred to the statement of the Finance 
1I!ember in his budget speech, and, 8S I have said . . . 

Mr. Prealdent (The Hvnol,ll'able Sir .\bdur Rahim): That has been 
pointed out over and over again. The Honourable Member knows that the 
rules do not allow of such repetitions. 

Mr. lloh&l1 La1 SakHna: I was submitting that even if this amount is 
to be transferred, at ~  the Honourable the Finance Member should 
come to this House for the sanction of pays and salaries that are allowed 
to these officers appointed in this department. I will now refer to the non-
official counter-part of the Broadcasting 6.ctivity, and, regarding this, I am 
on firmer ground, because I have better information. We know that 
receiving stations are being established at various cenLres, and ~ of these 
centres is Dehra Dun. What do we find? We find .... 

The Honourable Sit Frank :Noyce (Member for Industries and Labour): 
I am sorry that I am not sure whether I heard my Honourable friend 
oorrectly. Did I hear him say that it wati proposed to establish a Broad-
casting centre at Debra Dun? -

Mr. lloh&l1 Lal Sa.kaena: Receiving centre. 

'I'Ile Honourable Sir Frank :Noyce: Not by the Government of India. The 
Local Government may have some plans in that direction, but the Govern-
ment of India do not propose to establish any Broadcasting centre at Debra 
Dun. 

Mr. Jloh&I1 Lal SakIena: I was just saying that, after all, when there 
is a transmitting station hertl, there must be places fitted up with receiving 
apparatus. The Dis\'nct Mu.gistrates are organising associations to have 
this receiving apparatus in various towns. 

The Honourable Sir I'rIDk Boyce: All I can say is that I am very glad 
to hear that the Local Governments do propose to take advantage of the 
facilities provided by the Central Broadcasting. That is obviously what 
the Central Broudcasting is intended for. 

lit. Kohan Lal Saklena: I hope the Honourable Member will kindly 
listen to what I have to say, and 1 think his gladne88 will be short-lived. 
What do we find? Thera the District Magistrate is the Preaident and the 
N Bib· Tahsildar is the Secretary ~ They h8 ve established a Broadcasting 
.Association· and they have decided to raise Rs. 50,000. All these facts 
have appeared in the Hinduato;R Tim" of the 25th Decemb6l'. .We find 
that promiles of subscriptions are secured f ~ persons who apply 
for licenses or renewal of their arms, and after those promises had been 
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[Mr. MohanLaI Swens.] 
secured, demands for realisation a.re being made, and what are these 
dNnands like? I will just read one of them which I have got in Urdu. 
The translation of. the ~  is as follow iii : 

Datul IU& M arcA, 1916. 

FJI.OK· THlI: DuAB.'1'I0DfT 01' BR().U)(WJTI)rQ AH0CIA2IOJ1', TmIIL DBmu Dmr 

To ........ : .......................... . 
Hukumnamo. (order). 

Let it. be known that· the IUID of Be. . ........ the promiHd amount for Broaclcuting 
has not Jet. been received in the Tohsil. You are, therefore, ordered by ili, that you 
rhould deposit thi. Bum forthwith in the 'l'eAliland obtain a receipt. There ahowd be 
DO further delay. Treat thia as imperative,. Before this Engliih letter, on behalf of 
the T ~ , hal. btM\D served upoo·you, this awn should be paid very 8000. Take the 
warning. . 

(ed;) IUJIODILII, 
Naib TeABJzdtit,DeMa Dun. 

Honorary 8uretary, Broadcading A, "ociation. 

Kr. Prelident (The nonourable Sir Abdur Rahim): Will the Honour-
able Member explain ~ f that has got to do with this ~  

JIr. Mohan La! Salmena: I was submitting that once the Govemment 
of India take up any particular itilm, theselocru:offieialil think it their duty 
to push it on. They know that this transmitting centre will not be 8 suc-
cessful centre, unless· simultaneously receiving centres are established, 
snd. for what is gomg on in thisconneotion, I think the responsibility fests 
with the Central ,Government. People are being harassed for Bubscriptions 
to the Broadcasting fund. Ther{:lfore, I think it is a proper subject to 
bring to the notice of the House. 

Mr. Pfesident (The Honourable Sir Abdur Rahim): There is no proposal 
hrrc for subscriptions? 

Mr. Mohan Lal Salmena: That will bt.> the rARlllt of thiA proposal. Wlwn 
they are going to demand 20 l().khs of rupees, 1 knowth8t for ut4lising 
t>hat amount they must have receiving sets at all the district headquarters. 
Unless that ~ tbere will be no use in setting up a transmitting Htation 
a8 Delhi is going to be. Debra Dun is very near Delhi, and it is beoause 
it has been given out that the Delhi transmitting station will be ready by 

. November, therefore, these enthusiasts are in a great hurry to raise money. 
so that they may be the fir$t to set up a receiving apparatus. 

Mr. President (The Honourable Sir Abdur Rahim): Has the Honourable 
Member finished? . 

Mr. Kohan La1. SalrIena: No, Sir, I have not finished. 

The Assembly· the'n adjourned for Lunch· tm Half Past Two of the 
Clook. . , 



'rhe Assembly re-assembled afttlr Lunch at Half Past Two of the Clock, 
Mr. President (The Honourable Sir Abdur Rahim) in the Chair. 

STATEMENT OF BUSINESS. 
'!'he Honourable Sir lfrtpendra Slrcar (Leader of the House): With your 

permission, Sir, I desire to make a stat,ement as to the probable course of 
Government business in the week beginning Monday, the 1st April. 
Having regard to the amount of unfinished business, we have, in the first 
place, to ask you, Sir, to make a direction that the House shall sit for the 
transactioIl of Government humne88 on Monday, Tuesday, Wednesday, 

'Thursday, Friday and SaturdRv. The first business on Monday will be 
8. motion for the election to fiII the vacancy caused in the Standing 
Committee on Pilgrimage to the Hedjaz by. the death of Mr, Sherwani. 
:i'bereaJt..r, mc:mon. will be made for leave tc introduce: 

(1) n, Bill f?I'ther to amend the Cantonments Act, 1924, for certain 
PllTP·08e8 i alld 

(2) Q Bilt f~  to amend the Indian Tea CeRs Act, 1008, for a 
oertaill purpose. 

Thereafter. the coDSideration of the Finance Bill will be resumed. On 
the conolusion of the Finance Bill, the following business will be tf)..ken up: 

(1) Motions for taking into consideration and passing the Indian 
Tariff (Amendment} Bill (Wheat and Rice). 

(2) Motions for taking into consideration and passing the Bill to 
amend the Indian Tea Cess Act, 1908. 

Kr. Prulden\ (The Honourable Sir Abdur Rahim): What happens 
to the sup.plementary demands? 

TIM mmDarab. Sir .T ~  .. Grill (Finance Member): That. Sir, 
oeniirely depends upon what happens today. If they sre not passed by \he 
end of the financial year, certain other meastwes will have to be taken. In 
their pre8eni form, they must lapse. As to in what precise form they 
'Will have to be dealt with, I can say at the end of t,he husine88, but 
I do not know now what is going to happen. 

DEMANDS FOR SUl)PLEMENTARY GRANTS-oontd. 
TRANSFER TO THE Fl..TND FOR THE DEVELOPMENT OF BROADOASTING. 

]D. Prel14en\ (The Honourable Sir Abdur Rahim): Before the Bon-
'Ourable Member, Mr. Sa.ksena, resumes his speech, the Chair wishes 
to remind him that he has alrea.dy spoken for a sufficient length of time. 
·Rnd the Chair does hope he will bear in mind that there may be other 
Honourable Members who wish to take part in the debate, Bnd tha.t he will 
&lRO oonsider the desirahility of the b'usiness of t,he House being pro-
ceeded with, 1'0 that. if possible, tbe supplementary demands may he 

.disposed of today. (Applause.) 
Ill. Koba La1 Saklena: Sir, when the House adjourned, I Wall 

-referring to the activities of the so-called non-official agenoies at Debra 
Dun., I read out an order for paYI'Qent in oPginal. and ~  
Members can have an idea as to how these so-called nOD-official agencies 
work, so fM as ~ of funds is ~ . As I said beforehand, 

( 3206 ) 
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'Complaints to that effect Hppellred in the HindtU'a", Time. and I had ex-
pectod that t·he Honourable Member in charge would take notice of it a.ud 
make enquiries at least. Sir, the matter is not So simple as it looks, 
booa\lJle once the local officials take it into their heads, that it is the policy 
-of Government, whether local or ~ , that Broadowing should be 
-encouraged and receiving Flt.at-ions should be established in l'lU the import-
ant places, they will do their level best to raise the necessary funds. 
In this CRse, besideR these subscriptions, fancy flljrs und da.gal8, that 
is, ~  matches were held, and, in fact, sub-inspectors went. about 
selling tickets; and I hope, now thlAt this matter haE been brought to 
tlhe notice of. the House and of the Government, the Honourable Member 
in eharge will see that, not ouly ut Dehra. Dun. but at other places, no 
undue influence is hrought to bear Quper!ilons already hard hit by tbeir 
financial troubles, for finding money for Broadcasting or any otber fund. 

Sir. now there is another point to w}Jich I want· to drAW the atten· 
tion of thii' House. We huve not ~  any scheme. I have got a 
<,opy of the proceedings of the FinaJ).ce ~  dated the 81st August, 
1984. FI'om the memorandum in this, it appears that it is ~ that 
this scheme ma.y be profitable and even self-supporting, bC<'lluse on page 
let, you will find: 

"The figure"s indicate that, even with a high customs duty nnd ,In undeveloped 
Broadcasting organisation the semee is a profJIlaing sonree of additional re,·enue." 

If that is true, I would submit thJt. if t·his acheme iii ~ to be II. 
profitable scheme, then the proper procedure would ~ to charge th.:l expen-
.diture to capital. Well, Sir, I would la.stly inquire as to what agency 
is going to control the operations of Broadc&sting,-whetber Government 
will control it, or will it be " non-officia.l agency, and if a non-officia.!. 
.agency iN going to ('ontrol it, what will be its constitution, and WIll 
Government appoint any committee of elected Members of this House 
to control the operations? Sir, this is a· very important point on wbich 
the House InUf!t have information before it can be a party to accepting 
this Demund. We Rra also entitled to know whether Broadcasting will 
.slso include political propaganda. While I recognise that Droadce.sting 
will play lin important part in t4e future ~  of aociety, and 
,it has got great potentialities for good, I cannot, however, ignore the 
:fRct. that it ~  be very much abused. It is witb a view to safeguarding 
the ('onntTy from tbis danger that Broadcasting in England is not in the 
hands of Government, but is being managed by a non-official agency. and 
no political party can enjo;y any preference in its propaganda. I hope 
the House will agree with me ihat, without safeguarding ourseJve!\ against 
Its Iikel.y abuses, 'w'ecould noi be a. parl.y to placing sucb a powerful 
instrument in the hand8 of an .unscrupulous, irresponsible and alien 
Mmipistration. (Applause.) 

We have had BOme experience of the warkiag of ~  Puhli.city ~ 
ment attached to the various Provincial Governments. Sir, VOl1 will be 
surprised to know that the Publieitv Department of the United Provinces 
Government was used for promoting class hatred and communal jealousies. 
In 1922 tbere waf! a. remarkable delP'ee of unit:v among tbe Hindus and 
Muslims, a.nd it was at that time tbatthe PubliC'ity Department brought 
out ~  of. Mqplahs ~ .  forcihlv Hindus nndthese ~  

were put lip in the-teJnple& at AiodhYR, MuttrlJ and other places. Sir, 
F2 
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when I saw one of them, in one of my speeches I mentionerl it and the 
Publicity Department came out with a. contradiction. Rut when 1 became 
'a Member of the Council, J aAked for a .list of the publication!,! by the 
Publimty . Department and a list waH laid on the table, when 101 there 
was that publi!'ation included. I confronted the Government Members 
8.S to what was t,he object of publishing such pictures and there was no-
reply and no justificlltion of their conduct. In fact the subeequent 
commullsl t.roublec:; cltn all be traced to this kind of propaganda that 
was carried on by Aman 8tJbAtJ8 and the PUblicity Departments .. We 
All know that, during the last few years, similar propaganda, I should 
say, false and malicious propaganda has been carried on by the Govern-
ment, while the ne\\i'spapers are being suppressed. 

I may also bring to the notice of the House one. more instance ond it is 
about the :Frontier Province. We know that lea.1lets were dropped from 
aeroplanes and in those leafiets aU SOl'ts of misrepresentations ~  made. 
'WhJ.le. here, it is represented to us that if the British army is removed, 
the Path8ns will' come and loot our property and the :honour of 01,11' 
women will not be safe. Similarly, it was represented in the Frontier 
that if the Government were not there, the ~ will estnbll!;h their 
·own Government Bnd they will be deprived of their property and there 
will be n CODimunistic Government and their frontiers will be in danger. 
Sir, this ill the kind of propaganda which has been carriEd on by the 
Government, and I wanted to bring it to the notice of the H01.1se that 
it is n()t s_afe -for the House to be a party to a scheme unless \ve' have 
BPMiftc safeguHrd; agltiNlt . its being used against, UF!. I also wanted to. 
hring to the notice of the House that thfl Director of BroRdcasting hR.!> 
~  appointed .. I had. not not.lced it before, but I find he hRA alref\dy 
~  ~  !.la.1aryofRs. 2,000-50-RR. 2,200. 

'l'tle Honourable 9ir Prank Noyce: He has not yet been appointe.d. 

Xr. Mohan. La! Sakeena: Ho hM been offered . 

. . ~  Honourable Sir !'rank f ~: That is not tlte ~  thing ItS being 
appomted. . 

JIr. Mohan Lal Saksena: I will rNld ont the note: 

"The ~ Commissioner was requested to ehgage Ii suitabte . ..,fficer. inconeultatioll' 
with the British Broadcasting Corporation arld has recently heen . R.utll'oriaE\d{ r, offef' 
the new appointmtnt of Cont.rollel' of BroadcA"ting to a !'.lLndidAte recommended bv the 
Corporation on a 'lalary of RII. ,~, .  . 

Am I wronp; in suggest-ing thAt th£' gentleman has been offered 8nd 
it, is for him to Mt'.ept or not? So fer 8F! the GOTsrnment are concerned, 
the flol'1t has ht'en ()ffered toO him. I should like to '}mow what are the 
qnalincntions a.nd the BpMia.l qua.lification!! of this ~ . , is 
hi!! present 8ala.r:v '? . 

TbEll'e if! an()l;her item here which says: 

"That no real expenditure hal been inQ1lrred, but an orderhaa been placiedfOr the-
rmrpOR.... Involving an expenditure of approximately lb. 2,30.000." 
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If the oraer h8s been placed, I want to know whether Ilny tenders 

were invited. Wel'e they invited 'only from English firms in Great Brita.in 
'or from other European oountries 88 weB? Why were not these tendel'S 
invited from firms in India? Why was not the' purchase made through 
the Indian Stores Department? From this one item the House will have 
'an idea as to how much of these 20 !akhs will go out of India.. In pur-
(lhssing one apparatus, we bAve' Bent 2 takhs 30 thousond, and when this 

~ soheme is in fun swing, it will not be only the Government 
that will be spending money in making purchases in foreign count,ries, 
but t,here will he others who will be sett,ing up radios privately and they 
will also be Rending so much money out of the cduntry. It is for the 
House to contlider wh0ther tit this time India can fIIfford to send so much 
money aui.o{ tbeoolln1iJ:;'I'. TbiH is tho time when we fire in the griPR 
of great financialdiffi"Wties. We know that our people Bre starving and 
crying for work and bread. Are we going to giv(' th/tm mere talks and 
radios? Before voting for this demand, we hav"J to take all these factors 
into consideration. With these words, I place my motion before the 
House, and I hope the House will take it into full consideration and will 
aceept it; (Applause.') 

Mr. Pr881dent (The Honourable Sir Abdur Rahim): Amendment, moved: 

"That tlle demand for a aupplem«mtary grant. of a Bum, not exceeding RII. 20,00,000. 
in reapeet of 'Tnmllfer to the Fund for the Development of Broadcasting' be reduced 
to one rupee." 

SirOOWasji Jehangil' (Bomba,) CiLy : Non-Muhammadan Urball): Sir, 
:8$ .. J underfitnud the position it is 6S follqws. Proposals for thl:' con-
struction of a Broadcasting station at Delhi with the necessary staff and 
the cost of maintenance was placed before the Standing Finance Com-
mittee for their consideration and was accepted by the Finance Com-
lnittee. Since then, the ~:  h88 developed into a demand for 20 
lakh'l tc> form. 3, fund 'for the expansion of Broadcasting throughout, India 
and that is the ,proposal thatiR before us today. The only part of this 
proposal that. has been considered and agreed to by the Finance Committee 
is the construction of the station at Delhi and its maintenance and staff. 

Therefore, Sir, I think the Finance Department, especially my Honourable 
friend, the Finance Member, takes upon hhnself a considerable re8ponsi-
bility for the expenditure of the balance of this 20 lakhs. I nnd that 
in the Finance Committee report it is stated that a supplementary gront, 
during the current year, of such extent as may be necessary, 
will be demanded and a budget provision, in subsequent ye8.l·s, will be 
made. Under the circUttlstunceR, T would like to know what check this 
House is going to exercise over the other paM; of the expenditure and 
how far it will be scrutinised fl.nd checked by the Finance Commit.tee. 
One method by which it can be done is by a token demand, brought 
he fore this House for all other schemes that will be covered bv this 
.general demand of.20 lakhs. . I trust that will be the method adopted 
.by the Finance Department. Is t,hat so? 

!'he 1I'mlOurabl. Sir Jam.. Grtga: I will answer Jater ()tl. all the 
.questions raised. .. 
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Sir Oowasj! Jehangtr: I think this House ought to ha.ve a voice in the 
question 8S to other schemes that may be CQvered by these 2Olakhs. I 
think it is admitted on all sides of the House that Broadcasting ought ~ 
be encouraged &Ild I would be the l&&t ~ oome i,Q the way of the 
expa.nsion of Broadcasting in t.his country. At the same time" I do 
feel that t·his House should be associated with all the schemes that will be 
paid for and cov£<red by t.hese 20 lakhil. I would also like to be assured 
that the Finanoe Committee will be consulted and their opinion taken, 
and, &bove all, the watch-dog of our finance, the Finance Mambel', will 
keep his eye wide open when fundi' of this sort are placed at the 
disposal of departments. 

Sir, the Honourable Member sitting on the Government Benches, 
who SpOkP. on the point of order, comp!lred this fund with the Road F ~ 
80. far as I kno.W, the Road Fund is a fund which is distributed to the 
pro'"inces. It is money from the Central Government handed over to. 
the provinces,-part of it at least. So fnr as the monies that are handed 
over to. the provinces are concerned, it is the responsibility of the Local 
Legislature and of the LO<'al Governments to see that the monies handed 
over by the Central Go"Wrnment fire properly used. This demand is in a 
totally different oategory. These monies are for centr,,1 sources of ex-
penditure, supervised and looked nfter by the Central Government; and, 
thereiol"e, 1 trust that the Honourable the FinlUlce Member will give 
/I satisfllct-ory explanation of the questions I have asked. If those answers· 
are lIa.til'lfactory I tt\lst· the House will grant this demand. I must point 
out to the House that it was always ~  that this money should come 
out of revenue, and that the FinanC'e Committee were aware of the fact 
that this money was co.ming out of revenue. The expenditurp on Broad-
casting lip to now ha11, lun:deratand, come out of revenue'- 'I'herefore, I 
oannot put up the same contention as I did on the other occasion that 
the Finance Committee sanctioned the money on the understanding tha.t 
it should come out of capital. It waR decided that this money should 
(''Ome out of revenne and I agree that it should come out of 
revenue, although I admit that I would have liked to see provision made 
out of the current year's revenue for this ~  of expenditure and not 
out of the surplus. But I am not going to stress that point at this juncture. 
If I get satisfa.ctory answers, I for one, will suppott the motion before-
the House. 

The Bonoura1le Sir .Jam .. Grigg: Sir, the proposal is, liS t·beHanour-
l\h}e tht' Buronet, ~, to \ltilise part of this now expiring year'!! ~  
in order to hE' able to R("celerate the development of Broadcasting in this 

~ . and, therefore, to allocate to it greater sums thaD would be 
posl'ible if ~  had to rely on the revenue of the coming year alone. 
He oan reI.\" absolutely on the Finance Department exercising just the 
sump l'ontrol, as over o.rdinary demands, in fact rather more, because I 
Rm quite aware of the danger that normally exists that when there is 
mone.,' ~  available there is also a temptation to waste it. He can 
rely on the normal fina.ncial control being as complete as it is in t·he case 
of all other demands. As regards the participation of this House in the 
apllroval of ~  schemes, I do not wish to hind myself to the precise 
form in which the grants will be submitted to the House, and I do not 
wa.nt to convey any misunderstanding abOut th9.t. I" am Dbt ye.tr clear 
in my owu mind whether the more satisfa.ctory way would be to ,wbmit 
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individual schemes for individual stations, or whether it would be better 
to submit the programme for a year; but, in one Iorm or another, ther8 
would be submitted to, the House in the ordinary way demands for 
appropriationa from the fund to actual expenditure. 

Sir Oowalji JIMng1r: .For ~ f  purp06ea? 
J , 

ft. ~ Sir J .... Grin: For specific purposes which ",ill be 
fully specified in the demand. That, 1 think, is aU the assurances that 
the Honourable the Baronet 8sked for, and, I hope, I have fuJly satisfied 
him. 

Sir D&l'C,. L1DdI&,. (Bengal: European): Sir, I am s,orry my Hc/nour-
able friend has moved this amendment, for if it were carried .it would put 
back tht! clock in connection with ~ very desirable extension of Broad-
casting in India. :& seemed to me to blow hot and cold. He approves 
of the extiension. of Broadcasting, and yet, on th,e other hand, he does not 
w:ant t<l vote the money to allow of the' extension of :Broadoasting. He 
is 0.190 afraid that the money if put in a fund will not ~ properly expended. 
Sir Cowasji Jehangir raised the similar important point ana I would like-
m suggest to the HOlloorahle Member in charge of Industries that a 
Standing Committee should be created, on sitnilar lines to the Road Board, 
who wou.ld ~  before them ali schemes in connection with the de ... elop-
meat of BroiMbaating. There will then be contU:iwty. The' committee, 
that I suggest, onapprovibg the schemes, would put them up to the Stand-
ing }'inance Comtriittee for exatninution and QPpro ... al or otb,ilrwise before 
flhey came to this House. It is vety necessary, in my opinion, that this. 
fund should be oreated, because, then, the depa.l'tment know where they 
U'e AS reg&Tds a year or two yt'la1'S' programme. Unless they know what 
money ill ~  for exp,enditure it is ""'ry difficult to formulate schemes. 

Then, there is ~~  point I would refer to. I do not know if it 1& 
gtmerally realised that the present Broadcasting service produces & surplua 
revenue over expenditure of, I believ,e, something like five la1ms. So we 
are partly sp6Qdingthe money that has ~...,  earned ~ Broadcaating. .AB 
regards the ,desirabUity of extension I think we have only to examine thee 
position in other countries., Italy has a network of village' Broadcasting, 
and I beli,eve that somt;lthing like 50,000 sets have been iosteJled in different 

, parts of the cou!J,try in school'S and elsewhere and it is of wonderful benefit 
1iO the people. Russia, Germany, South ,A.fric&, are all moving in that. 
direction. The latter country recently had 8 visit from Sir John Reith 
who is the head of the British Broadcasting Corporation and he has made 
recommendations for the full development of Broadcasting tlJroughout 
South Africa. As regards India, Sir, only a few days ago, I saw a llotiee 
that 8 cut has been moved in the Frontier Oouncil for the extension of 
Broadcasting, and there was also a suggestion that they might receive a 
portion of these 20 lakhs. Southern India. are mov,ing fsst in the same 
direction. They want to see more stations erected 80 that Broadoasting 
could spread over the South. There is one other matter that I would like 
to refer to and' that was a point raised in oonnection with supplementary 
questions a few days ago. I think my Honoura.ble friend, Mr. Satyamurti. 

~  what steps were being taken for ~ training of Indians in Br0a4. 
castIng? Now, Sir, it is not a matter that requires training in the etr.ict 
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Eense. It is mainly engine,ering; and I 0IWl tell him, as far as my experience 
goes in oobnection with Bengal and the station in Calautta. that thewbOle 
of the engineering staff are Indians. Young Indians are recruited and are 
.trained and made E>ligible for superior posts. In India there is very very 
~  of ~ EurolJean element in Broadoasting.The Indian Engineers 
were found to be extremely capable: the head Engineer in Calcutta is pro-
bably fully gueJi.fi.ed in the erection of.transm,iasionstatioll8, and what I 
would like to suggest to the Honourable Member in. oharge of Industries 
~  Labour is that this Engineer be sent to England and to the Continent. 
for at least six months, to examine Broadcasting in Europe, and then he 
will come back to India as highly equ.ipped and as good expert as we could 
wish to have. With these few words, I oppose the amendment. 

The B.oDou1'able Sir :hank Boyce: Sir, I do not propose to enter onoe 
again into that very thorny question of the propriety of debit.ing 

3 p .11. the amount of this grant to capital instead of reV,;lnue. That 
has been threshed out already suffic.iently, and what I propose to do, in the 
few minutes that I feel is all I am justified in Mvoting to this ~ 
is to make a few oomments on the speech of my Honourable friend, 
Mr. SakS"lI11. who started by saying that he did not oppos,e the development 
of Broadcasting, and then ended by saying that any expenditure on it was 
a .criminal waste of public money. I should like to remind the House of 
the past history of this ~ . Even well-informed critics, keen critics 
of the Government like my Honourable friend, Mr. Satyamurti, apparently 
did not know, until the other day, that the BroadcBSting serv,ice in this 
.eountry is a State service: he thought it was a private service. I should' 
like, therefore, to remind the House of the oircumstances in whiah it 
became a State. Broadcasting Service. Broadcasting was originally 8tarted 
by private enterprise in this country in 1927. In 1980, the Broadcasting 
Company found that they had taken on more than they could manage 
and proposed to give up their enterprise. Public opinion was roused in 
the. matt.er and pressure was brought t.o bear upon the Govemment to 
takp, the service ~ , which they did in 1930, I think it was. They paid 
Rs. 3 lakhs for the assets of the Broadcasting Company. When the econo-
mic blizzard set in, it was felt t.hat t.here was very little justification fOl' 
continuing thissernce in view of t.he many more urgent matters to which 
monf'Y could usefully be devoted. The Govemment, therefore, propose4 
tf) give it up: but grent pressure was brought to bear on them, by thi. 
ROllse and (\utside it, to keep it on and eventually they decided to do so. 
But, in order to make it pay, my Honourable Colleague, the Commerce 
Member. who was then in charge of my department, brought in a Bill 
in 1982. raising the cllstoms duty on Broadcasting apparatus from 25 per 
f'f'nt.. t{) !iO pf'r cent. I will read to the Roul1e the Statement of Ohjects 
llnd Rensons attached t.o that Bill: 

"Experi"ncf' .~ ~  thnt th" In<1ian State Bron<1(,,3ltinp; sArvirll i8 not ~  ahle 
to ~  it.s wily. The Government of India hllve decided to maintain the 8ervice in view 
of ~ pllblic value of Bl'olldca8tinp; and the weight of public opinion again8t itA dis-
continuance. They con8ider. however, that the servkl' should not ),e 1\ charge upon the 
",I'InI'Pl\l taxpayM' and th"y, R('('ordin!,(Iy. proposlI t.hAt. the import dutills on wi ".Ieft8 
rl!l'ept.ion appan.tus should he I'nhRnred ~  lUI to ~  that the ~ receipts, 
tlll!'(eU1er\\lith other revenue ulIOCiatedwith. Rl"Oao('.alting, may ~ f , to COV()I' the 
("ORt of tln; servi('e. The pre«ent duty. indudinf( 8urcltargeJI i. 25· per een' atl N1.m,.em. 
'The Bill propOies eo per cent and no aurcharjf8I." 
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Now, let me draw the attention of the House to what»,a8 h.appened since 
thon, In 1932-33, the revenue from Broadcu'Sting amounted to Rs. 3,63,0(1) 
odd 'aud the uxpcnditme to ~ ~ . 2,38,000. In 1933-34,the revenue 
was RB. 5,78,000 und the expenditure was Rs'. 2,81,000. In 1934-85, the ~ ~ 
mated ~ are Rs. H,88,000 lind the es1,imated t>xpeuditlll'e Rs. 3,78,000: 
while ill ~ , we estimate receipts at nearly Rs. lot lakhs and our 
~ ,  for t)xpenditure are just under Rs. 5 lakhs . . . . . 

~ . .  Das: The l'eceipt is only from the customs revenue 'I 

The Honomable Sir !'rank Noyce: I am not giving way. I think: that 
is sufficienttb show that Broadcasting has ~  a valuable source ()f revenue 
and that we ate really overcharging the ~ . We are making him 
pay in two way!;, one for his license f~  and the other through the customs 
duty; and it cannot be said that we are giving him a really adequate 
return. In spite of the fact that we have done so little-we have done 
nothing p'l"actically since we took over the Broadcasting service except to 
keep up the two stations in Bombay and Calcutta-yet, in !;pite of that, 
our revenue has gone up. Surely, from two points of view, from the point 
of. view of getting still' more ~  and from the point of view of giving 
the consumer proper value for his money ,it is high time that we expanded; 
and it is in order to enable UB to make that expansion thnt we are placing 
~  'pro1?osalsbtlfore the House. . Our . first proposal, 8S the House 

~, is to have.a Broadcasting station in Delhi. We then propose-and 
I may mention for the information of the lIouse that our programme wa. 
~ ~f our. departmental advisory committee s. few days ago and, 

subject to' a mental reservaticm by Mr .• Bardaloi who did not oppos.e it, 
it· received the approval of that committee-we next propose to bring the 
Broadcasting stations at Bombay and ~  up to date: they are now· 

~ disHnctly worn out and iUs time that we replaced and mnde them 
wore ~ f  .Their presept strength ill ,only 2i kilowatts :we propose 
to plake ~  qf the .snme .strength 'as the ~  station, namely, 2n 
kilowatts: I fear I have got the programme rather in the wrong ~ . 
I should have said that the next proposal is to have a station at Mad1'8B 
of similar strength to the Delhi one Rnd then to take up the Bombay and 
Calcutta stations. With the exception of Il. small amount for experimental 
work, our programme ill, therefore, toestabIish two new et&tions find 
improve the two old ooes. 

Now, I think it is desirable I should say something about the criticisms 
which have been brought against my department in two respects, one in 
regard to the Controller of Broadcasting and the other in r,egardto the 
purchase of the apparatus required for the Delhi station. My Honourable 
friends opposite are never tired of telling us that India should be self-

ff ~  in all matters, but, Sir, however ~  it may be that a 
country should be self-sufficient in 'aU matters, I do Dol think this self-
sufficiency should extend, at any rate at the outset, to a refusal to obtain 
advice from thc best quarters from which it can be got. To the best of 
~  knowledge RussiB gets its ~ from the best quarters from which 
It can ~  it, and I submit t,hat India should do the same. r submit tha. 
it would be carrying self-suffidency to an absurd degree if we were not 
prepared to accept the advice Bnd experience of countries which hav@ 
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advanced very much f ~  than we have. I think it is generallI admitted 
t,hat the British Broadcasting Company ~ ,evolved the most satisfactory 
organisation of any country in the world, and is it unwise, I would ask 
my Honourable friends opposite, for us to endeavour to obtain the benefit 
of that experienc,e? That is the reason why we have gone to the British 
Broadcasting Company through our High Commissioner ~ asked them 
to provide us with a suitable officer. They have suggested an officer who 
app,ears to be very highly qualified on the side on which we specially need 
Bssistance, that is the programme side. On the technical side, we have 
already very well quaJified officers in our Dir,ector of Wireless and his· 
staff. It is on the question of organisation on the ~  side and 
all matters of organisation generally that we f.eel we ought to get the 
advautage of 811 expert from outside this country and that is the reason 
why we went to the British Broadcasting Company. My Honoura.ple 
friends opposite asked mE: about the train,ing of lndians. The expert, 
when he arrives, will be engaged in training Indians. As I have aJready 
ile.id in answer to supplementary questions, nIl his staff will be recruited 
in this country and the majority, certa.inly, probably the great majority 
of them. will be Indians.. In any case, they will ~ recruited under the 
normal rules for recruitment in India. My Honourable friend, Mr. 
Satyamurti, asked me the other day, "will he train an Indian to succeed 
him" ? Well, Sir, I am not 0. great believer in training a particulat 
individual to sucooed to any appointment. During the time which may 
elapse between bis seleetion for training .a.nd the vacancy in tqe appoint. 
ment, he may disappoint your hopes. We shall have f.our Broad· 
casting .stutions within the next year or two, and, I hope, fOBslbly anot'her 
one or two, before the expiry of th£' five years. There wi} thus be ampla 
choice for the selection of 8 successor to succeed our ~, that is,  if the-
Government of the time want to select a successor. I shaU not. be here 
aDd thL" Government may Dot be here but the possibility should not be 
ruled out of consideration that the services of the expert will be so valuable 
that thr· tio\'f'rnJ'llfnt of the time may think he ill well worth keeping on. 

1Ir. S .• ~ : ThAt ifi the danger. 

The Honourable 8tr ~  Boyce: Criticism hus been brought against 
us as to t1lf> IIJRlIller in whidl we nrt' ptm·hnsil1g wireless npparatuB for the 
Delhi station. J C3n Hssure the HOllse that. tlwl'f.' f ~ beell no breuch of 
the stores rules, and I would also remind the House,-if Dr. Ziauddin 
had bc,pn here. he wnulfl hnve bonw Illfe' Ollt ,-t.hnt considerable pressure 
was brought to heal' upon liS in thf.' last Asselllbly t.o have the wireless 
stMion at· Delhi en'ded with the I(HI8t possible delay. We were ~ :  

llaked to have it ~  at once. III fuct, it appeared t.o be the general 
desire of t he House that it should be i.n operation this cold weather. In 
order to makt" Itn early start, Wli! had to place our tenders through the 
High ~ . It was originally intended t,hat we should can for 
gcn€ml t·ellflet·!' but that agflill would 'have cflused ilelay. It would have 
meant the l"cC'l'ipt of temlers from Europe und Ameri(lH 311(1 it would have 
taken ;llS severnl munths before we· ('ould come to a satisfactory conclusion. 
J n th",'s(' cirC'tunstnnctls. tenders ~ culled for from t,wo f ~ , the· 
l\t<1t'('ciui. f ~  flnil thl:' other WIIS. I thinh. t.he Stnnd/lrd Telephone 



Company. I am not quite sure, but I think that Company is an American 
Company. Those two tenders were very carefully considered and it was 
found that there was very ~  difference between them. The tender 
submitted bv the Marconi Company was slightly more favourable but in 
regard to that, and this is a point to which I attach particular importance, 
ill accepting that tender, we were able to get the very valuable 'ldvioe 
of the British Broadcasting Corporation in regard to Our requirements. 
They gave us most valuable help that we should not otherwise have had. 
We are embarking on a new enterprise in this country in erecting a station 
eight times as powerful as any we have already and it was desirable that 
we should have the best advice we could get. The policy regarding the 
erection of future stations has yet t.o be decided, but I may inform the 
House that we are working out proposals by which these stations will be 
erected by the Posts and Telegraphs Department, in which case the orders 
will be placed in accordance with the rules governing the purchases of 
that department. I hope, Sir, I have satisfied the House that there has 
been no Machiavellian policy underlying either of these two important 
matters-the recrwtment of an expert officer from England and the pur-
chase of the necessary apparatus. I (!annot sa,)' much ubout my Honour-
able friend's allegation in regard to Dehra Dun because I know nothing 
about it. I can Msure him that we are concerned onlv with the Central 
Broadcasting stations und t.hat I caDllDt believe that any pressure iF! 
being brought to bear upon memberF! of the public to purchase receiving 
set.s in order to swell our revenue. That. seems t.o me a suggestion which 
only requires to be stated to carry with it its own refutation. T ~ ·last 
point raised was in regard to the control of these stations. There has 
never been the smallest cortI plaint in this respect. There have never 
been allegations· of Qny kind that the cDnttol of the stations in Calcutta 
and Bombay has in any way been subjeoted to any political influellf'e and 
I can assure my Honourable friends opposite that t.hnt will continue to 
bp the case. (',ontrol of these stations "'ill continue to remain in the 
hands of the Government, 8S in the past, and they will be absolutely free 
from political influence. It is our intention, as I intimated to our dt-part-
mental advisory committee the other day. to consult Local GovernmentIJ 
I\S to whether the time hQS not COIDe when it woUld be useful to have 
t.he Director of Broadcasting in charge of the various stations assisted by 
an ~  who caD' keep him in touch with the material 
which is most likely to be of value and interest t.o the elB8S whom one 
might call the clients of the station. 

My Honourable friend, Sir Durcy Lindsay; the other day. suggested 
that it might be worth having a single Broadcasting station for the whole 
of India and that this would be a less expensive business than J1aving 
four stations. Well, Sir, apart ,from the faot that we have already gClt 
two stations in existence, I vent-ure to think that my Honourable friend, 
who does not usually speak without thinking, did not stop to think on 
t.his occasion of the linguistic difficulties that would. arise if you had Q 

single station for the whole of India. How could a. single station meet the re-
quirements of Bombay, Madras, Calcutta and Assam? Apart from that, 
Sir, I gather that a .single st.ation would not be s"Btisidetory. No Single station 
would cover the whole of India. Nor would two. The" would cost far 
more than the present. scheme of covering this ~  wiliti medium-
powered stations, and the result would be much less satisfactory. There 
iii IlIore I could say with regard to the relationship of our ~  stations. 
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with the efforts of Local Governments. in regard to using Broadcasting for 
village uplift purposes, if time had permitted, but I may have an 
opportunity of doing so on some further occasion. I trust, Sir, that what 
I have said, combined' with what my Honourable Colleague, the Finance 
Membel', !laid in regard to the future control of expenditure on these o(>utral 
stations will convince the House that this isa most desirable develop-
ment and that Government are fully justified in going ahead with it. 
(Loud Applause.) 

Some Honourable J(emberl: I move that the question be now put. 

Xr. President ,(The Honourable Sir Abdur Rahim): The questioniR: 

"That. the quest.ion be now put." 

The motion was adopted. 

Xl'. Preaident (The Honourable Sir Abdur Rahim): The question is: 

• "That the demand for a Bupplementary grant of a Bum, not uceeding B.a. 20,00,000, 
in tespect of 'Transfer to the Fund for the DevelopUleut of Bl'oadca.sting' be re(luced 
t4) one rupee." 

The motion was negatived. 

Xl'. Presldent (The Honourable Sir Abdur Rahim): The question is: 

"That a. supplementary sum, not exceeding RI. Il>,OO,ooo, be gr&nted to the 
Governor General in Council to defray the ollarge. which WIll ~ :  in ~  of 
payment during the year endiug the 3lat day ?f March, 1935, in fespect cd. ~T ,f~ 
to the Fund for the Development of Broadc&shng'." 

The motion was adopted. 

INDIAN STORES DEPARTMENT. 

The Honourable Sir J'ameaGrtgg:Sir, I beg to move: 

"That a lIupplementary Bum, not. exceeding Rs, 47,000, be .granted to the Governor 
General in Council to defray the charge. which will come in course of payment during 
the year ending the 31st day of March, 1935, in respect of 'Indian ~  Department':" 

JIr, President (The Honourable Sir Abdur Rahim): Motion moved: 

T ~ a supplementary Bum, not exceeding Bs, 47,000, be granted to the ~  
General in Council to defray. the charges which will come in course of payment durmg 
the year I'JIding t,he 31st day of March, 1935, in respect of 'Indian St.orell Department'." 

The motion in the name of Pandit Nilakanth8 Da.B is a token motion, 
in order to raise the question of t,he futility of inspection, Rnd is ~  in 
order, Does the Honourable Member w8nt to speak on the main motIon? 

Pandlt B1laltantha Daa: Yes, Sir. One part of it is a new servioe. This 
is Industrial Intelligence and Researoh Bureau. This is just on the same 
lines as is the Agt:icultuml Research Bureau, which is also going to be 
1Itarted. It is a new service which is going to be created. I shall come 
to this new servioe presently. 
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l''irst, Jet me point out the inspection circles. Upon that, Rs. 14,000 
ill this COUll try and Us 9,000 are spent in England for inspecting articles 
in the eowltry of their origin. Now, I find that on our Stores Depart. 
ment--.-both in cases where we make purchases and in cases where we 
make no purcha.ses through the Stores Department but supply inspection 

~  t old-we are making a loss of about four lakhs of rupees 0. year. 
Besides, when we purchase something in England or elsewhere, we have 
got to supply our own inspection to English and other firms in foreign. 
countries, and in that way we have to pay about Rs. 10,000 this year for 
the railway portion of the purchase alone. I do not know if this inspection 
is at all necessary, considering the fact that the purchases are not entirely 
entrusted to us. Our ideo. is that we should centralise. all the purchases 
under the Indian Stores Department. Sir, where there are no purchases, 
it is not at alI necessary to spend money on inspection. The Stores 
Department is being patronised by other departments with; small and spare 
purchases ,and is spending money on inspection, whenever required, without 
adequate return-so theI'e is the loss. Here there is a loss of Rs. 14,000-
and about Rs. 10,000 in England; it is only in the supplementary demand 
But, jn the Indian .Stores Department QCCOl,Ults, Wi) shall. finq that the 
loss alone in the ~  Branch of it is about two ~ , . So, 'year· 
after year, we are sustaining a loss of aLout two lakhs only for iIispecijon. 
Yet we are not making all our purchases through the Indian Stores Dap'art-
ment, where we ('auld get a survey of the whole system of purchases and 
we could eentralize all our purchases for the. sake ~.  and for 
the sake also of tbe promotion of Indian industrY. We could then see to 
what proportion the Indian art.icles are being purchased and to what pro-
portion the English articles, which could have been purchased in India, 
Ilre not being purchased here, and, are being purchased in England or 
other countries. That we have DO meaDs of seeing now. 

If WI> Ask: . ''''hat if; the good of spending money on publicity or on 
the Trade Commissioner?", wo nre told: "you cannot calculate what bene· 
fit comes to you from fln expenditure like that. .. Similarly in the case. 
of inspection, if we ask: ""ihat benefit is· coming out of inspection 7", 
we shall be told: "there yon ellllll()t. c;dr·1Ilntp. ". The tlleory seems to be 
that inspection creates future customers. . By means of our extending 

. facilities for inRpectioll, the gdlf'1':J1 jlmchHR(,rR al'e gr&doallj. 06miri, to 
your standard or specification, and in many other waysthevadapt hliem • 
. selves to ,your requirements so that they may· at sometime be inclined 
to pu1'ohaae things ill this country. The same thing, it may be said, holda 
good iIi calse of· articles purchased. by Departments of the Government· of 
India. But my view is that this inspection should altogether be abolished 
and no more mone:v should be spent on inspection, and no more loss should 
be incurred by the State on that account. No more money should be 
spent on inspection and inspect,ion alone. Wherever we have got to pur-
chase some articles. we must entrust that work to the Stores Department, 
and, in the case of purchases only, you should supply inspection. For 
inilpeotion· one per cent. and for purchase one per cent, and, in that way. 
we shall be able to make both ends meet. We shall not, year after year. 
go Qn incurring lORBes. That isa question which (!annot be brushed aside 
altogether.. If you make 11011 the ~ purchases through the Indian Htores 
D,epartment; it is quite likely, I have not calculated in detail, that you 
Wlll not make a loss of four to five la.khs each year as you are now ~ 
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,It was seven or eight years ago only olle or two lakhB, but year after 
year, we are sustaining more and more loss, It is a aefioit budget and 
still our purchases are going to other agencies, I propose. that all State 

;purch8sel should come under this department so that the new service that 
is being created, this Intelligence Bureau will supply that aspect of this 
purchase department which is now C'alculated to be done by supplying 
inspection. You supply ot.her people wit.h the advantage of inspection. 
You want to secure thereby some kind of general propaganda among the 

'industrialists as well e.e the purchasers. That will be achieved by this 
'Industrial Intelligence and Research Bureau. For all the information they 
,,,'ill supply and they will make propaganda. 

Here, .again, my idea is that in ull the new services that we are going 
·to set up, we shen Bee wbether we can Indianise it, both in spirit and 
'personnel. Here is 8 new service (md we are told that somebody in 
England, Mr. Brodie, hal been appointed. 

''1'U 1l0Jl01U'&b1e Sir I'raIlk :Royce: Mr. Brodie is not being brought 
'out from England for thi8 purpose. Mr. Brodie is an officer who has 
'had 1000g senioe in the Indian Stores Department in this country. We 
:are not in this OMe bringing out lUl.y expert from abrofld. 

Ppcl1t B'u..QntU n.t: I thank my Honourable friend. I stand 
.corrected. This being a new service, I hope that all new appointments 
would be secured for Indians. When Mr. Brodie is a man in service 
aJready, of course there was no other way but to take Min. I ~  some 

• assurance to the effect that these new services will be secured to Indians, 
and that the Inspection part of the Stores Department will, as far !\S pos-

,sible, be totally abolished and will be amalgamated along with the purchases. 
As regards inspection Ilnd purchase, wherever there is purchllse, there 
should be inspection. That should be the principle and we shall see that, 
in the Indian Stores Department, we try to meet both ends, so that the 

~  of the department ma.y no longer be progressively deficit as it 
js now. 

¥r. K. S. De, (Berar Representative): There is one point to whleh 
I wi.h to draw the attention of the House. I find that this demand is 
made up of a. number of items and the item, which oontlists of what is 
known a.s the Cal.cutta Inspection Circles, ooming to about R •. 14,000. 
The note in the Supplementary Demands for Grants ISY.: 

"These are required to meet exceu8S doe to (i) iocreale in the demands ~  by 
the Railways for materials requiring iueI-ection in the collntry of origin before JI!'iJlltch 
and (ii) purchase of plant and equipment for the testing of anti·knock propet·tills of 
.petrol. " . 

The other items consist of a different nature. My point is this. This 
House has adopted the policy of having separate budget for railways and 
civil general revenues. They are being separately presented to this Rouse. 
Can a demand which arises on account of purchases of railway materials 
be amalgamated wi,tq an9thE)l' demand and brought into one· common sup-
plementary demand in thi8 Rouse? That is a pOint whioh I want the 
'House to consider. 
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The BODOu.nble SIr J'laDk Boyce: I am not. quite clear about the point 
raised by my Honourable friend, Mr. Aney. Is it that he is surprised at 

the inclusion of this item owing to the fact that there is a separate railway 
budget? 

Kr ••• S . .&ney: Why was it not included in the special demand for 
railways? That is my point. 

The HOllourable Sir l'raDk 501c.: I think the answer is perfectly 
simple. The Railway Department is a commercial department and it 
pays the Stores Department for Ij.uy servicE'S rendered, 80 that this addi-
tionul expenditure on the part of the Stores Department is balanced by 8 

.corresponding entry in the Railway Budget oJ. the amount paid to the 
Stores Department. The Stores Department merely getll its one per cent. 
for inspection and one per cent fQr purchMe. I hope I haTe aatiBfied him 
on the point. 

Pancl1t B1l&ka.1ltba. Du: Yet there is a loss. 

'!'he HOIIDun.ble SIr I'rank Boyc.: I find it difficult to follow my Hon-
·ourable friend. All I can say, in reply to him, is that this demand for 
extra departwental inspectiona represents payment for value of services 
rendered. If inapections are made in the country of origin, they obvioUBly 
huve to be paid for and that is the reason for the demand. Time doea not 
permit me to deal with the question raised by the establishment of Indus-
trial Intelligence and Research Bureau. I should much have liked to have 
an opportunity of explaining to the House exactly what that Bureau is and 
what it is going to do. I csnnot. however, do Ulftt now. I can only again 
refer the House to the report of the last Industrial Conference from which 
they will get a very full statement of our hopes in that direction. My 
Honournble friend, Pnndit Nilakant.ha ~, askE'd ahout. the staffing of the 
Bureau by Indian ff ~ . All 1 ('an SIl..V in that. respect is that we draw 
. our staff, either from the Indian Stores department or by recruitment in 
this country and if my Honourable friend had studied the newspapera 
lately, he would have seen several advertisements issued by the Public 
Services Commission for Chemists and other Scientists to be recruited for 
the Test House at Alipore where the Research work will be carried on. We 
are' not bringing in anyone from abroad for this purpose. The Bureau 
will be staffed by people already in the country, either by officers of 
approved experience in the Indian Stores Department itself or by officers 
recruited through the Public Services Commission. 

I trust that will satisfy him on .. that point. 

Mr. Prelld8llt (The Honourable Sir Abdul' ltabim): The question is: 
T ~ a 8upplementary sum. not exceeding Rs. 47,000, be granted to the Governor 

'General in Council to defray the charges which will come in course of payment during 
the year ending the 31.t day pf March, 1935, in respect of 'Indian Stores DepartDlPnt'." 

The motion was adopted. 
CUlWINOY. 

The Honourable Sir .Tam .. GrIa: Sir, I beg to move: 
"That. a suppll!mentary sum, not exceedin1 Rs. ;;,60,(lOp, be grantoJd to. the GovenlOf 

'O_ro.l in Council to defray the charges which wiD cOme in oourwe of· payment during 
"the year eading tAte 21lst day of M.rch, 19a&, in r8Itp9Ctol: 'CumtIlCY'." .. 
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JIr. Pr8li4eD' (The Honourable Sir .t\.sdur Rahim): MGtidnmoVed: 

~  :J. supplementary SUID, not exeeeding Its. 3,50,000, be grant-ld tq the GO\OlnOr 
General in Oouncil to defray ~ which will come in course of payment ~  
the ~  ending the 31st day of March, 1935, in respect of ·Currency'." 

Prof ••• G. B.anta: Sir, it is proposed that a sum of 8i lakhs is to be 
spent for the purification of currency. If any SUttl is to be spent in order 
to purify our currency, I think it will be certainly well spent. But I find 
that today we have some niokel ooins' 6ffour annas, two annas and one 
anna also whioh are usually being counterfeited, and these counterfeit 
oo.i.ns have come into general use to such an extent that many helpless 
people in the villages and even in the towns ate made to suffer as a conse-
quence. I do not know whether any steps are proposed to be taken at all' 
either to l'f'.ahape and reooin these ooins in such a way that they cannot B(). 
easily be counterfeited or to withdraw them from circulation altogether. 
From my own experience I can state that when there were silver coins of 
these particular denominations, i.e., four anoas and two annas, there was. 
not so much of counterfeiting.· But this counterfeiting nasbecome areal 
menace only .after these nickel coins have. ~  .. iq.troquced into general 
circulation. . My Honourable friend, ;Mr: Veneatachelam Chetty,' informs 
me that this<'capitaltown of Delhi suffers m()re in 'this regal'd·than any 
other plaee by a sUrfeit of Counterfeit l!lpees and other coins in general 
circulation. I would like 'to suggest that, if possible, these nickel coins. 
should be withdrawn from circulation, but if that is not immediately 
possible at least they should 'be reshaped and recoined in such a fashion 
that they cannot be. count-erleited so ·easily. '. 

Then,Su:, 1 find that, ~  I came to Delhi, there have been three or 
fow: occasions, ~  I was cheated with counterfeit f~ . It hili-
now become ~  a habit W;ith everyone in Delhi' to try to find out the-
sound of the rupees before he accepts. them,. even from the railway 
authorities and post offices. This is 8., general complaint, and I find that 
lIery many wild-cat prosecutiqns' ~  started, in. different parts of the 
country against those people' who are·. suspected of trying to 
counterfeit these coins .and notes. And, )l.aturally, not only' the 
general public .i:s being annoyed and harassed, but is almost cheated by the 
police who have found it a very profitabie souroe for manufaoturing prose-
cutions and eases a.g!l.instthe pl,lblic. Sir, it is always a ~  policy' for 
Government to try to manufacture these coins and notes in such a fashion 
that they cannot be so easily counterfeited rather than expect the police 
to launch an increasing nw;nber of proseoutions against those who are 
suspected of counterfeiting these. coins and·notes,. I, ~~ ,. suggest 
to the Government of India to devise ways and means for repnntmg notes 
and reshaping and reminting. t,heir ooins .in sucP. 8. fashion that they .will 
not be so easily oounterfeited. 

Then, Sir, I oome to item "A", where the Government of India 
propose to spend Rs. 1,35,000. And this pa:rticulllr note says: 

"This is required to meet excess du!, ~ all. ~  demand !?r currenny not8' 
forma, which will be offset by a corre.pondmg reductIon next year. 

I do not know the exaat impliaations of this particular item. I do not 
kaow whether it means. that since there was IUl increase of ourreney notes 
to the extent of threeororesof rupees, during"last year, there might not b& 
8uch an increase at all during the next year or there might even be a 
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corresponding reduction in the total currency supplied to our couqtry. I 
should like the Finance Member to explain this particular item a bit 
carefully. 

Then, there is another item and that is item liE" Rs. 11,000 is written 
off because, as is said here: 

"This is required 1.0 meet excess due tJ> the write off of the balance of Lh" lllllount 
reco,:,erable from the retired T ~ ~ of the CIIWDpore CUITency Office owing to tblt 
defiCIenCies found on the re·exammatlOn of rupees held in the Allllhahad Fort vault 
Bnd the Harness and Saddlery Factory at Cawnpore." 

It is not stated that he has been dismissed for this particular crime of 
his. It is only stated that he is a retired officer. Does that mean that, 
even after having foroed the Government of India to incur a loss of 
Rs. 11,000, he is allowed to retire ·on his usual pension or has he been 
dismissed or at least punished for the offence he has committed? 

1Ir. President (The Honourable Sir Abdur Rahim): These are not 
questions which should be discussed now. 

Prof. !f.G. BaDga: I hope the Honourable the Finanoe Member will 
not only try to answer my questions, but also try to accept the suggestions 
I have made in regard to the reshaping and recoining of our nickel coins 
and our notes. 

The Honourable Sir .Tames Grigg: Sir, I was not expecting any such 
disquisition on currency when I came here this afternoon, but, as far as 
1 can, I will answer the questions. The item under "A" is simply and 
solely for the purchase of paper in order to make notes. It does not relate-
to the amount of notes actually printed, it is a question of renewing stocks 
of paper. So that it has no relation whatever to the expansion of currency; 
but in any case, the control of currency will pass aB from Monday to the 
Reserve Bank and we shall sell them our stocks of paper. Similarly, on 
the question of counterfeiting notes, the responsibility for the printing of 
notes will, after a decent interval, after the 1st April also pass to the 
Reserve Bank and they will be responsible for whatever steps are taken 
against counterfeiting. As regards the nickel coins and the ease with which 
they aTe counterfeited, we have already abandoned making nickel four-
anna pieces and the nickel coinage is confined to two anna and one anna 
pieces. I personally have not previously heard complaints that these 
particular small coins were so liable to be counterfeited because it does 
not seem to me that it is really worth while counterfeiting them and it is 
more likely that people who go in for that sort of game will go in for 
coins of bigger value. As regards silver rupees my Honourable friend, 
Mr. Lalcliand Navalrai, brought to my notice a' grievallce in this respect 
last Session. I gathered from him that the grievance is not that the 
coins are actually counterfeited, hut that, owing to a certain number of 
scares 11.'8 to counterfeiting, perfectly good coins are refused by cashiers 
in public places. I personally have a little more reason to sympathise 
with him now t·han I did then because I have been landed with the same 
sort of grievR'llce. But that sort of thing is very hard to prevent. because 
Government cannot mMlufacture the state of mind of the people and 
cannot prevent people from getting into this state of mind and saying. 

G 
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when a coin is perfectly good, that it is bad. As regards the man at 
Cawnpore and whether he has been punished or not, I am afraid the 
®8wer is that I do not know. 

1Ir. L&1cbaDd Bavalrai (Sind: Non-Muhammadan Rural): Sir, with 
regard to the small coins, the Finance Member says that there will be 
something done to them. 

The HODourable Sir lam. Grigg: I said something ha'B been done,-
about the four anna pieces. 

1Ir. L&1cbaDd Bavalrai: But with regard to the larger coins also BOme 
attempt ought to be made by Government, because, when I made a pre-
sent of a false rupee to the Honourable Member last year, that did not 
involve the point that it was being refused on account of any other defect 
in it, but only because it was counterfeit. Therefore, Sir, . . . . . 

The HODourable Sir James Grigg: I am bound to say then that I 
received the rupee then on false pretences: I thought it was handed to 
me as a perfectly good rupee which nobody would take, and I tried to 
put it into circulation, but WIth no success. 

Mr. Lalchand Navalrai: I made it clear to my Honoura:ble friend at 
the time that the rupee was a false one: and I narrated the story as to 
how I got it at the time: I was returning from Simla:, and at the railway 
station I offered to purchase 0. ticket. 

1Ir. President (The Honourable Sir Abdur Rahim): Perhaps the Hon-
ourable Member is not quite singular in that respect. (Laughter.) 

1Ir. Lalchand Bavalrai: Therefore, I so.'Y that it is not only the smaller 
coins that must be looked to, but also the larger ones. I got that rupeP., 
I looked at it closely when it was given by the booking clerk, it was, to 
all intents and purpQses, a good rupee, but, after some time, when I wanted 
tc give it to III hawker, he would not accept it, and I then found that it 
was a false coin. Prior to this, I had brought up the point in the 
House, but the Honourable the Finance Member would not believe it and 
wanted evidence of such circulation of coins. Therefore, I thought, if I 
gave him that rupee, he would have had the required evidence though 
he would find that the sume thing happened in his house also amongst. 
his domestic servants from whom he might have also heard complaints 
about coins being counterfeited. I say, therefore, t.hat the complaints 
are two: one is. that the counterfeiting is really rife and something should 
be done to check it, and the second that, on that account, even genuine 
rupees are also being refused if there is anything the least matter with 
them. These two complaints must be removed, as otherwise it is caus-
ing a great deal of inconvenience and trouble--a point which has been 
confirmed by the Honourable the President himself. It is necessary that 
some immediat.e steps should be taken in this matter, that people may 
not be cheated: Government need not wait till people are deprived of 
their money and then wake up and try to do something. It is important 
that the Government should take this matter into their consideration very 
early. 
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JIr. Pr881dent (The Honourable Sir Abdur Rahim): The question is: 

"That & supplementary sum, not exceeding Rs. 3,50,000, be granted to the Governor 
General in Council to defray the charge8 which will come in course of payment during 
the year ending the 31st day of March, 1935, in respect of 'Currency'." 

The motion was adopted. 

MINT. 

The Honourablt Sir lamea Grigg: Sir, I move: 
"That a supplementary Bum, not exceeding RI. 5,53,000, be granted to the Governor 

<leneral in Council to defray the charges which will come in course of payment during 
the year ending the 31st day pf March, 1935, in respect of 'Mint'." 

1Ir. Pr8814ent (The Honourable Sir Abdur Rahim): The question is: 

"That a supplementary sum, not exceeding Rs. 5,53,000, be granted to the Governor 
General in Council to defray the charges which will come in course of payment during 
the year ending the 31st day of March, 1935, in respect of 'Mint'." 

The motion was adopted. 

CIVIL WORKS. 

The Honourable Sir .Tamel Grigg: Sir, I move: 
"That a supplementary sum, not exceeding Ra. 4,70,000, Le granted to the C:"veruol' 

General in Council to defray the charges which will come in course of payment durin, 
the year ending the 31st day of March, 1935, in respect of 'Civil Works' ... 

1If. Prelident (The Honourable Sir Abdur Rahim): The question is: 

"That a supplementary sum, not exceeding Rs. 4,70,000, be granted to the Governor 
General in Council to defray the charges which will come in course of pllyment durin, 
the year ending the 31st day of March, 1935, in respect of 'Civil Works' ... ' 

The motion was adopted. 
TRA.NS:rBB TO TII1II ROAD DBVBLOPMBNT FuND RBSBRVlh 

The Honourable Sir .Tamea Grigg: Sir, I move: 
"That a supplementary sum, not exceeding Re. 40,00,000, be granted to the Governor 

General in Council to defray the charges which will come in course of Fayment during 
the year ~ the 31st day of March, 1935, in respect of 'Transfer to the Road 
Development Fund Reaerve'." 

1Ir. Prelldent (The Honourable Sir Abdur Rahim): Motion moved: 
"That a supplementary sum, not exceeding Re. 40,00.000, be granted to the Governor 

General in Council to defray the charges which will come in course of payment during 
the year ending the 31st day of March, 1935, in respect of 'Transfer to the Road 
Development Fund Reserve'." ' 

There is a token cut on this-it is not in order. . . 

Mr. B. Batyamartl: Sir, I am grateful for small mercies: owing to my 
-strenuous, but, for the present, unsuccessful attempts at getting these 
demands ruled out of order by you-I am grateful to the Honourable the 
Finance Member that he ha9 admitted that, at least so far as one de-
mand of Rs. 20 lakhs is concerned, he will, by and' by, either by way of 

a2 
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token cute or by way of getting specific schemes appro\'ed, seek LL later 
opportunity of getting the approval of this House. . . . 

The Honourable Sir James Grigg: The same will apply to Civil Aviation. 

Mr. S. Satyamurtt: I am very glad to hear that, and I hope he will 
apIJly .... 

The Honourable Sir Jamea GrJ,gg: With regard to thelleschemes there 
is already provision: it is a perfectly well understood and clear cut pro-
cedure: they are always submitted to the Standing , ~ 
on Roads and approved by them. 

1Ir. S. Sa\Jamurti: But I should ~ that this House also should be-
brought in, and I will state my position. I thought the Honourable the-
Finance Member would at once appreciate this position .... 

The Honourable Sir J&mea Grigg: I appreciate the position very clear-
ly: Civil Aviation and Broadcasting are two new programmes and it is 
quite right that the House should know the kind of schemes on which 
the money will actually be spent. But this is a reserve which has been 
going on for years, and the procedure hilS been laid down by the House 
itself and followed for years and I am not introducing any novelty there: 
T do not Bt'e why the existing procedure should not suffice. 

Mr. S. Sa\yamurt1: My point is this: if this House by u Resolution 
has stated that it does not want any further control over block grant,s and 
is willing to trust the advisory committee on roads to dispose of its ex-
penditure, I am not satisfied. I put it to this House, to you and to the 
Honourable the Finance Member that the whole point of voting demands, 
either original or supplementary, is not only that we vote specific sums, 
but we vote specific sums for specific services, and we have got to scc 
that the sums granted .are not treated by the executive as lump grants, ~ 
be a'llocated by them as and' when they choose, but to be spent for the 
specific purpose, and up to the extent to which the grants nre made for 
those specific purposes and to tha.t extent. lhat is why the Act and the 
rules and the standing orders very clearly and specifically provide that, 
where any extra sum is needed, they should come to us either before 
expenditure as supplementa'l demands or after expenditure as excess de-
mands. My Honourable friend, the Finance Member, in moving this 
demand, htlS told us merely that this is in IIccordance with the proposal 
explained in' paras. 28 and 80 of the Finance Member's speech in intro-
ducing the budget proposals. If you will kindly turn to paragraph 30, we 
only find this: 

"We 81.0 propoRe to make & special contributipn of B.a. 40 Iakhs to the Govemmellt 
of India'R reserve in the Road Development Fund." 

I am sorry I am ignorant, but I shall be obliged to know what are the 
proposed conditions on which this fund is kept and administered: who 
is the authority which sanctions expenditure out of this fund: to whom 
is that money transferred: does part of it go to Local Governments a.nd 
do they' control the expenditure of those pM'te which are allocated to 
~  ? 

ThIBonourable Sir lames Grlgg: No. 
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Mr. S. Saiyamurtt: I take it, therefore, that aU the 40 lakhs is to be 
llpent by the Government of India. 

Sir Oowaajt oTehaDgIr: No, no. 

1Ir. S. Satyamurti: There is evidently more than one Finance Mem-
ber here; the Honourable the :Fina'llce Member says in answer to my ques-
tion as to whether part of it goes to Local Governments, "No"; I shand 
corrected, but later on the Right Honourable the Baronet from Bombay 
says it goes to Local Governments. 

Sir Oowaaji oTeh.aDg1r: Part of it. 

The JlODQurable air JIr&Dk Boyce: If my Honourable :friend will give 
me a'll opportunity I will explain the position when he has finished aaking 
questions. 

Mr. S. Satyamurtt: I wish the process were reversed: when W lakhs 
" are demanded, I do expect, unless the Treasury Benches think 

P.M. we are here to vote and not to understand, they' had stated 
something as to how this fund is proposed to be spent. Why should they 
not?-

"There is obvioUBly great Beope for ell'pmditul'e on road developmmt and I am very 
glad to be in a. position to ~  t.he somewhat exiJuou8 resources of ~ Road 
Development Fund. It was deslgned, as Honourable Members ere aware, lor the 
purpose of making grants towards works pf special import&nce-(grants to w/ium and 
011 w1l.(lI. principle6)-()r to speeially necessitous parts of India. The Government ha.ve 
drawn up a programme for the expenditure of the additional swn now available." 

I wish this programme ha.d been placed before this House and copies 
had been circulated to Honourable Members so that we may have some 
previous notice as to what this programme is, how the money is going to 
be spent. Why all this secrecy ab?ut this?-

"And. in this, priDle cousideration ia being given to the needs of the province of 
Assam which seem8 to be about the most necessitous of all the provinces." 

There the Honourable the Finance ~  has my fullest support, that 
Assam should get 8' good part of this, being the most necessitous province 
of all the provinces; but, except this, we get no details. 

Now, Sir, I want to put a few more questions to be answered also. 
("Laughter" from the Official Benches.) I know the Treasury Benches 
have been accustomed not to be asked too many questions. We want to 
set them It new example, and we want to get them accustomed to 
answering questions. I am sure, Mr. President, you realise, as every 
Honourable Member realises, that if there is money going for road de-
velopment, it ought to go firSt and foremost to village roads. There are 

~  of villages toda'Y in your province, in my province, and in every 
prOVInce in which there are villages which have no communications what-
ever, and, in winter, these villages are absolutely cut-off. There is no 
uae . pretending here about your great sympathy for the villages and your 
anxlety to serve their interests. When you get money for the ro8.'ds, why 

~ you tell us that the first charge on that will be. the construotion 
of village roads? If that is the proposal, I shall be glad to welcome it, 
and support it. I should like to know if it is. Then, I should like to 

know, in spending this money, whether .foreign material will be imported.·· 
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That is the usual way in which our money is spent. It is said to be 

spent for our purposes but a considerable part of ii • 
spent in importing engines, motor lorries and rollers and so on and so 
forth. It will go to swell the pockets of the foreign capitalisLs by tbe pur-
chase of foreign materials, and who is to control the expenditure? H 
really this money is going to be added to the Road Development Fund, 
I think the control of tbis House ought to be ascertained. I would once 
more appeal to the Honourable the Finance Member. Let him forget 
the past. He is here as the Finance Member of this Government and 
responsible to this House, such as he is under the Constitution. Now forty 
lakhs is being set apart for a fund. What is the control over it? Will 
he be told as to when the money is going to be spent and bow it will be 
spent? Otherwise, he will have no more control over it, than we have. 
Sir Frank Noyce may go on spending it jolly well IlS he likes, so long as 
it is spent on some roa'li or other. 

An Honourable Kember: No, no. 

Mr. S. Satyamurt1: That is the position, as far as I can see it. ' I am 
looking at what is stated here. So long as the money is spent on some 
kinds of roads, we cannot say anything a'S to the manner or extent or 
nature of the expenditure. If the position is that the money is granted 
to the Local Governments, then I should like to know whether the Local 
Governments have got to approach their own Local Legislatures and get 
their sanction. If that is so, I 8IDl quite content, because if the 'money 
is going to be spent, after sanction by any Parliamentary authority in 
India, I am quite content; but what I want to know is whether it is. 
going to 'be done likE! that, and what are the purposes for which this money 
is going to be spent. 

One 181!lt word and I have done. The Honourable the Finance 
Member suggested that we should gradually develop the practice 
of building up funds. I think the Honourable the Industries Member 
said it, 80 that the departments might know how much money they have 
for their future development and future programme. This is a dangerous 
finaDcial principle. As it is in Britain, so in this country, we have flo larue 
part of the expenditure which may be called consolidated fund charges, 
which are commitments from which We cannot get out-salaries, pensions, 
interest on debt and so on and so forth, which are commitments which 
this House cannot upset; and if we Me going to add to it still more suma 
which really amount to consolidated fund charges, the amount of control 
of this House will be further attenuated. I do not think it is sound 
finance to go on making grants like this as block grants, which depart-
ments may go on spending as and when they want to spend them. The 
House would like to be satisfied on all these matters. 

The Honourable Sir J'rank Koyee: I described my H ~  friend, 
Mr. Satyamurti, just now, as usually well-informed. I fear that I have 
to withdraw that characterization. I find it difficult to understand his 
complete ignorance of everything connected with the administration of the 
Road Development Fund. I should have thought that before he C'ame 
here to criticise this proposal and to criticise administration of the fund 
generally he would have taken the trouble to consult the gentlema.n who 
sits'immediately bebind him, my Honourable friend, Mr. Deep Narayan 
Singh, who is eo member of the Standing Advisory Committee on Roade or-
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my Honourable friend, Mr. Sham LaL who is also a member and have 
made some attempt to find out exactly what we are doing. I am now in the 
fortunate position of being in a stronger position with reference to this 
proposal than in regard to any other proposal which has been put up before 
this House toda.y. I can state without the slightest hesitation, Bnd 1 am 
quite sure my Honourable friends, Mr. Deep Narayan Singh and Mr. Sham 
Lal will agree with me, that there is no expenditure over which this 
House exercises closer control tha.n it does over the expenditure from the 
Road Development fund. 

Mr. S. SatyamurU: How? 

The Honourable Sir J'rank Hoyce: I wijl explain that .now. If my 
Honourable friend had taken the trouble to apply to me for information, I 
should have been very glad to give him the very fullest information, even 
though I know that it was going to be used agc.lnst me. If he Lad done 
that, I should have supplied him with an immense amount of literature 
on this subject. I should have been happy to give him the Resolution on 
this subject adopted by the Central Legislature on April 21st, 1934. I 
should have been happy to give him the proceedings of the Rail-ROod 
Conference two years ago. I should have been happy to give him all the 
printed proceedings of the Standing Advisory Committee on Boads which 
are placed before this House at the first possible opportunity after the 
meetings were held. Now, Sir, let me remind the House of the consti-
tution and functions of this committee. It is very difficult to find out 
exactly what the House does know on these questions. I was under the 
impression, but I cannot be so sure about it now, that the House knew 
that the Standing Advisory Committee on Hoads Bssists Government to 
administer the fund which is made up of the 21 anna dut.y on every 
gallon of petrol consumed. We geil about a crore and a quarter a year out 
of that of which all but 15 per cent. is allocated to Local Governments and 
Indian States in proportion to the petrol consumed in the provinces and 
States. For the purpose of ~  the Fund, there is the Standing 
Advisory Committee on Roads which consists of the Member of the Gov-
ernor General's Executive Council in charge of the department, two nomi-
nated official members, of whom one is a Member of the Legislative 
Assembly, three members elected by the Council of State and six Members 
elected by this Assembly from amongst themselves. Sir, non-
officials on that committee Bre in the proportion 9 to 8. 
Now, I wish to draw special attention to the fact that 
no approval to any proposal for expenditure from the road account can be 
given by the committee unless it is accepted by a majority of the members 
present and voting, who are ¥embers of the Legislative Assembly Qnd by 
a majority of the members of the whole Committee, present and voting. 
It will, therefore, be seen that po approval for any proposal for expendi-
ture from the Road Account can be given by the Committee unJest! it is 
supported by the majority of non-official Members on the Committee. 
What better control CfoIl you have over expenditure than that? 

Mr. S. Satyamurtl: Where does the House come in? 
The Honourable Sir !'rank HoyCe: Sir, it is a. Committee of this House 

that I am talking /l"hout. I would repeat that no approval to any proposal 
for expendit.ure from the Road Account can be given by the Committee 
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unless it is supported by I!o majority of the members, present and voting, 
~  are Members of the Legislative Assembly. Did my HonouH.ble 

frIend follow me there'? No expenditure ca.n be a.pproved, unless it is 
supported by a majority of the members, present. and voting, who are 
Members of this Assembly. Again, I 'wou}d ask wha.t better control t!an 
you have over expenditure than that? And, Sir, although the functions 
of the Committee are to advise upon all proposals for expenditure from 
the central reserve, I have now been Chairman of this Committee for the 
last three years, and I am glad to say that we have never had the smallest 
difference as to what propos&;ls for expenditure should be approved. This 
Committee is, I consider, one of the hardest-worked committees of this 
House. We bave three or four meetings every Session, three or four long 
meetings, we get through an immense amount of detailed work, and I should 
like here and now to pay my tribute of appreciation to the invaluable help 
I have invariably received from all its members, including my Honourable 
friends opposite who belong to Mr. Satyamurti's own Party, :Mr. Deep 
NUJ'aysn Singh and Mr. Sham L1t1, who have, I am happy to say, brought 
to the work of the Committee the same energy and enthusiasm which has 
oharacterized that Committee ever since I first presided over it. tRear, 
hear.) They could ha.ve told him, if he had asked them, that it wus only 
last week that we went very carefully through aJI the proposals for using 
those forty lakhs, which my Hunonrublc colleague, the Finance Member, 
had promised us, subject to the necessary sanction. Re has, I am very 
glad to say, agreed that that amount should be thrown into the pool, Itnd 
that it should be placed at OUr disposal, and that has enabled us to prepare 
til comprehensive scheme in a detaileo and balanced way, in a way, that we 
should not have been able to do if he had said the expenditure of t.his 
Us. 40 lakhs was not to be subject to the purview of the; Stanaing Advisory 
Committee on Roads but would be subject to some other sanction. I main-
tain, Sir, that over the administration of this Road Development Fund, 
this House has the very closest control. My Honourable friend wants to 
know-what about the village ~ Well, Sir, we bore doing our best 
to push forward the development of feeder roads to railways, we are doing 
our best to help agricultural development in that wfiy by enabling villagers 
to get their produce out to t.he nearest market or the nearest railway. 
Sir, paragraph 7 of the Resolution, to which J have referred, lays· dO'wn 
that the expenditure is to be on various objects, the first of which is on 
the construction of new roads and new bridges of any sort. Here, as in 
so many other caBeS, we have to leave discretion to Local Governments, 
but even in that respect the schemes they submit have to be submitted to 
us. The schemes on which they propose to spend their share of the Road 
Development Fund have to be submitted to us and have to be upproved by 
us. It mav interest t,he House to know t.hat Rome Local Governments have 
resented that. They feel that, this is their own money and that they &hould 
be allowed to do with it 8S they like. I dealt with that aspect. in a very 
long speech I made almost exactly B year ago. We have done OUr best 
to hold the bala.nce even: to retain the control of this House ovel' the 
money voted by it, Bnd at the same time to enlarge the objects on which 
Local Governments could spend such funds as 8.l'eal16tted to them. I 
should have mentioned, that we have full control over the amount in the 
l'eaerve(' We can do with that exactly wha.t we like. The reason 'for the 
iDcreas& in the reserve from ten to fifteen per cent. last year was to ~  
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Ull to help bnckward provinces, sllch as Assam. In a few daYb .Ilis House 
will have before it the proceedings of the last meeting of the Standing 
Advisory Committee on Hoads, and from that it will be able to gather 
exactly 'how we are proposing to spend these forty lakhs. That, as I have 
said hils been most carefully considered by the Standing Advisory Com-

~  on Roads, and it. may' be of interest to my Honourable friend, M.r. 
Bardaloi, if I tell him, that Assam is getting by far the biggest share m 
the grants that we pruvose to allot from the reserve during the next five 
years. We have worked out, a five-yer.r programme. Five years is a 
popular period for 0. programme, and we have followed it here also. I 
hope, Sir, I have satisfied the House that it has a ver.y full control over 
this expenditure. Surely, Sir, if it is in a position to elect six Members 
to the Standing Advisory Committee, all that it need do, if it wants to 
ensure strict contro" is ·to sele.ct six Members who are likely to take a real 
interest in the proceedings of this Committee. That, I am glad to say, 
it has done, and I hope will continue to do. 

)[aulvi Syed lIurtuza Sahib Bahadur (South Mr.dras: Muhammadan): 
Will my Honourable friend be pleased to inform us as to whether he has 
any objection to sett,ing apart a certain precentage towards the construc-
tion of the villr.ge roads? (Hear, hear.) 

The Honourable Sir Prank Noyce: No, Sir, that I am afraid we cannot 
do. We cannot dictate to Local Governments how to spend their money, 
6JOOept that t,heir schemes mnst he approvpd: and it seems to me to follow 
that, if we help them in regnrd to their main ronds, t.hey should have 
additional money to spenn OIl village ronds. That is the best way in which 
we can help them. We can help them to improve the main lines of com-
munication. One point, I may say, t,o which we are paying ~  
attention at t·he moment, is that, when they construct or re-construct a 
main road, the:,>' should provide means of access from it to the nearest 
railway. We attach very great importance to feeder roads. We cannot 
dictate to Local Governments that t.heyshould spend money on village 
roads. If they have any schemes of village roads and that appears tc be 
the best way of spending their money, such schemes will certainly receive 
our sympathetic consideration. 

:Maulvl Syed lIurtUJIa Sahlb Bahadur: May I suggest that· the sense of 
this House should be oommunicated to t,he Local Governments so that 
they ma.y a.ct up to our desire? 

The Honourable Slr !'rank lfoyce: The Local Governments already 
know the position, which was ~  o.t very great length to them o.t 
the meeting of the ~ .  Conference; and I may also point out to my 
Honourable friends that we hBIVe now the Transport Advisory Commit.tee, 
which we hope will meet annually, when all these questions can be gone 
into and there will be plenty of opportunities for exchanging views with 
Local Governments. 

Mr. Lalchand Navalrai: Have the Provincial Governments o.lso Com-
mit,tees elected by their CounciJs on the Road Committees? 

The Honourable Sir I'rank Noyce: I think there are now Provincial 
Boards of Communications in all provinces. I am not quite sure of their 
OOD.stituilionand how far the Provincial Legislatures are representf,d on 
them, but there are eertainlysuch Boards in all provinces. 
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Mr. Pr8l1dent (The Honourable Sir Abdur Rahim): Before puttinll the 
question, the Chair would like to point out to the House that it has been 
asked for a ruling on the different points pf order raised by the HOllour-
able Member, Mr. Satyamurti. l'he Chair confines itself entirely to the 
interP,retations of the Government of India Act and of the Rules and 
Stanmng Orders in the light of the ~  practice. As 
regards the question whether the Government or the Honourable the 
Finance Member are justified ill putting certain demands in the form that 
they have done, for instance, without giving sufficient particulars, that 
the Chair regards is not purely a point of order, but it is for the Govern-
ment to consider whether the demands oontain sufficient particulars or 
not; and, in that connection, each demand has to be considered on it!! own 
merits, and the Government alone, in the Department concerned, can 
give explMation as regards the form in which the demMd is actuall'y put. 
The Chair thinks Honourable Members have had explanations given on 
that point and an assurance has also been given that, as regards any new 
services for which any large demand is made, the House would be given 
ample opportunity to consider it and to sanction the so,me after due con-
sideration. Therefore, the ruling is not to be mixed up with the form in 
which particular demands aTe put ~~  the House. Upon that, . the 
House can express its own opinion. 

The question is: 

"That a lIupplementary aum, nol exceeding Re. 40,00,000, be granted to the Governor 
General in Council to defray the charges which will come in course of payment during 
the year ending the 31st day of March. 1935, in respect of 'Transfer to the Road 
Development Fund ReBeI'Ve'." . I 

The motion was adopted. 

SUPERANNUATION ALLOWANOES AND PENSIons. 

The l[onourable Sir lam.. Grigg: Sir, I beg to move: 

"That a supplementary eum, not exceeding RI. 3,85,000, be granted totlie Go;vernor 
General in Council to defray the chargee which will come in course of payment during 
the year ending the 31st day of March, 1935, in respect of 'Superannuation AllowancM 
and Penaionll'," . 

Mr. Prelident (The Honourable Sir Abdur Rahim): The question is: 

"That a supplementary aum, not exceeding RI. 3,85,000, be grantod to the Governor 
General in Council to defray the charges which will come in couree of payment during 
the year ending the 31st day of March, 1935. in respect of 'Superannuation Allo_nCl8ll 
and Pensions'." 

The motion was adopted. 

MI80BLLA,NBOUS. 

fte JIO!1ouratlle Sir lam .. Grigg: Sir, I beg to move: 

"That a supplementary BUm, not exceeding Re. 2,000. be ~ to the Govel"DOr 
General' in Council to defray the chargee which will come in course of payment iturinC 
the year ending tbe 31.t day of March, 1936, ill reapeet of 'VisoeUaQllOall' ... 
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JIr. President (The Honourable Sir Abdur Rahim): The question is: 
. , 

"That a f ~ . not exceeding Its. 2.000, be granted to the ~  
General in COLlneil to defray the charges which will come in course of payment durlDg 
the year ending the 31st day of March, 1935, in respect of ·Miscellaneous· ... 

'l'he motion was adopted. 

TRANSFER TO THE FUND FOR THE ECONOMIC DEVELOPMENT AND !MPIWVE)1E!ilT 
OF RURAL ARBAS. 

The Honourable Sir Jamel Grigg: Sir, I beg to move: 

"That a supplementary Bum, not exceeding Us. 1,13,00,000, be granted to the t ~ .. rnor 
General in Council to defray the charges which will COIne in COU18e of payment ,luring 
the year ending Lhe 31st day of March, 1935, in respect of. 'Transfer to the .lfuud for 
the Economic Developmel1t and Improvement of Rural Areas'." 

I should like to give the House an explanation of the alteration from ODS 
crOre to ODe crore and 13 lakhs. The thirteen lakhs is the amount of un-
allocated surplus. If this House will remember, when I spoke in th8 
budget speech about setting apart of one crote, I proposed that 10 to J5 
lakhs should be allocated S1pecifically to co-operative movement and for the 
rest it should be divided amongst the Provinces probably on the basis of 
rurat population. We have decided to allocate 15 lakhs to assist the Of)-
operative movement and as regards the division of the remaining 85 lakhP., 
I have found that in dividing on the basis of rural population some of the 
smaller and b.ackward provinces got a very small sum indeed. I wouJd 
very much like to supplement their allocation on the purel.'!' rural pop'ulation 
basis, and to some extent that is why I have asked the House to alter tb*, 
demand and to transfer the remamder of the surrpJus to this fund so as t.., 
e'nable us to allocate rather more than their share to the smaller and more 
backward Provinces. As regards what it will be possible to do by W8Y 
of giving information to the House on the schemes which are ultimately 
sanctioned, I cannot say definitely because we have not got schemes sub-
mitted in any final form. I ca.n certainly undertake, in due course, to hay 
before the House all the information in our hands. I can certainly giv6 
them the final allooation to the Provinces. and, in due course, after tM 
schemes have been sanctioned or the prinCIples within whioh the scheme. 
,,!"ill be sanctioned have been laid down. I should be glad to lay the informa-
tion before the House. I cannot· do that at the moment because the Proo-
vinces have not yet submitted their sohemes in any final shape. 

lit. B. Satyam1l1't1: Will sanction be taken? 

The BODourable Sir .Tamel Grigg: The sanction of the House will not be 
asked for for individual schemes. I would take the sanction of the House, 
if necessary, to the allocation of sums to individual Provinces. We cannot 
obviously take the sanction of the House to individual schemes for which 
the Provinces will be primarily and finally responsible. 

• , : ~ ~ f~  ~ 

.Slr OowaaJl Jehanglr: I presume the Local Councils will have the right 
of mterfering and suggesting to their respective Loca.l Governments. 

The Bonourable Sir .Tamu Grigg: I imagine so. Sir. 
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Mr. PreIldent p'he Honourable Sir Abdur RahIm): Motion moved: 

"That a aupplementary sum, not exceeding RII. 1,13,00,000, be grant.ed to the Governor 
General in Council to defray the charges which will come in course of payment during 
the year ending the 31st day of March. 1935, in respect of 'Transfer to the Fund for 
the Economic Development and Improvement of Rural AreaB'." 

There are several motions with respect to this demand. The Chair Dl&V 
at once eay, in connf'ct.ion wit,h thol!f' motions. that they Rre merely token 
cuts to discuss the general policy, and those token cuts are out of order. 
Eut as regards the policy involved in thiR item, as the Chair has already 
said previously, discussion of policy to that extent is permissible. 

Mr. S. Satyamurtl: Sir, this is one of the few motions of the Govern-
ment, to which I' have no serious objection. I feel, Sir, that a.fter 81\ 
the Government are realising, thanks to the Gandhian pressure, the;" 
primary obligations to the unhappy millions of inhabitnnts in the ~. 
But I do plead, Sir, with the Honourable the Finflnce Member that they 
1ihould be slightly more consistent than they are. Of course; the ROnoul" 
able t·he Finance Member is not responsible for the fnmous Hallet circulal'. 
but undoubtedly his Government is. 'fhe HonourablE: the Home !\fembf'P' 
wit.h one hand tells his distriot officials and the various officials, "Runde of' 
Mahatma Gandhi". Mahatma Gandhi is trying to form an all-India Villau" 
Industries Association for helping hlle villager. He said he had taken leav",-
<>f 'Politics for the present, and yet Government on the one hand say the" 
will not allow their officials to co-operate wit.h him, and on the other hanel, 
they want to spend thiR money, in the words of the Finance Member: 

"In order to show that· the Government of India. have a very deep 'concern with the 
welfaTe and pro"Perity of the cultiva.ton and aTe prepared to help Local Governments 
to carry out ~  for their benefit." 

'l'he Honourable thtl Finance Member is new to this country, but 1 think 
he will learn. if he has not learnt already, that, if Government want to 
show that they have a very deep concern for the welfare and prosperity 
of the cultivators, they have no better or stronger ally than Mahatma 
Gandhi himself. 'l'herefore, they must make up their minds that. if tbil 
money is not to be wasted, but is to be Rpent to the best advant,age of the 
villagers for wbose benefit, t,his money is ;;et!1l'a.rt, the.v should enlist tb,. 
sympathetic and active co-oJreration of Mahatma Gandhi. And, I csa 
assure Government, t,hat. MahatmG Gandhi will not be slow to graap tba 
hand of co-opera.tion, if it is slllcerelyana honourably extended to him. 

There is one other point" Sir, with regard to these schemes. There ~  a 
danger of part of it being spent on services which will not directly benefit 
the cultivator. Again I take the cue from the Hallet circular. Itsays 
inter alia that officials must tour in villages, which are out of the way! in 
order to be in touch wit.h the villagers; and so I sa.y there will be demande 
far tent .aJlowHnces, for specinl horse allowances, etc., to visit the vUlai&o& 
where they cannot go by motor C8l'8; and we shall have requests for tent .. , 
as they cannot ha.ve pucca buildings to have their camps. There is a 
(fanger Of this money. 

J. ,''; 
The .onourable Slr Jam .. Grigg: It will not be spent like that. I C8'J 

assure the Honourable Member. 
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111'. S. Satyamurt1: I am very glad  to havtl that assurance, and I will 
SQ'y no more about this. 

There is only one other point that I want to mention. The ~  

9.l'e (loming on, as far as one can judge, in all the provinces next year, tr-
the ProvinciHl Councils. 'fhere are exiguous ministers in manYP'l'ovinceIO. 
certainly in my province, who have nothing to ~ ~ ~ ,. ~  they wap·, 
to go to the electors to get votes. Already my Chief Mlllistel' h.aa ~ 

that he has a large scheme of rurlll development, for village wells and f ~ 
rural education, etc. 1 am very anxious that this money of the generp.i 

~  should not be 'put into the hands of these ministers, just at tb-: 
time of the election, in order that they may go and spend that mouey 0" 
grundiose schemes, and say that what we pay through the Hunourable Sir 
J Rmes Grigg here is to be spent for the greater glory of decadent ministries. 
in the provlDces. I am very anxious that some attempt should be ~ 

to get the consent of this House for the general principles of the scbernp. 
I entirely e,gree with the Honourable the Finance Member that it will b .. 
intolerable. if we are gomg to have d.iscussioll and control over amall 
sohemes of each prOVlOce. But he has mentioned two principles himself . 
.I!'irst. that it will be spent on schemes wpproved by the Government pt 
lndia which will improve the econmic position of the people; and secondlv. 
it will be devoted onlv to schemes which the Local Government would not. 
otherwise have been· able to undertake in the immediate future. 'l'hefV, 
two principles and others which this House or he himself mav think of 
may well be put before this House, and their app'l'oval taken. And ~
ing for myself. I may say that we have waited 80 long and I would wait 
for the expenditure in the 'provinces, till after the elections are over. ~ 

if till' Finance Member thinks that he cannot wait, let him go forward. 
At· the same time. 1 am anxious that definite principles should be IsH 
down'that this money should not be used for the purpose of exploiting th'J 
villages, for a particular party or parties in the p'l'ovinces. I hope, Bir, 
that these suggestions which I have made will be borne in mind, and. thllt 
the control of the House will 011 tile one. hand be maintained, and on the-
other the Local Governments will also be told that the primary resoponaibi. 
lity for finding this money is on their shoulders and the Government c,( 
India cannot be expected to play Deputy Providence for them for all 
time. 

Mr. T. S. Avinaahilingam Ohett1&r (SHlf'm and Coimbaiol'e cum Nort1,. 
1i.rcot: Non-Muhammadan Rural): Sir, rural reconstruction is a subject 
which is dear to most and I will try to give some small suggestious f()· 
consideration of Government and of the House. I myself know of caseo: 
where Government want to do service but the administrative charges ant! 
the establishment charges sW,allow three-fourths of the amount. Here I 
will try to point out the wholesome eXllmple of some of our natiollal organi-
sations. I will refer to the Harijrl,n ~  8an.gk, which was started 1IOIll'l 
time ago. We have there a scheme in which we ha.ve laid down that about 
onl.v five per cent. of the expoenditure should be on administrative char/lf"l 
fino almost the whole of the 00 or 95 per cent. should go directly to th" 
service of """;1 n and towards the amelioration of those clnsses. I ~ 

suggcsHo Government that, of this one crore, at least 00 or 9,,,) lakhs shouJ,.I 
reach the villagers proper, and, if possible. only five lakhs should go 
towards the administrative expenses of this huge scheme. And, here, I would' 
suggest that they should whole-heartedl." co-operatE:' with the llon-offioiaT 



3234 LBGISLO'IVII ABDllBLY. [SOTs MAROR )986. 

[Mr. T. S. Avinashilingam Chettiar. ] 
organisations that are existing throughout the country. My Honourable 
friend, Mr. Satyamurti, said that Muhllt.ma Gandhi will not be slow to grasp 
the hand of feHowship, if ever it was extended by Government. It is not 
a matter of surmise; Mahatma Gandhi himself bas made a sLatement, 
more than once, ond said that he would work miracles in this country, ~ 
only Government would co-operate with him in this matter. And, Sir, 
Mahatma Gandhi bas worked miracles without the support of Government; 
and with the sup'port of Government I can tell you that Mahatma Gandhi, 
would work a miracle greater than ever. 

) 
Now, Sir, I will make a submission with regard to the allocation to the 

provinces. I understand the allocation will be made in proportion to ~ 
rural population.' And I hope that when this money has been allocated til 
the Provincial Govemments there will be a wholesale check maintained by 
the Centra.! Government that the money is actually and really spent on the 
rural population. I hope some method of check will be found SO that ~ 
money is not frittered away, as my Honourable friend said, on things which 
really do not, make for the amelioration of the rural population. The 
.lionourable Sir Frank Noyce was talking to us about a committee f~ 
roads WhICh is really ~  an excellent check upon the money thet 
is spent on roads. 1 would suggest that in almost every district some sucl! 
non-official committees are formed of men who have worked for the country 
regardless of political opinion whose advice and guidance will be taken into 
consideration. The Honourable the Home Member said the other day thst 
the l'ural work that was attempted to be done by Mahatma Gandhi msy 
have a politic. a] motive. I say let not. this Government also have a politic .. ~ 
motive behind this rural reconstruction movement. I would appeal to them 
that just as the'y have ~  do\vn that rural work should be for the sake of 
rural work onl.y, let them also not combine any political motive with it. 
Let them warn the District Magistrates and District Collectors ~  
doing any political propaganda about the benefits of British rule in thir 
country by the money that is going to be spent from this item. I ~  
to_them that whatever they spend, let them not think of the political effects 
it would have upon the country, whether they would become greater 
Swarajists and greater lovers of the country or otherwise but let thi-! 
money be spent purely for rural amelioration, purely for the sake of ~ 
them better and stronger men. It should be spent for fighting illiterac'V 
and for better sanitary arrangements, and to make improvements in the 
vntages. It was suggested in some quarters that something out of this 
money may be spent on the development of village roads. I protest 
against any such idea. There are sepsrate funds for roads and a sum of 
40 lakhs has been voted today for that purpose, and I suggest that this 
money should not be frittered away in the matter of roads or in the mattf'l" 
of Broadcasting or any of those grandiose schemes which, by a ff ~ 
interpretatiol1, may be put down as amelioration of the rural clnsses. Tbr 
people of our villages are the poorest and most ignorant, and that is whv 
1 suggest that this money, if it is to be spent well, should be spent on basi!' 
work, i.e., health, sanitation, education, removal of illiteracy and such 
other like things which would help them to become flo higher and nobl"" 
people, and 1 would sugF'est another thing: it has been feared in many 
quartBts, and I may say it here frankly that I share that fear, that ~ 
money may be spent in creating a sort of IJPies i'n this counh-y to spy OVR 

! i . 
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the political ac.tivities of people whose opinions are different from the opi-
nions which the Government hold. I request and I appeal thai not a pie of 
this money should be spent in that way. I would like to mention one DlOn! 
point: I do not know whether the Government knows, but I may tell them 
that there was a proposal to import an Englishman to teach and to do 
-some research work about sheep-rearing, in the Imperial Council of Agri-
eultural Research. I may say that sheep-rearing is as well-known in IndUs 
~  in any other country: what I suggest is that this money should DOt he 
spent in any way so that the unemployment of another country might 
be solved. I have said and I repeat it once again that almost 95 lakhc 
-out of this money should reach the villagers for their uplift and only fi"V!! 
lakhs should be spent on administrative charges. I have done. 

Kr. Prestdent (The Honourable Sir Abdur Rahim): The Chair hopes 
the Honourable Member, Prof. Banga, will be short. 

Prof. II. G. Bang.: I will try to be 88 brief as possible, Sir. I preface 
my remarks on this subject by a reference to what the Honourable the 
Finance Member has said in regard to the distribution of this money 
~  the management ,of it. He said-he gave us an a80Surance--that 
at least the schemes that may be financed out of this money will be 
placed before this House: but he does not give us an assurance that 
this House will be given an opportunity to discuss and also to decide 
upon the schemes that will be eventually financed out of this particular 
fund. In this connection, I would like to suggest for the consideration 
of this House, that there should be a central committee to supervise 
and contr.ol the expenditure out of this fund and this committee should 
be constituted in the same manner in which the roads committee is at 
present constituted, and, whatever vote may be taken, it should be 
taken by a majority of the non-.official Members and not by all the 
Members of that particular committee. If such a committee is consti-
tuted and if that committee is expected to control and supervise the • 
expenditure and a1so to see that the provincial schemes that are submitted 
to it are properly scrutinised and examined, then this House may have 
some confidence that, after all, this money might not go entirely into 
the hands of those Aman Sabha members and other loyalists and also 
Rajahs like Bobbili and other Knights from the Punjab and other 
~  .... J 

1Ir. Pr88ldent (The Honourable Sir Abdur Rahim): The Honourable 
Member ought not to mention names. j 

Prof. ]f. G. :&.an,.: .. who may be more interested in fighting the 
Congress than in really doing any good to the Villagers. I come nerl 
to the three schemes, national schemes that have been already placed 
before this House for consideration by my Honourable friend, Dr. Rajan-
a national campaign against malaria, a national campaign against 
venereal diseases and a national campaign Bgain.st brothels; and I would 
like to add to these three, a fourth scheme, that is a national campaign 
to supply drinking water tor all the people in our villages: I find that 
at least 50 per cent. of our villages today are suffering for want of 
drinking water, merely because there is not sufficient amount of rain 
or there are no proper irrigation facilities available in the locality. There 
is already a complaint before the Houee-from the very eloquent speech 
of my Honourable friend, Mr. GhaDshiam Singh Gupta, we have heard 
about Chattisgarh: this particular eBse ought to be investigated and, 
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similarly, all over this country, there should be a real serious attempt 
to· see that a good drinking water supply is assured to all our pe.ople. 
In this connection, the Hanjan Sevak Sangh, started and run under the 
supervision of Mnhatmo. Gandhi, is doing excellent w.ork, and Mr. Bir1a. 
who is the President of this Sangh, haa already given grants for the 
ein.king snd construction of wells in various part-s ,of this country, and. 
for each well, they have been granting to us about Rs. 250 on condition 
that locally we .should be able to raise another Rs. 250 and sink 0. well 
-and construct it and protect it properly. Some such scheme ought to be-
undertaken by the Government of India with a portion of the money 
they have at their disposal. ! 

, 
I shall enutnerate certain other suggestions, without attempting to 

discuss everyone of them particularly. There is the Hanjan uplift work 
which has already been referred to by my Honourable friend .... 

Ill. President (The Honourable Sir Abdur Rahim)': Honourable 
Members have already mentioned it specifically. 

Prof. •. G. Klnga: There is the Ranjan uplift work: in this 13011-

nection, I would like to draw the attention of the House to a speech 
made by the Rajah of Bobbili, the Chief Minister .of the Government of 
Madras .... 

Mr. President (The Honourable Sir Abdur Rahim): These are matters 
which will be considered by the provinces concerned. 

Prof. N. G. Bang&: Yes: there he says that 70 lakhs of rupees have 
been spent in the last 12 years by the Government pi Madras and he 
asks: "What has the Congress done?" If that is the way ill which 
this money also ios going to be spent and these questions are going to 
be put ~ the people at the time of the dactions, as is being done in 
Madras at the time of the bye-eleetionthere, and if it is going to be 
put to the Congress and the Jl80ple: "What has the Congress done? 
What has Mahatmaji done?", and s.o on, then this money is going t.o be 
wrongly UlSed and is going to be used against the people who really wish 
to get rid of this Government and have another form of Government. 

Next comes elementary education : my Honourahle friend 11as 8'lready 
mentioned it and I would like that more und more money is spflnt on it. 
Than there is hOllsing: this may create some sort of surprise in some 
M.embers, but I would like everyone of us here to realise the fact that 
most of the people in our ~  today are suffering from defective 
housing in slums. Believe me, Sir, when I say 1,hat milltons and millions 
of Harijan" are not allowed to live in our villages but Rre relegated to-
a hopeless place outside the village to live amidRt refm;e, Amidst jRckals 
and a9Bes and all sort·s of rubbish; and if you will only 

Mr. President (The Honourable Sir Abdur Rahim):. If the Honour-
able Member makes out an exhaustive list and hands it . over to' the Local 
Governments, it would be very useful. . . . . . 



p{ot. Ii. Q. lI.&n&a: 11 1 CIUl OU1,)' lee! t;urt: that ,tiw Luca.l UQleru-
ment will be just Wi responsible as this House to the cartlfa and need iii 
of the people, thtlll certe.mJ.y 1 wouLd have foll()w6d that l'rocedure; but. 
Wlfoztunately, 1 do not ha.ve today J even an iota of ooruideu.ce iu &JI.Y 
of the ,LoCld Uovt'mmentt; not to speak 01 the Central Uovernment. 

Mr. PrUi4lDt (1'11e llQu()w'uble 1:ii.,1· A.bdur ltahiJU); What is the 
udvantageof makmg tlu:lse sllgget;tiollt;, then 1 j 

Prof. If'. G. ltanga: .Excuse me, :Sir, for trylllg to reply to your 
,suggestion; but anyhow as far as hOllset.; are concerned, I do not want 
thousands and thousands of rupeet; to be wasted in constructing the kind 
of houses in which we are houtsed here in this ~  Delhi, 80 thut there 
may be another cemetery in this Delhi. But 1 would like small huts 
to he constructed' and I do not want to waoste all thit.; money in financing 
the construction ,of houses, but to make partial grants for the construction 
of these huts so that the poor classes of HarijanBlls well as the ~ , 

eultural workers can really hope to have, ll,ot temporary hou.ses as the)' 
have now which look at the sun, not with one facet but with seyeral 
facets-as many facets in fact as thel'e are in a diamond-but Government 
should construct small decent huts. 

Then, I come to irrigation works. The other ~ , when my friend, 
Pandit Govind BaJlabh Pant, suggested that these irrigation work" ,. 
well as other construeti,oll work8, should be undertaken by the Govel'tl-
lUent of India, the Finance Member replied by Haying that those workts 
will only be undertaken by the Government of India which wU4 be 
productive .... 

The Honourable Sir .Tames Gnu: ]s not that good sense '! 

Prof. B. G. lI.aDIa: WIIQ will undertake the development of unpro-
ductive works? There is a great necessit.y for unoortaking' unproductive 
works, and it may ll,ot be such u matter for laughter on t,l1e other side 
and they would certainly repent for la'U¥hing when I tell them that thel'f' 
are today very many unproductive irrIgation works, established by the 
Government of India in order toO pl'otect flmuue-riddsn urcas aud, I. would 
like that the Tllngabhadra Project, the Krishna Reservoir Project, LoweI' 
Bhavani Project, and other similar projects ought to be undertaken. 
They have been given up now because Government has found' them to 
be unproductive in their usual commercial sense. I want them to take 
up all these irriga.tion projects which have been considered, by the Local 
Governments as well as f,he Cl'ntrRI G;overnmlmt al'l fAmine 'protectioll 
warks. 

Now, I come kl the question of t.he bandloom weavers, Only yestm" 
day .... 

Mr. Prealdent (The Honourable Sir Abdur Rahim): All these questionlll 
have been discu8sed. j 

Prof. B. Q. Kanga: I want more Illoney toO be given to handloom 
weavers and cottage industries. Then, there are the hyi1ro-eiectric 
~ . I wlUltelectricity in every village. Serious attempts ate made 
aM.... and ll!'8Ot'eiD this direct.ion, so that cottage industries Of,n' 
be undert.ln!n wiith !mlsll dynil.mos Rnd ImlslI JlO""'" }MAntll, and f'IO .011. 

]I 



- i.BG1SLATIVE ASSEMBLY. [SOTll MAROH 1986. 

[Prof. N. G. Banga.] 
Lastly. Sir. only yesterday, the House wa'll told that. thel'e was not 

en.ough money. for agricultural marketing. The Government of India are 
not aerious about collecting information. 'l'hey gave a sort of false answer 
and suggested that there were Trade Commissioners in aJl c,ountries. 
There is no Trade Commissioner in the United ::)tates of America. in 
Japan and other countries. I want the Trade CommiRsioners '9.ppointed 
in all other countries as soon as possible. : 

Then, I come to the question of village l'olll ullicet:l. Only the other 
day. my friend told me that 1.500 village post offices were abolished and 
that a sort of subsidy that wae being given for the maintenance of these 
village post offices. was stopped. I would like the Government of India 
to consider that problem also. I want the Oovenunent of India to con-
sider the smaH wants first. 1 do n,ot want them to. simply waste the 
money on these Provincial Governments. I do not want my Honourable 
friend, the Member for Industries and Lab,our. say "I have handed over 
the money to the Provincial Governments. I have 110 control ovel· them". , 
and so on. You have wBsted millions of money for all these years 
in creating institutions in the shape of railways. aeroplanes and telegraphs. 
They have gone to WaBte and have not succeeded in winning the people 
over to y.our side. This one crore and 13 lakhs is not going to help you 
to win the people to your side, and, if this is the policy you are going to 
adopt, we shall make every attempt to get rid of this Government, and, 
I am sure, we will have the people with UB. 

1If. Pnmclent (The Honourable Sir Abdur Rahim): Tlw question is : 

"That a supplementary Bum, not exceedin!\ Re. 1,13,00,000, be granted t-o the Governor 
General in Council to defray the charges which will come in come of plIoyment during 
.. he year ending the 31st day of Marcb, 1935, in respect of 'Transfer to the Funrl for 
the Economic Development and Improvement of Rural Areas'." 

The motion wAs Mopt.ed. 

REFUNDS. 

The Honourable Sir .Tames Grill: Sir, I move: 

"That a supplementary lum, not exceeding Ra. 11,36,000, be granted to tbe Go>'erllor 
General in Council to defray tbe cbargee which will come in course of payment during 
the year ending the 31st day of M&rch, 1936, in respect of 'Refunds'." 

1Ir. PreIl4en\ (The Honourable Sir Abdur Rahim): The question .1s: 
"That a lupplementary Bum, not exceeding Re. 11,36,000, he granted to the Governor 

General in Council to defray the charges which will cpme in COUrAe of pRyment dllrinr 
the year ending the 31st day of Mar ... h. 1935. in r!'spect of ~f ~ .  

The motion WAs adopted. 

BAJ,UOHJSTAN. 

The Honourable Sir .Tam .. (J.rlgg: Sir, I move: 
"That a Iupplementary sum, not ~  Ra: 34,000, .be granted to the Gonrnor 

General in Council to defray the charge .. which wll1 cpme In ('-01l1'1e of ~  darinr 
,he ,.ear ending tM 3l..t day of March, 1935, iure.rect01 'Baluelll_tan'." 
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JIr. Prllid.ent ~ Honourable Sir Abdur Rahim): The question is: 
"That a Bupplementary Bum, Dot exceeding RII. 34,000, be granted· to the Governor 

General in Oouncil to defray the chargelf which will cpme in courl8 of payment during 
the year ending the 31st day of Mllrch, 1935, in respect of 'Baluchistan'." 

The motion was adopted. 
DEIHl. 

I '!'he Honourable Sir Jame. Grigg: Sir, I move: 

"That II Rupplernentar'Y "11m. not exceeding RII. 1,54,000, be granted to thfl Goveraor 
~  ill Council to defray the charges which will come in course of paylnent during 

the year ending the 3bt day of March, 1935. in respect of 'Delhi' ... 

Kr, ~  (The Honourable Sir Abdur RAhim): Motion moved: 

. ""hat a supplementary Bum, not exceeding RI. 1,54,000, be granted to the Governor 
neneral in Council to defray the charp;el'l which will cpme in oourtle of payment during 
the year ending t,be 31st day of March, 1935. in respect of 'Delhi' ... 

Ifr. Sham Lal (Ambaia Division: Non-Muhammadan): I shall not takl' 
much time ovar this. I will say that so far as the Delhi City is concerned. 
the Delhi Municipality should be a model municipality for India. What 
we generally find is that even people living on the banks of the Ganges 
never bathe. So it; is with this Central Government. This is the Imperial 
City of Delhi, but about the Delhi Municipality the less said the better. 
We read inth!i\ newspapers that there is corruption andinet1iciency in thp 
Delhi Municipality and even the Secretary of the Municipality had to 
admit that there is too much corruption. In the case of other Muni-
cipalities the AxpJanation is generally given that t.here ill no official 
Chairm8'Il. ani!. t,herefore. t,herc is all t,his corruption and inefficiency. 

Kr.G. S. Balpai (Secretary. Department of Education, Health and 
Lands): On a l>oint of order. You ruled the other day that when a vote 
of this kind is being taken, the discussion has to be limited to the proposals 
for AxpenditurA which are immediately before the House. T submit thAt 
t,here is nothing in these proposals which relates to the activities of the 
nf'!lhi Municipality. Therefore. I submit for your considerAtion that. 
however interesting they may be, my Honourable friend's remarks arf'l 
out of order. 

1Ir. Prestdent (The Honourable Sir Abdur Rahim): On a motion like 
this, there cannot be any general discussion of grievances. 

Kr. Sham Lal: There is an item of Rs. 60,000 which is going to be 
given as subvention to the Notified Area Committee. 

Kr. Prestdent (The Honourable Sir Abdur Rahim): General grievances 
('annot be discussed On this motion. 

1Ir. G. S. BaJp&!: I submit for your consideration that the Delhi 
Notified Area Committee ;s entirely independent of, and separate from, the 
Delhi Municipality. 

1Ir. Sham La}; CnnTIOt. 1 ta1<e up this item with regard to tbe Delhi' 
\Ilmicipfllity? 
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1Ii. !'!teldeDt (The Honourable Sir Abdur Rl\him): This motioJl' 40es 
n()t relate to the Delhi MunieipBlity. 

1IIr. Sham La!: I shall take lip this 6O,()O(' which is going to be given 
!i P.M. 

to the Notified Area flS subvention. This Notified Area used 
to be part of the DelhiM\JI'licipality before the Capital waS 

transferred from Calcutta to Delhi. Now, the Capital was not built there, 
hilt, in Raisina, but those ClhargHs reInain and subvention i. propoeed to 
he given to a Notified Area where t.he civil officers live. You will always 
pay B subvention for t.he convrnience of civil officers .. The question is: 
··why not transf&' tJUs Notified Aren to ~ Delhi Municipality and make 
the latter responsible for its ndminist.ration? Why go on increasing addi-
tional charges ?" Now, the question is: If Are we going to tnmafer it·iIo a 
corrupt Municipality?" (Laughtel'.) Then, of COllrse, thf' qllest.ion of t.lH' 
(lOrruption of the Municipality and the inefficiency of the adminiatrattion 
of the Municipality come into question, and I can talk about it. (Laugh-
ter.) I can say that the Municipality should be reformed, and this 
Central Government ahould see that the Municivality, that is being ad-
ministered ~ the ~ Bupervision of the Chief COmmmsioner, should 
he reformed. ~, the general impression is that the Municipal Gommis-
sioners here belong to the "loyal" section: and if they CRn organise func-
HODS in honour of. the Chief Commissioner, then everything is all right. For 
example, thElY may take Rs. 500 or Rs. 1,000 for permitting II 
lmilding. Everything would go alright if t.hey clln also organise functions 
in honour of the Chief Commissioner BmI some of the Government offi-
cials.. Sir, all this is simply a tale of disgrace, and it is all 8candalmls, and 
I think if there is e.rty one reason for this Government t,o go, it should go 
on account of the Delhi .Municipality. (IJoud Laughter.) 

.JIr; PnIldeDt (The Hoooul'shle Sir Abdur Rahim': T ~ question ~  

"'mat. a IlUpplment.ky 8um, not.e.eeedibtJ R.. 1.54jOOO, bfJ ,1'1Wied to tile GOYeJ'llIl1' 
G_a} -in C01Inllil to defray u.. cbazp. wllioh' will COBlI'I. in ceurae of payment duriug 
,~  YlIIIor endUi the3ht rlay of ),{arch .. 1Q35, in. respect. of 'Delhi'.'; 

. The ,motion was adopted. 

The Honourable Sir lam .. Grlll: Sir, I beg to move: 

"That a ~ IIhtn.· not ~  Rae. 5;000, be "ranted t>o ,he (lovemm 
Gen.-ra! in Council to defray the rhargl'l8 which will com" in courS8 of payment dt.ring 
the yelU IIndillg. the !htday of March, 1936, ill l'espect of 'Ajmer-Merwara'." 

.,Ji:r. Prelident (The Honolll'sble Sir Abdm RRhim): The questioll is: 

"That a slIpplementary sum. not exceeding Ra. 5,000, he granted t,o the Govenlol' 
Clellllral in Council to defray the chargee wbichwill come in COUI'Ie of payaMlt durlull 
~ . year ~  the 31st day of March, 1936. ill reaper.t of 'Ajmer-Merwan'." 

•• -',_.': r "", . . 

The motion was adopted. 
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RAJPUTANA. 

fte BoIlaarable IIr lam .. Grin: Sir, I beg to move: 

"That. a suppl8lDentary aUIn, not exeeeding Re. 3,000, be granted to the Govern<J 
a-ral in CoImoil· to defray t.he charges which will come in course of payment <i-uring 
t.he ysr ending the Mat. clay of March, 1935, in ~  of ·Hajputana'." 

Kr. PreI14ent (The Honourable Sir Aboul' Hl\him): The I}Ut'stioll Ii!: 

"That. a lupplementary .um, lIot exceeding RIO. 3,000. he gl'anl.ed to II." [}oYernor 
General in Council to defray the charges which will ~  in coursl' of payment during 
the ,.r ending t,he 31st day of March, 1935, in ~  of ·Rajpnt,ana· ... 

The motion w...dopted. 

The BoDo1U'able Sir lame. Grill: Sir, I beg to move: 

"That. a eappllllD8Iltary sum, not exceeding. Re. 4,000. he granted to the G(J\'M'OOI.· 
General in Council to defray the chargeR which will come in course of payment tIuring 
thl\, year ending the 31st. day of March, 1935. in I'espect, of 'Hyderabad'." 

Mr. PnII4_ (The HononrRhk> Sir Ahdul' RRbim): The question is: 

"Tht a aapplementary .um, not exceeding RIl. 4,000. be granted to tlte Governor 
G"neral in Couneil to defray the charges whi(lb will come in course of payment drring 
the year ending.t.he 31st day of Marrh. 1935. In ~  of 'Hydl'rabad'." 

The motion was adopted. 

AnEN. 

The IJIcmo1ll'&b1e Sir lam" GriQ: SiT, I beg to move: 

"That. a supplementary Bum, not exceeding ~. 25,000. bl' grunted to the Governol' 
General in Council to defray the chargeR which will rome in COllrAl' of payment during 
tAle ,..arenliing the 31st d .. y of March. 1936. in respect of 'Adl'n'." 

Jrr. ~ (The Hononrable Sir Abdur Rahim): Moti()D moved: 

"That a supplementary 8um, not f ~ Rfl. 25,000. he granted to the Governor 
General in Council to defray the Cbarlf68 wbi('h will com", in 110Urlle of payment during 
th" YMr ending the 3bt day of MRrch. 1935. in ~  of 'Aden'." 

There are 8 number of motionlol in respect of this demand. AppRrently 
notice in respect of them h!ls heen ";ven in order to ~  cert,Rin ql1est,ionR 
of policy, and all theee rue 011t· of order. 

1Ir. S. 'Sa,amurtl: Sir, T am ,!!'lad mv Honourable friend. Dr. Zitlud· 
din, ill here, beCAuse he took part. in It dehatc in this Rouse Dn the Slat. 
da"\' of August, 1988. with regard t·" t,he proposed separation of Aden: An(l 
r find, Sir. from the Standinl1' Fin:mee Cf,mmitttlf\ prooeed;ngR that thiR 
1j1lf\fltion "Rme before them. They !!Ilid: 

"Three memhen of the Committe!' (nIl brlon(fill(f fo miT PaTt'lI) wei'/' allolCether 
0ppoRed t.o the ~  on ~ Itronnd that in view of th" impending ~ . ration. of Aden. 
no furth"r AllppheR ~  he voted ,neflll" thl" Th-mand from' Jodi.. ..."enweR:"'· 
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[Mr. 8. Satyamurti.] 
Aden, Sir, is one of the many lBsues on which this Houlle and the 

Government have fought and lost. "Aden", "Burma", "the Statutory 
Railway Authority", "direct election to the Assembly", and so on and so 
forth. On this matter, Sir, we had a full-dress debate in this House some-
time ago, and I merely want to tell the House in order that the H f~  and 
Great Britain and the Indians in Aden may understand our position. Adell, 
Sir, became a part of India out of Indian money. We have spent some 
crores of rupees on building up Aden. and there is a considerable T ndian 
population there. There is a good trade between Aden and India. There 
is shipping between India and Aden: but, heClfUS(' Aden unfortunatel v 
happens to lie on the strategic route, so far 8S the British Empire ifl 
concerned. BurIDa on the east shall be separated and Aden on the west 
shall be separated, so that India, even when she becomes free. may be 
between the two outposts of the British Empire. (Laughter.) Now, Sir, 
I want 

Kr. B. A. ~. Metcalfe (Foreign Secretary): Hir. Oil Ii point, of order. 
May I inquire if the Honourable Memher is in order in di.cussing large 
questions of policy on this motion? 

Mr. I. la\yamurU: J refuse, Sir, to vote a single pice 'lot-Aden, Qna J 
am giving my reasons why I propose to do so. I am simply surprised at 
t,he alacrity with which Members of the Government want to stifle discus-
sion. Why should they be afraid of the Congress Party stating ~ what 
they feel should be done with regard to the future administration of Aden? 
My point, Mr. President, is this. We are told-sl1d I Olay repeat :the 
sweet words of the Honourable the Commerce Member; J am sorry he is 
not here. At that time he said .... 

The Honourable Sir Hemy Oralk (Home Member): Rsadit allilhrough, 
(Laughter.) 

Kr. S. Satyamurtl: No, I leave it to your J.Jeader. I am much mol'fl 
bllsipess-like than your, , ~ . (Laught,er,) Sir,,?c said; , ~  ~~,  
assure the House that the views expressed here wIll be forwarded' fot the 
eonRideration of His Majest.y's Government". That was, Sir, ou tlw 
separation of Aden. 

JIr. H. A.". Metcalfe: They were forwarded. 

1Ir. S. Sat,.amurti: They sent all their views and they 'weI'e senttb the 
Ilsual place in the India Office, the waste-paper basket, and the . ~  waR 
that Aden was Separated. (Laughter.) Sir, on' that matter "It ;IS .oft,en 
trotted out . • •• ' 

Kr. B. A. ~. Metcalfe: Sir, on a point of information: Aderi ~ not' 
been aeparated. That is why we ask for this Bupplementary grant in order 
that the administration of Aden may be oarried on. 

JIr. I. latyamurtit: Till it is separated? 
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JIl'. Preaid.ent (The Honourable i::lir Abdur .Rahim); In that cAe thE: 
Chtili cannot a.llow this discussion of the question of the separation of 
Aden. II this dema.nd had been in connection with the separation, then, 
of course, tbe Honourable Member would have beeu in order in stating hili 
reasons as ~  why he opposes this grlint. 

Mr. S. Satyamurti: My poiut is this, l:)il', that if Adell is to be separated, 
1 do not want to spend the India.n taxpa.yer's money on Aden. If Britain 
wants the separation, why should she come to us aod ask for money? 

JIr. Preeidmt (The Honourable l:)ir Abdw' Rahim): The Chair under-
stands the position is this. The Houourable Member objects tQ the sepR-
ration of Aden and to any expenditure in oonnection with that. But 8S 
this amount that is asked for is not in connection with the separation of 
Aden, but in connection with things as they stand at present, the discus-
sion of the policy of separation is not in order. 

Kaulvi Syed Jlurtuu Sahib Bahadur: May 1 kllOW, l:)ir, if it ba.s \)etlll 
decided tha.t Aden will not be sepa.rated from the Government of India? 

:.t. T. S. ,AviDaablJln,am Ohett.i&r: We heard just now frum the Hon-
ourable Member that Aden is going to be separated. 

111'. H. A. • .,. Metcalfe: 1 beg your pardon, 1 said nothing of the kind. 
The Honourable Member has no right to misquote me. 1 said thut Aden 
bas not been separated. 

Mr. Pruldent (The Honourable Sir Abdur Rahim): '1'he qUestioll ill; 

"'l'hat a supplementary sum, not exceeding HM. 25.<XlO. be granted to the uoveruol· 
General in Cpuncil to defray the charges which will come in course of payment durin, 
the year ending the 31st day of March. 1935. in respect j)f 'Aden'." 

The motion was a.dopted. 

COMMUTE» VAl,llE OF PHNSION8. 

The Honourable Sir lam .. Grigg: Sir. I beg to move: 

"That a supplementary sum. not exceeding Re. 6.00,000, be granted to the Governor 
General ill Council to defray t.he charge .. which will ('.orne in course of payment. JI.U·illg 
the year ending the 31Mt day of Man'h, 1935, in rf'lIpect of 'Commuted v .. lue of 
Pensions· ... 

111'. President (The Honourable Bir Abdur Rahim): The question is: 

"That a supplementary Rum, not exceeding Rs, 5.00,000, be grantlld to the Oovel"lwr 
Goneral in Council to defray the.·charges which will come in course of payment during 
the year ending the 31st day of March, 1935, in respect of 'Conimuted value of 
Pensions' , " 

The motion. W8S I\dopted. 

DEY,HI CAPITAl- OUTL.'oY. 

The Honourable Sir lam .. Gnu: Sir, I beg to move: 
"That a snpplement.arYRnm. not excAedlng Rs. 4,92,000, be granted to the Govt'rnor 

General in Council to defray the chargee which will come in courl8 of payment durin, 
the rar ending the 3ht day of March, 1935. in respect of 'Delhi Capital Olltlay'," 
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Mt. ~  (The Honourable Sir Abdur .&him): Motion mov_: 

"Tha. a supplementary sum, not exceeding Re. 4,92,000, be granted to the Uovenlpr 
. l':"'I1fl'Al ill Couneil to defray the charg811 which will come in COU1'I8 d paymeDi. during 
lh" yl'III' t'ndiug the 31st day pf March, 1935, in reapect of 'Delhi Capital Outlay'." 

Mr. S. Sa.'ya.murt.i: Sir, muy 1 uppose this denlHud un the ground that 
Delhi should be ma.de the l-'ermalleDt Uapital of India? Sir, I have been 
here for nearly three munths, Il.'nd I find that New Delhi is btlil1g lavishly 
improved upun and uearly 16 crores have been spent upon it. It seems 
to me that any respollsible Government, which had any financial conscience, 
would not have spent this huge sum of 16 or 17 crores without the object 
of makillg it a permanent Uapital of India. We a're often taught in our 
school history, l do not know how far it, is true, that the Emperor MUhanl-
mad Biu Tughlak changed his Uapital from Delhi to Deogar or Tughlakabud, 
and this Emperor is held up to us as an object of contempt and ridicule, 
because he changed his Capital. But, Sir, whatever the truth of thU't his-
torical statement may be or may not be, the modern Muhammad Bin 
Tughlak is hard to beat. The Govenlment changed their ~ .  from 
CMcutta to Delhi. Thut policy is now many years old, and I am not going 
into that. You chose Delhi, and, rightly or wrongly, you have 'done that. 
~. am not questioning that. Having come here, I put it to my Honourable 
friend whether he is right that, after having spent 17 crores Mid budseting 
far more and more expenditure, you should not have Delhi as your penw.n-
ent Uapitaol. 

Tha Honourable Sir J'r&Dk Koyca: Muy I correct my Honournble friend '! 
As 1 said the other day, liU far we huve spent 15 crores, l,lud not 17 crores. 

:Mr. S. Satya.murti: I stand corrected. My Honoul'uble friend, Dr. Zia-
uddin Ahmad, who is usually well infonned in figures, corrected me the 
other da.y saying that it was 17 crores. However, t stand corrected. Even 
if it is 15 crores, it is not a trifling sum even for this Government of India 
which is dealing iD crores and crores. Perhaps nothing ~ to them. 
But I submit that, even to the Government of India, 15 crores must mean 
something. Well, Sir, after having spent these 15 crOleS, they ahould now 
come forward and accept the proposal to locate the Capital permanently 
in Delhi. I am sorry my Honourable friend, from Bombay, is not here. 
He was one of those who were enthusiastic the other day ill supporting this 
exodus. I say, Sir, that I also like pilwsical comforts, a.nd 1 8bould also 
like to go to a hill station for a short time, but I do not like tu do so at 
~  expense of the tax-payer. 1t seems to me, Mr. President, that there 
are now certain offices, manned both by Indians and Europeans, oertain 
firms and banks, which go on throughout the twelve months in Delhi. 1 
have never heard that they have not been able to survive this heat. 
Secondly, as far as one can judge, modern scient.ific inventions and modern 
scientific knowledge have placed at man's disposal processes and devices, 
by which even the hottest plaoes in India' oould be made tolerable to live 
lU, during the hottest months of the year. I am t,old, Mr. President, that 
the cost of the annual exodus is something more than 50 lakh.. I.dO not 
.KnoW the exact figure, but the total cost of the annn,,1 exodus is said 1-0 be 
. about 50 lakhl!l. Can the Honourable the Home Member or Mly Member 
on the 't'reasury Benches ten me the exact figun!? 
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'I'M Bcmounble Sir HeD1'J Oraik (Home Member): I do not know the 
exact figure. It is certainly not 50 lakhs. Your figure is nearly ten timee 
~  actualligure. 

1Ir. 8. Sat)'amurU: Does anybody know the exact figure? 

a Honourable .ember: What do they know? They know nothing. 

1Ir. S. Sat)'amurU: Yes, they do not know anything, but they only know 
bow to spend what we pay. 

The Honourable Sir James GriU: It is six lakhs. 

1Ir. S. Satyamurti: I am told it is six lakhs. Whatever be the amountr 
if that expenditure is spent in increasing the physical amenities of build-
ings and of other places in Delhi, I submit that these places can be made 
tolerable to live in, even during the hottest months of the year. After all. 
if there 8Il'e big Nawabs. who sit on the Treasury Benches, and if they 
want to go to hill stations. they can do so for a few months at their own 
expense, but the offices themselves can remain here. I am often told that 
it is more efficient to work in Simla than in Delhi. I have lived so far in 
Delhi, but I hope this summer to go to Simla, and I shall then compare 
notes a'8 to how it leads to greater efficiency, working in the hills during 
summer. It seems to me, as far as I hear. that Simla is a sorry place to 
live in and to work in. It is perched on a hill, and it is raining incessantly 
for several months in the year. I understand that there is not enough 
a'Ccommodation of houses to live in worth mentioning. 

Mr. Lalchand Navalrai: It rains there the whole time. 

Mr. S. SatyamurU: I wonder, Sir, if any calculation has been made as 
regards the increase in efficiency of work in Simla. At any rate, speaking 
on behalf of the poor tax-payers in this country, it is my duty to protest 
against this exodus, involving a huge waste of the tax-payers' money. 

Mr. II. S. Ane)': The Government Members become much cooler in their 
temperament in Simla. 

Mr. S. Satyamurti: It is aU a matter of temperament. Whether in 
Delhi or Simla, the Government Members put on the same temperament. 
I submit, Sir, this poor country cannot afford to have two Oapitals and it 
can afford to have only one Capital and that in Delhi. I, therefore, think 
that this House ought not to vote this sum, unless the Govet:nment assure 
UI!I that they will consider this question, in consultation with all relevant 
opinion, and see that the permanent Capital is located here. In 'any case. 
Mr. President, when the :Federal Legislature comes, I do not think you can 
live between Simla a.nd Delhi. You are bound to stay in Delhi. In Simla. 
there would not be room enough for bi-cameral Legislatures, or for the 
Princes and their representatives and their retinues and their dependants; 
and, therefore. it appears that it is a question of time when you will have 
to- make Delhi your permanent Capital-sooner or later. Why not take 
oredit, for yourself and make Delhi the permanent Capita1 even now? Tha. 
is the consideration which I should like the Honourable Member in charge 
to take into consideration, and see that Delhi is made the peJ'llUlnent Oapi-
tal of India. 
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Mt. ~  (The Honourable Sir Abdur .&him): Motion mov_: 

"Tha. a supplementary sum, not exceeding Re. 4,92,000, be granted to the Uovenlpr 
. l':"'I1fl'Al ill Couneil to defray the charg811 which will come in COU1'I8 d paymeDi. during 
lh" yl'III' t'ndiug the 31st day pf March, 1935, in reapect of 'Delhi Capital Outlay'." 

Mr. S. Sa.'ya.murt.i: Sir, muy 1 uppose this denlHud un the ground that 
Delhi should be ma.de the l-'ermalleDt Uapital of India? Sir, I have been 
here for nearly three munths, Il.'nd I find that New Delhi is btlil1g lavishly 
improved upun and uearly 16 crores have been spent upon it. It seems 
to me that any respollsible Government, which had any financial conscience, 
would not have spent this huge sum of 16 or 17 crores without the object 
of makillg it a permanent Uapital of India. We a're often taught in our 
school history, l do not know how far it, is true, that the Emperor MUhanl-
mad Biu Tughlak changed his Uapital from Delhi to Deogar or Tughlakabud, 
and this Emperor is held up to us as an object of contempt and ridicule, 
because he changed his Capital. But, Sir, whatever the truth of thU't his-
torical statement may be or may not be, the modern Muhammad Bin 
Tughlak is hard to beat. The Govenlment changed their ~ .  from 
CMcutta to Delhi. Thut policy is now many years old, and I am not going 
into that. You chose Delhi, and, rightly or wrongly, you have 'done that. 
~. am not questioning that. Having come here, I put it to my Honourable 
friend whether he is right that, after having spent 17 crores Mid budseting 
far more and more expenditure, you should not have Delhi as your penw.n-
ent Uapitaol. 

Tha Honourable Sir J'r&Dk Koyca: Muy I correct my Honournble friend '! 
As 1 said the other day, liU far we huve spent 15 crores, l,lud not 17 crores. 

:Mr. S. Satya.murti: I stand corrected. My Honoul'uble friend, Dr. Zia-
uddin Ahmad, who is usually well infonned in figures, corrected me the 
other da.y saying that it was 17 crores. However, t stand corrected. Even 
if it is 15 crores, it is not a trifling sum even for this Government of India 
which is dealing iD crores and crores. Perhaps nothing ~ to them. 
But I submit that, even to the Government of India, 15 crores must mean 
something. Well, Sir, after having spent these 15 crOleS, they ahould now 
come forward and accept the proposal to locate the Capital permanently 
in Delhi. I am sorry my Honourable friend, from Bombay, is not here. 
He was one of those who were enthusiastic the other day ill supporting this 
exodus. I say, Sir, that I also like pilwsical comforts, a.nd 1 8bould also 
like to go to a hill station for a short time, but I do not like tu do so at 
~  expense of the tax-payer. 1t seems to me, Mr. President, that there 
are now certain offices, manned both by Indians and Europeans, oertain 
firms and banks, which go on throughout the twelve months in Delhi. 1 
have never heard that they have not been able to survive this heat. 
Secondly, as far as one can judge, modern scient.ific inventions and modern 
scientific knowledge have placed at man's disposal processes and devices, 
by which even the hottest plaoes in India' oould be made tolerable to live 
lU, during the hottest months of the year. I am t,old, Mr. President, that 
the cost of the annual exodus is something more than 50 lakh.. I.dO not 
.KnoW the exact figure, but the total cost of the annn,,1 exodus is said 1-0 be 
. about 50 lakhl!l. Can the Honourable the Home Member or Mly Member 
on the 't'reasury Benches ten me the exact figun!? 

I. dOT.I.l MARon 1986. 

Mt. PlIIIIdent (The Honourable Sir Abdur .&him): Motion mov_: 

"Tka. a supplementary sum, not exceeding &. 4,92,000, be granted to the tiovenlpr 
~ f  ill Council to defray the charg811 which will come in coune d paymem uring 

lhl' ~  .. ndiug lhe 3bt day pf March, 1935, in reapect of 'Delhi Capital Outlay'," 

Mr. S. Satyamurti.: Hir, muy 1 uppose this denuUld un the grOlUld that 
Delhi should be ma.de the l-'ermalleDt Uapital of India? l:iir, I have beeu 
here for nearly three muuths, and I find that New Delhi is being lavi8hly 
improved upon and Hearly 16 crores have been spent upon it. It seems 
to me that any respollsible Goverument, which had any financial 6OnBei.ence, 
would not have spent this huge 8um of 16 or 17 crores without the object 
of makillg it a permSHent Uapital of lndis. We S'fe ofwn to..ught in our 
school history, l do not know how far it is true, that the Emperor Muhanl-
mad Biu Tughlak changed his Uapital from Delhi to Deogar or Tughlu.kM.bud, 
snd this Emperor is held up to us as an object of contempt and ridicule, 
because he changed his Capital. But, Sir, whatever the t.ruth of thu,t his-
torical statement may be or may not be, the modern Muhalum&d Bin 
Tughlak is hard to beat. The Govenlment changed their ~ .  ironl 
CMcutta to Delhi. Thut policy is now many years old, and I am not going 
into tha.t. You chose Delhi, and, rightly or Wl'OIlgly, you have done that. 
~ am not questioning that. Having come here, I put it to my Honourable 
friend whether he is right that, after having spent 17 crur68 WIld buliBeting 
for mOl'e. awl more expenditure, you should not have Delhi as your peruum-
eut UQpita-L 

The Honourable Slr J'r&Dk Koyce: May I correct my HonouTR'bte friend 'I 
As I said the other day, so fat' we have spent 15 crores, !1ud not 17 crores. 

Mr. S. Sa\yamurti: I stand corrected. My Honoul'ablt: friend, Dr. Zia-
uddin Ahmad, who is usually well infonned in figures, corrected me the 
other da'Y saying that it was 17 crores. However, 1 stand corrected. Even 
if it is 15 crores, it is not a trifling sum even for this Government of India 
which is dealing ill crores and erores, Perhaps nothing matten to them. 
But I submit that, even to the Government of India, 15 erores must mean 
something. Well, Sir, after having spent these 15 crore8, they ahould now 
come forward and accept the proposal to locate the Capital pennanently 
in Delhi. I am sorry my Honourable friend, from Bombay, is not here. 
He was one of those who were enthusiastic tht: other day ill supporting this 
exodus. I 8ay, Sir, that I also like pilN8icai comforts, and 1 8bould also 
like to go to a hill station for IL short time, but I do not like to do 80 at 
~  expense of the tax-payer. 1t seem8 to me, Mr. President, that. there 
are now certain offices, manned both by Indians and Europeans, oertain 
firms and banks, which go on throughout the twelve months in Delhi. 1 
have never heard that they have not been able to survive this hee.t. 
Secondly, as far as one can judge, modern scient.ific invention. and modern 
scientific knowledge have placed at man's disposal processes and devices, 
by which even the hottest plaoes in India' oould be made tolerable to live 
m, during the hottest months of the year. I am told, Mr. President, that 
the C08t of the annual exodus is something more than 50 lakhs. I dO not 
.KnoW the exact figure, but the total OOBt of the anmlloll exodu8 i8 8aid ~ be 
. about 50 IBkhl!!. Can the Honourable the Home Member or B/ny Member 
on the 'l'reasury Benches ten me the exaet figure? 
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'I'M Bcmounble Sir HeD1'J Oraik (Home Member): I do not know the 
exact figure. It is certainly not 50 lakhs. Your figure is nearly ten timee 
~  actualligure. 

1Ir. 8. Sat)'amurU: Does anybody know the exact figure? 

a Honourable .ember: What do they know? They know nothing. 

1Ir. S. Sat)'amurU: Yes, they do not know anything, but they only know 
bow to spend what we pay. 

The Honourable Sir James GriU: It is six lakhs. 

1Ir. S. Satyamurti: I am told it is six lakhs. Whatever be the amountr 
if that expenditure is spent in increasing the physical amenities of build-
ings and of other places in Delhi, I submit that these places can be made 
tolerable to live in, even during the hottest months of the year. After all. 
if there 8Il'e big Nawabs. who sit on the Treasury Benches, and if they 
want to go to hill stations. they can do so for a few months at their own 
expense, but the offices themselves can remain here. I am often told that 
it is more efficient to work in Simla than in Delhi. I have lived so far in 
Delhi, but I hope this summer to go to Simla, and I shall then compare 
notes a'8 to how it leads to greater efficiency, working in the hills during 
summer. It seems to me, as far as I hear. that Simla is a sorry place to 
live in and to work in. It is perched on a hill, and it is raining incessantly 
for several months in the year. I understand that there is not enough 
a'Ccommodation of houses to live in worth mentioning. 

Mr. Lalchand Navalrai: It rains there the whole time. 

Mr. S. SatyamurU: I wonder, Sir, if any calculation has been made as 
regards the increase in efficiency of work in Simla. At any rate, speaking 
on behalf of the poor tax-payers in this country, it is my duty to protest 
against this exodus, involving a huge waste of the tax-payers' money. 

Mr. II. S. Ane)': The Government Members become much cooler in their 
temperament in Simla. 

Mr. S. Satyamurti: It is aU a matter of temperament. Whether in 
Delhi or Simla, the Government Members put on the same temperament. 
I submit, Sir, this poor country cannot afford to have two Oapitals and it 
can afford to have only one Capital and that in Delhi. I, therefore, think 
that this House ought not to vote this sum, unless the Govet:nment assure 
UI!I that they will consider this question, in consultation with all relevant 
opinion, and see that the permanent Capital is located here. In 'any case. 
Mr. President, when the :Federal Legislature comes, I do not think you can 
live between Simla a.nd Delhi. You are bound to stay in Delhi. In Simla. 
there would not be room enough for bi-cameral Legislatures, or for the 
Princes and their representatives and their retinues and their dependants; 
and, therefore. it appears that it is a question of time when you will have 
to- make Delhi your permanent Capital-sooner or later. Why not take 
oredit, for yourself and make Delhi the permanent Capita1 even now? Tha. 
is the consideration which I should like the Honourable Member in charge 
to take into consideration, and see that Delhi is made the peJ'llUlnent Oapi-
tal of India. 

DBKANDS J'OB SUPPLBIIBNTARY GRANTS. 

I'M Bcmounble Sir HeDrJ Oraik (Home Member): I do not know the 
exact figure. It is certainly not 50 lakhs. Your figure is nearly ten times 
~  actual figure. 

1Ir. 8. Satyamurt1: Does anybody know the exact figure? 

~ Honourable .ember: What do they know? They know nothing. 

:Mr. S. SatyamurU: Yes, they do not know anything, but they only know 
bow to spend what we pay. 

The Honourable S!r James GriU: It is six lakhs. 

1Ir. S. Satyamurt1: I am told it is six lakhs. Whatever be the amountr 
if that expenditure is spent in increasing the physical amenities of build-
ings and of other places in Delhi, I submit that these places can be made 
tolerable to live in, even during the hottest months of the year. After all, 
if there aTe big Nawabs, who sit on the Treasury Benches, and if they 
want to go to hill stations, they can do so for a few months at their own 
expense, but the offices themselves can remain here. I am often told that 
it is more efficient to work in Simla than in Delhi. I have lived 80 far in 
Delhi, but I hope this summer to go to Simla, and I shall then compare 
notes 80'8 to how it leads to greater efficiency, working in the hills during 
summer. It seems to me, as far as I hear, that Simla is a sorry place to 
live in and to work in. It is perched on a hill, and it is raining incessantly 
for several months in the year. I understand that there is not enough 
accommodation of houses to live in worth mentioning. 

1Ir. Lalchand Navalrai: It rains there the whole time. 

Mr. S. Satyamurtl: I wonder, Sir, if any calculation has been made as 
regards the increase in efficiency of work in Simla. At any rate, speaking 
on behalf of the poor tax·payers in this country, it is my duty to protest 
against this exodus, involving a huge waste of the tax-payers' money. 

Mr. II. S . .Aney: The Government Members become much cooler in their 
temperament in Simla. 

1Ir. S. SatyamurU: It is ail a matter of temperament. Whether in 
Delhi or Simla, the Government Members put on the same temperament. 
I submit, Sir, this poor country cannot afford to have two Oapitals and it 
can afford to have only one Capital and that in Delhi. I, therefore, think 
that this House ought not to vote this sum, unless the GoveI:nment assure 
UI!I that they will consider this question, in consultation with all relevant 
opinion, and see that the permanent Capital is located here. In' any case. 
Mr. President, when the :Federal Legislature comes, I do not think you can 
live between Simla and Delhi. You are bound to stay in Delhi. In Simla, 
there would not be room enough for bi-cameral Legislatures, or for the 
Princes and their representa.tives and their retinues and their dependants; 
and, therefore, it appears that it is a question of time when you will have 
to. make Delhi your permanent Capital-sooner or later. Why not take 
credit, for yourself and make Delhi the permanent Oapita1 even now? Tha. 
is the consideration which I should like the Honourable Member in charge 
to take into consideration, and 86e that Delhi is made the penwuumt Oapi-
tal of India. 
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